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LOK SABHA

Thursday, November 4, 1965/Kar-
tika 13, 1887 (Saka)

The Lok Sabha met at
the Clock.

Eleven of

[MRr. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Settlement of Insurance Claims of
Armed Personnel

+
*31l. Shri Basappa:
Shry P. R. Chakravert:
Shri K. N. Tiwary:
Shri Ram Sewak Yadav:

Shri Narasimha Reddy:
Shri Kapuy Singh:

Will the Minister of Finance be
pleased to state:

(a) whether the Life Insurance
Corporation hasg decided to give top-
priority for the settlement of Insu-
rance claimg of armed personnel who
were killed in action. reported mis-
sing or held as Prisoners of War dur-
ing the recent conflict with Pakistan;

(b) if so, the galient features there-
of; and

(¢) the number of cases of settle-
ment of insurance claims which have
been decided so far?

The Minister of Planning
B. R. Bhagat): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5049/65].

1698 (Ai) LSD—1.
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(c) Since the claims are being
settled by a number of offices of the
Corporation the information is not
readily available.

Shri Basappa: May I know whe-
ther the Defence Ministry has forward-
ed to the LIC the list of persons who
were killed in action und, if so, what
is the number in the list and how
many cases have been disposed of?

Shri B. R. Bhagat: The arrangement
1s that when information is received
trom the Defence Ministry that a
particular officer is dead we imme-
diately settle the claim.

Shri Basappa: I want to know the
number of cases that have been settl-
ed so far.

Shri B. R. Bhagat: I do not have
the list with me. I will try to get it
and give the information.

Shri Basappa: May I know whe-
ther sufficlent co-operation is forth-
coming from the Finance Ministry in
the case of persons who have been
killed in action and who have not
paid the last premium because they
were engaged in the forward areas?

Mr. Speaker: That informmation is
given in the statement.

Shri B. R. Bhagat: That facility is
being given.

Shri P. R. Chakraverti: With res-
pect to the personnel who are suppos-
ed to be officially dead after missing
in action what will be the real impli-
cation when some of them again make
their appearance?

Mr. Speaker: That would be seen
afterwards.

Shri P. R. Chakravertl: It has al-
ready occurred in three cases. People
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who were missing and presumed dead
have uppeared the day on which a
condol~nce resolution was being pass-
ed.

Mr. Spcaker: We want the claims
to Lo seitled speedily and that s
why this procedure is adopted. If we
stick to the old practice then it would
delay matters.

st wo ATo faamdt : Wl WM
Heam e @ E o9 # 37 gfa-
arii & faaww faar T § 9t ifeear
Ty e ¥ mr @y el A
ST | FAT ATEATS F @G TFA F A
L[ AT qUAT AT TG § ST Y
gfad g ?

WY To o WA : AT oY AT Y
wdY § ag &1 I AW & A H § oA
oiffear & &g s § W oy av
fafar &1 1962 ¥ w7 v gt Y 9w
®a7 A1 77 7 18 g 4 9 A
IAFY T WY g7 A 2 o, 7T F gl
W g § ag & 7ff g awar

At %o Ao fram@t : & & qwr g1 fiF
AT BfTaT TATE A @ § 77T I
o 71 gfFard £ sy ?

&t ¥o TWo WAAW : IAF IR AW
fargiwre

st TRAAw g @ XAl WK
aGET & Foq FYAT Tt T3 77 gEh
fa fra damg e a7 o &Y
%E g7 2 ?

wew Aga : og g4 ) dfew-
FasRHFIRAE |

ot wy formdr : g a1a wf) § s oy
v ifag ¢ ) Jfws ag 3t 3w g,
87 1962 ¥ gar W1 wft WY gar
wigg & g1 gw qEE &0
wiga g\
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weaw AR ;S A AT WY
wg Td! g9 § qEg { §3)

sitay forwd : &7 1962 ) FEATGl
T AT AT AT FEA GEY § IR AQ-
AR T@H Y AT AT HE w9
FrAT e foew ol IRl & W
3 T w1 gfeqee & aw ?

Mr. Speal All-comprehensive,

including cvery policy.

&t ¥o Wo WA : yWT g fa~TvI-
g qgr ¢

Shri Buta Singh: I want to know
whether the Ministry is in a position
to assure the House that the families
of the jawans will not be put to diffi-
cultics by departmental formalities
and some machinery will be evolved
to pay these claims speedily?

Shri B. R, Bhagat: We have ine-
tructed all offices of the LIC to make
speedy payments.

Shri R. S. Pandey: In order to ex-
pedite the settlement of insurance
claims, may I know whether Govern-
ment would like to approach the
families of the jawans who were
killed?

Mr. Speaker: The information is
given in the statement.

Shri 5. M. Banerjee: The question
is about the armed personnel who
lost their lives or are missing. 1
would like to know whether similar
instructions have been issued to the
LIC. to settle with utmost speed
the claims relating to all those civi-
lian personnel who were working in
Defence and were killed in Chamb and
other areas and also the general pub-
lic who were killed after bombing.

Shri B. R. Bhagat: This matter re-
fers only to armed personnel killed
in action. So far as payment relating
to civilian personnel killed us a result
of armed action is concerned, we shall
request the LIC. to take acton in the
same manner.
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it goreft ave wrww : AY EATA MY
T & g gfee 99 & ofere gt
w1 faeat &, faamt ag arw Y g
& o & art & wr w3 gaig aar
FERg i s Ergfd .
RN AT A FART GT G Freored
I F1 & 69YT 3 o wrio dYo & qmH Ay
FT 3q% Iy & a2 § gfraww v 0F ?

sitwo wro W : i 1 ol IEY
e gfawa ag & fe feda fafrg)
g 2dY & qore sréo Yo 7Y fE ®YT
a1t M § W gFo wTio #Hre ¥ WEHAT
Fgt wwT T wrEaE F@E

ot w : A FEAL ATY MY § T
X & A gfaard aym # aardt oy §
a gt § | e e fe Foa &
i dm e wm A A & g %9
Xz ¥z w¢ foar o §, w0 KW
aTg ®1 ¥HT 7T AN &) w7 o7 fawrT
2 7 o grzie AT | §W AFTHT AL
o gmar g 7

off w0 o W : 520w Az w7
mar 7Y § ) wEd A g 3 oF T
faemr g 1

oft gro wie faurdt : 7 o frw ATt
aft o § o fafen ot ¥ &, afew
AMowyfagmr §, AT ITHGIU A A
o #t o T A w0 A WK
wrafar § 7

st Wo Tro WA : WAL T AT
afi ot Grm A T qfedt dem A Y
gt
Bhri Shinkre: May 1 know from
the hon. Minister whether they have

come acrnas gn article published re-
cently by a former Governor of one
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of ‘our major States complaining
about the completely unwarranted

delay in gettlement of claims in gene-
ral in the L.IC. and if so, what do
they intend to do in this regard?

Shri B. R. Bhagat; I have not
come wcross any such article.

Bhri Shinkre: I can mention the
name; it Is Shri Sri Prakass.

Raising of Public Loan for War
Efforts

+
*3%. Shri A. N. Vidyalankar:

Shri Bhanu Prakash Singh:
Shri D, C. Sharma:
Shri Sezhiyan:
Shri Yashpal Singh:
Shri Subodh Hansda:
Shri Bagri:
Bhri Madhn Limayes:
Shri P. C. Borooah:
Shri §. M. Banerjee:
Shri Prakash Vir Shasiri:
Shri Basapps:

Will the Minister of Finamce be
pleased to stete:

(a) whether Government havs
announced the scheme for ralsing two
public loans for financing war efforts;

(b) if so, the nature of the pre-
pesals and the amount proposed to be
raised; and

{c) the responge made by the
public thereto? .

The Minister of Plaaning (8hrt
B. B. Bhagat): (8) Yes, Sir. The
loans announced arei—
(i) 4§ per cent. National Defence
Loan 1988

(i) 43 per cent National Defence
Loan 1872

(iii) National Defence Gold
Bonds 1860

(b) Coples of the Notifications re-
lating to the issue of these loans are
laid on the Table. [Placed in Lib-
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rary. See No. LT-5050/85).  There
is no limit in regard to the amounts

to be raised.

(¢) Subscriptions opened on 2Tth
October The response is encourag-
ing.

Shri A. N. Vidyalankar: May I
know whether conversion of previ-
ous loans into these loans will be
permitted?

Shri B. R. Bhagat: No. Sir.

Shri A, N. Vidyalankar: When will
the Government be in a position to
give information with regard to the
total collection of these loans?

Shri B. R. Bhagat: Upto 2nd Nov-
ember, the total collections uare:

(i) 4} per cent National Defence
Loan 1868 Rs. 5.3 crores.

(ii) 43 per cent Natiomal Defence
Loan, 1972 Rs. 2 crores.

{ili) National Defence Gold Bonds,
1980—381 kilograms.

Shri Bhanu Prakash Singh: What
is* the estimated target the Govern-
ment have fixed over five years for
the public loan for war effort?

Shrl B. R. Bhagat: There s no
limit to the subscription.

8hri Bhana Prakash Singh: I want
to know what is the estimated total
that the Government want from the
public?

Shri B. R. Bhagat:
much as we can get.

We want as

Shri D. €. Sharma: It has been pub-
lished in the newspapers that we re-
quire gold worth about Rs. 200 crores.
May I know if the government thinks
that the gold bonds could be subserib-
ed to that extent aund, if so, by what
date?

Shri B. R. Bhagat:
have not given out any figure.
want as much gold as pcople
afford to give.

Officially we
We
can
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ot amaTe feg : T WA & T
uaifedsr § 97 & ga ¥ g & faar
qM @Y 7 2T AT AT H AT AT
FHtT 3T 9Ed & 99 & fay @
W oo F Y ¢

st ¥o TWo wm : T At A
sl 23% gw oW & o
FAT wTgd & N ST & oY wewr A
g fer a% gw 9% 8T g §1

Shri Subodh Hansda: The Minister
said that 381 Kgs had been reccived
by the government und that fthe res-
ponse was encouraging. Is if because
of lack of confidence, for on an earlier
oceasion a number of houses had been
raided when they subscribed gold for
defence purposes?

Shri B. R. Bhagat: It is a malter
of opinion. The raids were in some
other connection...... (interruptions)

oft wq fomd : T WOT ¥ A Fav
W ZOTT W7 3| &7 geaAre fafse
g1 @ dommt & fag e
ATYIT S AG AT AW H geng daT
w0 & f 7T G ot a1 $1€ o
Yy it AE FiE AT F@ewE A
frwrr & w1 FEE, gk 9gw § arfw
T ST G2 g % W R O
# wfas gemmar w17

oft wo o W : T I TUG| FY
foet  mre fafoe F1%0 & =ama sraar
ot FYE TET AT A ¢ W
for oo g gt & fiw o aga e
o & fega & ferm a1 oy it dew Pean-
T ¥ foyg, wreafaviwan & fog grawe
§, 37 aft Tl v sgrET W far
IJar o)

st we fawd : &5 gor 91 fr s
# w1 il & i soaTg da7 Ok & fag
w1 faforez w191 & fog =w w7 g
gy aarE araeft arfs /Tt ¥ e
dr g ?
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ot wo o W : I & fag
fodag o § 1 xaOAET ® Tt § A
wreafmiar s wwm & fag ..

oW WEWY WA BEE OY
arAAT ATgd  fir o wfew swmyg
da1 5% & oy 77 #7€ @ gAT XY
% ¢ d% fe Qoo wdm g AT
gita § wife g dar fearamar &
g @ gt ¥ xw w1 & fag wfae
Iearg dar g )

Shri P. C. Borooah: May I know
whether the defence certificates would
be made negotiable?

Shri B. BR. Bhagat: They are negoti-
able.

Shri S. M. Banerjee: [ would like
to know whether the response from
the big business houses like Birlas,
JKs and others has been good and, if
so, to what extent

Shri B. R. Bhagat: I do not have
the break-up about the individuals
and how much each contributed. At
a later stage it might be possible.

Shri Ranga: May I know whether
the government would consider or
had considered the advisability of
making negotiable the bonds  that
they give in response to the subscrip-
tions to the loans so that the rural
people who have been in trouble on
the former occasions would be better
encouraged to make contributions to
these loans?

Shri B. R. Bhagat:
loans are negotiable.

Shri Basappa: In spite of the pre-
mium that has been announced in res-
pect of the gold bonds, may I know
why there is hesitation, and will the
Government make it more attractive
for the people with gold jewels to
come forward and deposit them with
Government?

Shri B. R. Bhagat:
tive as it has been

1 said that these

It is as attrac-
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Bhri Shashi Ranjan: Since the intro-
duction of this gold loan, the prices
of gold in the market have gone up
and so, may I know what is the reac=-
tion of the Government and how does
the Government explain this rise in
the price of gold?

Shri B. R. Bhagat: In the first week
there was some rise; then again it
came down and it has stabilised.

oft gow wer wwurm : e T K
sfa &1t % serg daT G ow & fw T
AT AT AT oY O W w2 e
frrt @ & o o=ar ¥ o ot
e & wfar gewTg a1 B @ rEw fag
feaa dfadl @ omr s} 7

off wo o Ww :  IT WiFgE ¥
defeaI R qa il |

Shri Eapur Singh: May I know
whether, to supplement these war
loans, the Government propose to im-
pose a graduated levy on Individual
wealth, and, if not, why not?

Shri B. R. Bhagat: That has nothing
to do with this, Gradumted levy is a
different matter.

Mr. Speaker: Whether therec is a
proposal to have a graduated levy—
that is what he wants to know.

Shri B. B. Bhagat: There s no pro-
posal,

Shri Eapur Singh; Why not?

Mr. Speaker: Shri Chaturvedi.
Shrl 8, N. Chaturvedl: May I know
it the Government has received any
report that the expected response for
purchasing Gold Bond, is not forth-
coming from persons who have black-
market gold for fear that they might
be waylaid and arrested while on
their way to make the contribution?

Shri B. R. Bhagat: The scheme It-
self makes it quite clear that no ques-
tions will be asked of them.
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Bhrl 8, N, Chaturvedl: My question
was different; I asked that on the way
when they are going to make the con-
tribution, they might be waylaid by
the oxvise people and arrested. Has
the Government received any report?

Mr, Spcaker: Then the retired po-
lice officer should help them!

ot wrft oW v : F AT W
g ugma § fs  qiw @ e w
® gt gF wmi & o & oara A
My amzafi g gaaw § ?

oft o TWo AN : 500 FT o7
o A T gl A e

ot et qw qew : Frqurar e
woft wgia w1 a7 qYATT § aqay Ay ¢

WeaW . HEN ¢ AT 6T W
WAl & wn Fa 7

Shri Sham Lal Saraf: May I know
whether arrangements have been
made in the rural areas 1o enable the
people living in those areas, firstly,
to contribute towards the gold bond
and secondly to the other loans that
have been floated, because, from ex-
perience it has been shown  that,
firstly, arrangements have not been
made properly in the past and second-
ly, the people could not have the
confidence in order to come forward to
contribute their mite. May I know
whether the defence bonds are being
reasons therefor?

Bhri B. R. Bhagat; [t requires a
national movement to approach every-
body. Tt Is true, as the hon. Member
says, that we have ont been able to
approach the rural areas, but it wil
be necessary to approach them.

Shri P. R. Patel: 1 want to know
whether the defence bonds are being
mold in all the branches of all the sche-
duled banks and. if not, what are the
reasons therefor?

Shri B. R. Bhagat: Not all the Sche-
duled Banks; only in all the branches
of the Stale Bunk.
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Shri Indrajit Gupta: In veiw of the
Jarge amounts of black money which
are reported to be held in this coun-
try in the form of gold; may I know
wheth¢r by the Government's decla-
ration thal anybody who produces the
gold for these bonds will nol be ask-
ed as Lo the source of his having ac-
quired this gold, the Government in-
tends io announce that it has no
further desire to find out the black
money and intends to give A premium
on immorality?

Shri B, R. Bhagat: No, Sir. The
need for gold at the present mument
overrides all other considerations.
But, on the other hand, we are try-
ing to find out wll the black money,
wherever it may be. Therefore, the
two are separate guestions.

Shri Indrajit Gupta: 1 asked whe-
ther it is a fact . .
Mr. Speaker: He says that this

thing overrides all other considera-
tions,

Shri Indrajit Gupta: After that he
said the search for black money will
go on, but they have said that the
sources are not to be disclosed. Let
him give us an assurance.

Mr. Speaker: Next question.

Reserve Bank's Assistance te Coms-
mercial Banks

+

*34. Shrimati Tarkeshwarl Simha:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri P. K. Deo:
Shri Bolanki:
Shri Kapur Singh:
Shri S8ham Lal Saraf:
Shri Yashpal Singh:
Shri Kajrolkar:

Will the Minister of Fimance be
pleased to state:

(ay whether it ig & fact that the
Reserve Bank of India propose to
provide larger accommodation to the
commercial banks in future;
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(b) the extent of additional assis-
tance, likely to be given; and

{c) the aclual ecredit contraction
during the current glack season due
to the policy of restrictive credit
followed by the Reserve Bank?

The Minister of Planning
B. R. Bhagat): (a) and (b). The
Reserve Bank hopes to be able to
announce very shortly its credit
policy for the current busy season.
It is not possible to indicate very
precisely at this stage the extent of
the increase in the advances of the
commercia] banks or the amount of
the loans and advances, which may
have to be granted to them by the
Reserve Bank at the peak of the
semson, but it is mnticipated that all
the essential requirements of indus-
try and trade will be met.

{e) The contraction in the slack
season which has just ended has not
been marked and was of the order
of Rs. 88 crores upto the 15th Oecto-
ber, 1963,

Shrimati Tarkeshwari Sinha: What
was the estimated figure of the Re-
serve Bank itself about credit con-
traction in the slack season and what
is the difference between the esti-
mated amount of the Reserve Bank
and the present amount which he has
announced?

The Minister of Finance (Shri T. T.
HKrishnamachari): It was anticipat-
ed that there might be a contraction
of roughly Rs. 200 crores. The short-
fall, as the hon. member will realise
is of the order of Rs. 112 crores.

Shrimati Tarkeshwari Sinha: May
1 know whether any demand has
been made by the scheduled banks
about their estimated requirements
and whether the government is in a
position to fulfil those requirements?

Shri T. T. Krishnamachari: De-
mands might be made. But the Re-
serve Bank does not undertake to
meet the demands. As my colleague
mentioned, the matter is under
consideration. No precise formula-
tion hms yet been made.

(Shri

1887 (SAKA) Oral Answers 2€6
Shri P. R. Chakr=-r1; May 1
know what special  lecuities have

been made available to weavers' co-
operatives and the textile industry,
who have been recommended by the
Commerce Ministry?

Shri B. R, Bhagat:
want notice.

Shri Rameshwar Tantla: May |
know whether it is a fact that 8 re-
presentation was made to the Union
Ministry by the weavers’ co-opera-
tives and textile industry end, if so,
whether the Finance Ministry will
grant them more funds, because the
industry is more or less in g crigis?

Shrl B. R. Bhagat: | have sald 1
want notice.

Shri P. O, Borooah: May 1 know
whether the government has any
reason to believe that the eredit con-
traction during the past year is res-
ponsible for the fal} in the rate of
industrial growth in our country
and, if so, to what extent?

Shri B. R. Bhagat: All these econo-
mic factors act and interact upon
each other.

Shri Kapur Singh: I want to know
whether the government are aware
that this credit contraction and abnor-
mal rise in bank rate is a gure index
of the grave inflationary trends in our
economy and, if so, what do they pro-
pose to do aboul it?

Shri B. R. Bhagat: We have baen
trying to correct the Imbalances from
time to time. Recently also we have
taken steps so that the imbalances do
not assume an undue proportion.

Shri Sham Lal Saraf: Is the gov-
ernment aware that some of the most
important industries, particularly with
cxport potential have terribly suffersd
for want of finance, particularly from
scheduled banks and, if so, what steps
are going to be taken in order to save
them from the coming bad weather
which is expected any moment?

Shri B. R. Bhagal: One of the oh-
jertives of the policy to be announced
very soon is to provide for all exporti-
oriented industries, defence-oriented

For detmils, I
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industries” and industries engaged in
import substitution

oft qurTe fag ;w1 WORTC W
g = ¥ fearr w1 wft o €
aTq T ot gewra § 7

ot %o qo  wm : frmmi & fad
eRgEd Fm A o W g

Shri Shivajl Rao 8. Deshmukh: May

I know to what extent this anxiety
of the Reserve Bank to help scheduled
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Shrl B. R. Bhagat: [ would like to
have notice of that question.

Shri D. J. Nalk: May I know whe-

ther some restrictions have been

d on the scheduled banks in

the matter of advance of momey to

parties for cotton, ground-nut and
foodgrains?.

Bhri B. BR. Bhagat: Is my hon
friend referring to difficulties in

banks is likely to affect adversely
agricultural credit?

Shri B, R, Bhagat: Agriculaural
credit, particuraly production-oriented
credit will be fully provided for,

Bhri Shashli Ranjan: Some time
back the hon. Minister had said that
the Reserve Bank would give financial
assistance to co-operative banks, May
I know how far this statement of the
hon. Minister is going to materialise,
particularly in respect of consumer
co-operalive stores, becaude the co-
vperative banks had promised to
finance consumer co-operative stores
which were very essential for holding
the price-line?

Shri T. T. Erishnamacharl: The
scheme of helping co-operative credit
societies by the Reserve Bank is well
known. The Reserve Bank lendg at a
comparatively low rate. It may be
that the channel through which it
passcs may make jt somewhat difficult
for the person to get the credit. So
far a; the provision of credit to the
consumer co-operative socicties ig con-
cerned, the wmatter is engaging the
attention of Government

Shri J N. Hazarika: May 1 know
whether Government are aware of
the fact that small tea gardens in
Assam are likely to suffer on account
of the financial difficulties arising out
of the Reserve Bank's refusal to acco-
mmodnte  the Assam co-operative
apex bank with the necessary amount
of finance during this year?

advanci money t ground-nut
and cotton? I want notice of that
question.

Dr. Sarojini Mahishi: May I know
whether Government are in a position
to tell us which industries have been
heavily hit on account of the short-
fall in the credit facilities extended?

Shri B. R. Bhagat: It is difficult to
say that. There may have been some
industries which may have been hit,
but efforts are being made to see that
in spite of the credit contraction pro-
duction does not get affected,

Shri D. J. Nalk: My question has
not been answered.

Mr. Speaker; It has not been
answered because the hon. Minister
wants notice of the question.

Now, next question. Question No.
35.

Shrimati Tarkeshwarl Sinha: May
1 request that Question Nos 53 and
54 also may be taken up along with
this, because they are also on the
smame subject?

Mr, Speaker: If the hon. Minister
is willing to answer them all together,
I have no objection.

The Deputy Minlster in the Minis-
try of Irrigation and Power (Bhri
Shyam Dhar Misra): 1 am prepared
to snswer them together.
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Water Supply to Pakistan under Indws
Watery Treaty

+
*35. Shri Rameshwar Tlnlh

Bhri Buta Singh:

Shri Daljit Singh:

Shrimati Maimoona Sultan:

Shri Hukam Chand
Kachhavalya:

Shri §. M. Banerjee:

8hri Hem Raj:

Shri Ram Sewak Yadav:

Shri Madhu Limaye:

Shri A. N, Yidyalankar:

Shriy B S Pandey:

Shri Rajeshwar Patel:

Shri 5. N. Chatarvedi;

Shrl Vidya Charan Shukila:

Shri Sidhcshwar Prasad:

Shrl Warjor:

Shri Daji:

Shri D. D. Purl:

Shrimati Vimla Devi:

Shri Sham Lal Saraf:

Will the Minister of Irrigation ana
Power be pleased to state:

(a} whether it iy a fact that the
Punjah Government have protested to
the Union Government over the re-
lease of Canal water supplies to
Pakistan when *“our own cfops are
dying for want of water”;

(b) if so, whether jt is alsv a fact
that the farmers have threatened to
resort to direct action it Government
do nct take the initiative in stopping
further water supplies to Pakistan;
und

(¢} the steps taken in this regard
by the Union Government?
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The Deputy Minister in the Minls-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) and (b). A
number of representations to this
effect have been received.

(e) A statement is placed on the
Table of the House. [Placed in Lib-
rary, See No. LT-5051/65].

Paymeots to Pakistan under Indms
Waters Treaty

+

*53, Bhri A. N. Vidyalankar:
Shrimati Benuka Barkatakl:
Bhri D. C. Sharma:
Shri Yashpul Singh:
Shri P. R. Chakravertl;
Shri P. C. Borooah:
8Shri Rameshwar Taatia:
Shri Himatsingka:
Shri P. K Deo:
Bhri Solanki;
8hri Kapur Singh:
Shri Ravindra Varma:
Shri P, Venkatasubbaiah:
Shri 8. C. Samanta:
Shri Gulshan:
Shri Buta Singh:
Shri Hem Raj:
Shri Jashvant Mehta:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri Marandl:
Bhri Utiya:
Shri Daljit Singh:
Shri M. L. Dwivedi:
Shri D. D. Purl;
Shri Prakash Vir Shasir:
Shri Jagdev Singh Siddhantl:
Shri Omkar Lal Ilerll'l
Shrimatl Mal Itan;
Shri Eajrolkar:
Shri Gokulananda Mohanty:
Shri C. K. Bhattacharyya:
Bhri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

fa) whether it is a fact that Pakis-
tan, in vin'ation of the Indus Waters
Treaty with Indr, has diverted subs-
tantial portion of the funds serured
from India and the World Bank for
war purposes such as, the construction
of pill boxes and bunkers along the
Ichhogii Canal banks;
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(b) whether Guvernment buve exa-
mine.! the propriety and desirability
of discuntinuing or at least suspending
payment of further instalments on this
account, L] it is =atished that Pakistan
will not repeuat violalions of the Treaty
and made amends for the past misuse
of funds; and

(v} if so, the decision taken in the
matter?

The Deputy Mintster in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) to (c). A
statement is placed on the Table of
the House. [Placed in Library. See
No. LT-5052/65].

Release of Canal Water Supplies to
Pakistan

+
*54. Shrimati Tarkeshwari Sinha:
Shri Hukam Chand
Eachhavaiya:
Shrl P. L. Barupal:

Will the Minister of Irrigation and
Power be pleased to state the quantum
of water supplied to Pakistan by Inllia
under the Indus Waters Treaty afler
the outbreak of recent hostilities bet-
ween the two countries?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): The quantum of
water supplied to Pakistan by India
since the out-break of recent hostili-
ties up-to end of October, 1965 for the
period for which data arc available
amounts to above 0.4 M.AF.

oft T zifeay c wv oag At
e auf t &t & sror Wy fad &
arat o agE wd T ke g, A e
wroor § f gw wo d Y e
g T qifFeam w1 ot &, ax fE
Ik @W gt geew v fad
ot

The Minister of Irrigation and
Power (Dr. K. L. Rao): It is true
that there iz a shortage of water this
year not only in the Sutlej but also
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in the Beas and in the Ravi and in
the other river systems of the coun-
try. The hon. Member has asked us
the reason why we are letting the
waler to the Pakistan areas when we
are short of water ourselves. To
answer that gquestion, 1 would take a
litlle more time than usual. The
answer to that question is like this.
The Indus waters Treaty of 1860 is
in a way an agreement between three
parties. It is nol between India and
Pakistan alone, bul it is belween
India, Pakistan and the World Bank,
wherein the World Bank stands for
the due observance of releasing the
waters, of regulating the water sup-
ply, of payments and other adminis-
trative matters. Therefore, it is a
point to consider whether by not
obgerving the treaty we would not be
infringing the treaty and coming in
conflict with the World Bank with
whom we have got the happiest of
relations and who  are helping  us
quite a lot,

The second reason, and the more
important one. which I would submit,
is this. At the time of partition in
1947, Pakistan had under the three
eastern rivers, Ravi, Beas and Sutlej,
as much as 43 lakhs of acres. The
water tha! is supplied to thesc . ess
is going to be replaced by the walers
from the western rivers. As soon as
those works are completed, we can
gel back that water. We hope it
would be got by 1970, in order to
have rapid development of the areas
in Punjab and the arid regions of
Rajasthan. Therefore, in our own
interest, in order to ensure the very
rapid development of our own areas,
it was ve.s necessary that we should
try to haye these replacement works
completed as early as possible

In the context of these two reasons
1 have submitted, it was decided,
after very careful consideration, that
the Indus Waters Treaty should be
observed,

Shri S. M. Banerjee: On a point of
order . .o
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Mr. Speaker: I might ask one thing
on behalf of Members because they
teel excited over this. Is there a
stipulation that a definile quantity of
water is to be released for Pakistan,
though the residue might not be
enough for us, though we might
suffer a shortage?

Dr. K. L. Rao: It is unfortunately
g0. ‘The provisions of the Treaty are
explicit. The provisions state .

Mr. Speaker: It is a strange provi-
sion that we might not be left with
anything perhaps.

Dr. K. L. Rao;: No, no. According
to the provisions, we are getting the
entire waters of the Sutlej. It is the
waters of the Beas, that we have got
to share for this period, 79 per cent
to Pakistan and 21 per cent to Rajas-
than.

8brl K. N. Tiwary: No, no, we can-
not allow that.

Shrimati Savitri Nigam: There
should be a 2} hour discussion on this
subject.

Shri 8. M. Banerjee: My point of
order is this. Kindly see the state-
ment attached to question No. §3. It
is said therein:

“This matter has, therefore,
received very careful considera-
tion by the Government”.

This is as regards the payment side.

“In this connection, it is to be
noted that the Iechogil Canal
which is one of the replacement
works in Pakistan was completed
long before signing of the Treaty.
We are not aware of any diver-
sion of funds from the Indua Basin
Development fund for construe-
tion of pill boxes and bunkers
along Ichhogil Canal banks.
Also, the payments are made by
us to the World Bank and not to
Pakistan . . "

KARTIKA 13, 1887 (SAKA)

Oral Answers 274

My point of order is this. When
this particular point is the subject of
inguiries, when inquiriez are going
on, when even the international
observers are seeing whether the pill
boxes, bunkers and other things have
been constructed on both sides of the
Ichhogil Canal, 1 would like to know
whether it is proper for the hon.
Minister to make such a sweeping
statement that Government are not
aware that the funds have been
diverted for constructing these things
This will be used against us .

Mr. Speaker: Order, order. Every-
body has known that there are pill
boxes, bunkers, etc. constructed along
that canal. But what we want to
know is whether they were construcl-
ed out of these particular funds.

Shri 8. M. Banerjee: These have
been used against us, and this state-
ment will now be wused againat
us

Beveral hon. Members rose—

Mr. Speaker: Order, order. [ would
request all hon Members who are on
their legs to resume their seats. I
would  rather—whether this should
come from me or not may be a ques-
tion—that we have some discussion in
a regular on this subject.

Some hon. Members: Yes.

Mr. SBpeaker: During question hour,
this could not be discusted and com-
plete answers obtained. We will have
to have a scparate discussion. I think
Government would not have any
objection.

Dr. K. L. Bao: No objection.

Mr. Speaker: I will see that it is
put down for a discussion.

Shri Hem Barua: On a point of
clarification

Shri 8. M. Banerjee: What about
my point of order?
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Mr. Speaker: There is no point of
order.

Shri Raghunath Singh: We are
applying for a two-hour discussion.

Shrl Sheo Narain: One day.

Mr. Speaker: We cannot fix the
time now. When the notice comes,
it will be placed before the Business
Advisory Committee, it would con-
sider it. Then it has to come before
the House. The House can take
cognizance and decide what time it
wants.

Shri R. 5. Pandey: Please take
notice of the desire of the House

Mr. Speaker: Yes, I have noticed.

Shri Surendranath Dwivedy: If it
is a Government motion, that will
give us more time.

Mr. Speaker: I cannot ask the Gov-
ernment to gponsor the motion.

Shrl Surendrapath Dwivedy: Let
them say if they have any objection.

Mr. Speaker: It is for the Govern-
ment now. After they have learnt
the views and sentiments of the
House, the Government might decide
whether they want to sponsor a reso-
lution themselves or leave it to the
Members, The Members should be on
their guard. They should also put in
their notices.

Shri Kapur Singh: We might still
be permitted to elicit information by
way uf supplementaries to facilitate
the discussion that is to come.
Please do not pass over this question.

Mr. Speaker: I will allow it, but
it the hon. Members go on, we will
spend half an hour now and agsin om
the discussion.

Shri Indrajit Gupta: It is bound to
toke a long time,

Shri Jagdev Singh Slddhanti: As the
matter iz very urgent, and there is a
demand from the Punjam Government
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and from the public, may 1 request
that this discussion should take place
at the carliest possible moment?

Mr. Speaker: That I will ask the
Government.
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Shri Hem Barua: May I seek a
clarification? ‘While giving the instal-
ment of Rs. 8 crores towards these
canal water dues to the World Bank,
the Government have taken the plea
that this is a commitment with the
the World Bank. Because the Gov-
ernment made a sweeping statement
like that, Shri Banerjes raised the
point. My objection is this. It is the
‘World Bank that is in a position to
say what Pakistan has done with the
money, whether Pakistan has divert-
ed the money towards military pre-
parations, building up pill boxes and
all that. It is not for the Government
to say because Government have
stated already that their commitment
is with the World Bank and that is
why they have made the payment.

ot TR ;¥ fader oz
§ fm oz fowi & o ooy 2w & WY
WO AY E 1 29 7 W1 agrar Ama § e
garar favw % & avq wweEr &
X ATE AT gH AT & | F wrAw AqrgAT
g f w1 fava &% 7 w1 07 fom
&<  fzar § fF g dar i o
sifemgag o gak A gO QT &
wTHT ¥ AFY AW @ 7 WA ugnm A
w1 § fr wrf o0 A ¥ fe oo
ag a1 & §t 1 & wmar wvgan g e
w1 faw &% 3 oo few ot
tfar g e ady am g ?

oww wEha ; £ fsewww ¥
N IgEe ag g fe § Ao
THTH T WS | & AT A & et
Frem @A | feaqa fy AW & wreaw
FAATE YT AR { oA
ATTAT | AT WTT FaT Wy § 6 R
Fr§ o T L
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FAVRT § | XERT AHTAT AT wifEd

Mr, Speaker; If that is the desire
of the House, I will call as many
Members as 1 can. Shri Tantia.

Bhri Surendranath Dwivedy: PBut
it has been agreed that there will be
a discussion.

Mr. Speaker: Then I
on to the next question.

might pass

Soviet Assistance for Fourth Flam
+

Shri Rameshwar Tantla:
Shri Himatsingka:

Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri D. C. Sharma:

Shrl P. K. Deo:

Shri Sidheshwar Prasad:

Shri M. Rampure;
8hri Mohammed Koya:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that some
Soviet experts visited India recently
to discuss the Russian assistance for
she Fourth Plan;

(b) whether it is also a fact that
these experts visited some of the
mites of operations and industrial
establishments in the country; and

(c) it so, the broad features of the
report, it any submitted by them in
this regard, and the kind of assistance
which Russia has agreed to give for
the Fourth Plan?

The Minister of Planning (Shri B,
R. Bhagat): (a) to (c). Yes, Sir.
Soviet experts are at present discuss-
ing technical matters and  visiting
some places in India. The mnature,
quantum and other details of Soviet
assistance for the Fourth Plan will be
finalised after these discussions.
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st i wifeqy ¢ for o #
g ot farlt S o &, & W
¥9 TR q@TET qT ¥ qOWA €7 w9y
¥ gm g7 ? wfzamgrr aiv foawrf ®
foir forme Sud aodde gm 7

ot ®o To WA (T §T AT 9
WA AW W § 1w o e
$ gAT aga wfww §

oft T wifem : ANEQ oAtz
% fag gardt ot amadm = @}
va¥ w1 anfa g § ot ot @m
¥ 5w # faat sz fadnfr ?

ot wo o WMy : FIHTC ¥ fg
T & #y & oy i @ o
L §

Shri D. C. Sharma: May I know
whether the Government of India dus-
cussed with the Russian 'team the
quantum of defence needs required in
this country and, if so, what are thier
reactions 1o the defence plans of our
country and how much are they going
to help us in the fulfilment of the de-
fence plan?

Bhri B. B. Bhagat: They have come
here in tion with ist for
the Fourth Plan. Defence is outside
that.

Shri D, C. Shrama: Does it mean
that we require no assistance for de-
fence in the Fourth Plan.

Mr. Speaker: He said that it is out-
side and not covered by this; not that
we do not require defence or assist-
ance for defence in the Fourth Plan

Shri Kapur Singh: I want to know
whether the proposed Soviet assist-
ance is likely to be restricted to basls
heavy industries or it may include
production of consumer goods also?

Shri B. R. Bhagat: It will largely
be for expansion of the existing pro-
jects that have been taken in ths
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Third Plan and are to be completed.
There are other items also. It will
more or less be for capital and basic
industries.

ot amare Ty @ #m TOHTT Wg
FTAT gt § o gemid & ey f farey
YwETE &1 A1 1§ O ' q ogmiy
feda 799 & faq Frar soar fam &2

st o o wm : ¥ F fag
# F wgr @ s arer<t & forg avade
T W g

Bhri R, Ramanathan Chettlar: May
T konw whether we have placed our
Pproposals for aid in the Fourth Plan
with the Soviet Government and, if

80, what is the amount mentioned
there?

Shri B. R. Bhagat: On a number of
projects we hod discussions earlier in
Moscow. The team that has come here
is going into the details of those pro-
jects. Once those projects are finalis-
ed we will be able to know the
quantum of total aid.

Shri Indrajit Gupta: Has any Sug-
gestion been made from our side to
modify the project report of Bokaro
in such a way that the country's ur-
gent needs for special and alloy steel
might be partly met?

Shri B, R. Bhagat: It js too carly to
say about that because the details are
still being worked out.

oft wew TRy : v a7 v -
W § s wg ) sy & oR 3w
¥ wrower eqfr feq a7

%o To WY : EHATLH FH Y
T qfeew § fv w7 s
forer § AT A A |

Shri Hem Barua: In the joint com-
munique issued after our Prime Minis.

wr's visit to Moscow it was stated that
Suviet Russia was prepared to glve
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economic aid to India. May I lmow
whether after  the joint communique
wag issued any idea of the quantum
and the nature of aid was formulated
or visualized?

Shri B. R. Bhagat: No, Sir. It has
not emerged in that form yet.

Dr. L. M. Singhvi: May 1 know
whether in the plans for Soviet aid
a project for the manufacture and
modernisation of MIGs in India iz also
being considered?

Shri B. R. Bhagat: That is outside
the Plan; that is to say, it is not in the
Fourth Plan

ot TrdeE gTay : T AT AEE
! g7 At F AR fw gwT wdm
¥ aroot ¥ g B2 ¥l W &I
g E REz v g @ ?

St 7o To Waw : AR q¥ ™A
# gmr o

st TR § a7 AT Srgar
g f& 51 13 g & fou =9 ey
¥ g & T gaR afewre T B gy
ww T & fomg ot A1k i i ?

TR WY : UTT T AT AL I
gaowr w1 & fR owowr wEmw
Y wraT 1 Sfew we W A e
gw g faqr &% a1 wewn dar
wEA FT waEs A fAar g e § e
ot ug Gaar TE7 gut & fr fes e
wret & forr ag gaETE A ey
LULLAIL L CUE IR LR S o8 Al

ot wwirow qo ;T S g
e £ g w0 e S
A T & ITF AL H T 6 a6
TN F §IHA Wr amEr ?

Wt Wo To Wy : €8 I & wly
foder & ama gt 1 gy faw wdy
ot ot gzt ot W & I AT W
gawy § s woran dure ) oangd
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Shri M. R. Krishna: May I know
whether the assistance from the Soviet
Union will be utilised only for start-
ing new projects or it will be utilised
al=o fer projects which have already
been started but not completed?

Shri B. B Bhagat: The agsistance
will be utilised for both,

Shrimati Tarkeshwarl Sinha: May
I know whether there is any possibi-
lity of forming a consortium of Soviet
Union, Yugoslovia, Czechoslovakia
and other helping countries?

Shri B. R. Bhagai: Not
moment

8hri 8. N. Chaturvedi: Is there any
possibility of receiving untied loan
from the Soviet Union?

at  the

Shri B. R. Bhagat: That is hon-pro-
ject loan.

ot aw agw qrig : TG Feadiy
FraT #) O1 F7 & ferg Y difoae ww
w wgraan foerd Al ot 3E® A &
Aroerk & g amai gk o 1 & wrAw
w1ga g fir ogrd & dad ¥ oo o
wEaWl #1700 w0 ¥ fAg um u
i geit ? -

ot g0 To wirw : FAT Wl BT
W 3 W gart faor Aot oy ger
agiaT 7 & )

Dr. Sarojini Mahishi: May [ know
what is the estimated quantum of as-
sistance from the Soviet Union ex-
pected in the Fourth Plan for the
completion of the projects undertaken
in the Third Plan?

Shri B. R. Bhagat: That is a ques-
tion of detail.
wfre  wemrel ) e

+
%37, ot wo wrofpidt :
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Shri P. 8. Naskar: All possible ser-
vices have been given to the military
authorities, including the services
available in the civil hospitals. As I

#aid earlier, you will agree with me
that the details cannot be disciosed.

ot 7o wro frAd}: & AT T
g fr wiger &) arawawt t ofa
& o w1 goeTe ¥ 4 wewamt
& fag sxfag wrufe & soea
%N 3 frmy i oft oix ot
WEATEAT qF a1y a1 gy fedt e
o w7 oF !

Bhrl P. 5. Naskar: That question
may be put to the Defence Ministry.

ol wo &0 fyadi : dfe wegEl
¥ oqtH?

waw wEm T v
99 % w3 §

Shri Shivajl Rao S. Deshmakh: May
I know what urc the specific efforts
made by the Ministry of Health over
and above those of the Defence Minis-
try to rehabilitate the Ambala Mili-
tary Hospital?

8hri P. 8. Naskar: All the mi'itary
hospitals are looked after by the
Detence.

8hri Shivajli Rao 5. Deshmukh: The
question is what specific efforts have
been made by the Health Ministry
over and above those of Defence.

Bhri P. 8. Naskar: The Y
amistance will be given to the Defence
Ministry.
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<t geiaTe wew : @ T W@
fafaer wemmret o axi §an @ sw ¥
oF g3z w1 W &I & Wi faon
T § ¥ ag et a| §

Shri P. S. Naskar: Whatever is
necessary for the emergency will be
done, cut or no cut.

Shri D. C. Sharma: The statements
that the hon. Minister has maae are
beautiful. May I know what extra
assistance has been given by the
Health Ministry during this emergency
to the ecivil hospitals all over the
country and also to the military hospi-
tals, i¢ possible? [ want some facls
and not merely a beautiful answer.

Shri P. §. Naskar: For security rea-
sons, this information cannot be given.
If you want me to disclose it......

Mr. Speaker: It is for the Minister
to decide.

Shri P. S. Naskar: All possible help
is given.

Shri D. C. Sharma: What is meant
by ‘all possible help’?

Mr. Speaker: He says that it is not
in public interest to disclose the -
formation. (Intcrruptions).

Shri Basappa: May I now if some
of the patients in the civilian hospitals
were discharged to make room  for
military patients and ir so what is
their number?

Shri P. 8. Naskar: 1t is a fact that
some of the old cases which  could
be easily treated at home were dis-
charged from the hospital but  not
urgent cases. I do not have details

of the number.

Qmwm:mmﬁ
¥ ot wgrrar &1 ok gw A TR W
gra et 41 E, TG W graEr
fert ff of otr Wi ¥ g
feat @ wi?
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Shri P. S. Naskar: It is not a ques-
tion of delay. Whatever the military
authorities wanted. . . .

Mr. Speaker: He has the informa-
tion or not?

Shri P. 8. Naskar: I do not have
the exact number.

Shri 0. J. Naik: May I know if any
private hospitals offervd their services
for the treatment of our soldiers und
if so, how many hospitals?

Shri P. 8§ Naskar: As | said earlier,
all the possible help that was needed
by the military authorities were
given. I cannot give details.

aarqrfedt FrEY WTT-€T woE e
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o g fead wogi § A
woarame?

5t ser Fmg: waw Ao
wegeT & g arfgd
oft gFro Ao faardt :  FqT FORIT

w1 maw § e q¥ 23 faadada Q-
gt A o afent Ty §
qF 1A% & yreadan & feaata % fag
W g A & o fadr sl
¥ fAq ot a4 afzdii #1 a0 %
wAsen F (Haar gar wred e
ITH FTU q1 &7 TF €1 w0 g
T gy’

qraan o (W ¥o 7o wmw) :
ag &t frmd ey E gr oA
WY § gaTA gg AR 91 afew
§aw A1 a8 a1 f§ @y @@ ¥
I & for & am ot 7 g1 faa aw
T Ty § o 3g ¥ gem@T g
2rud @ wo & gewEm w1 e
& am grewie wifeaT w1 gier
wfagr gmv & s o o ag oy
A WY IAE WAl A1 W gwn
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T AT-qEAT T gFar & 0w
o #Hwf mEaed £y wd 4 I
g TEE WT H AR | AL A
a3 # fv gwrr wiw § fr fomdr o1
Wyaz Azt Eamdz g0 & a2
97 F9 MR BATE F F AEW
s ¥ afe «rf faft 1 qgf
T TEAE K IFYT AT AE

Tzt
¥ qer ar

s1 gre Are famdy :
WV FT FarE A4 FUT 0

weaw wEiEm . ST SR 4@
fe st mm raa § omr ael Al
¥ g v g gAwmEs At W
fewrra & forg 2T & w7 ¥ a<g aoeT
FWIH TAFHERE I AT AT
o\ oA @y W A Oy fe gaR
gqu rFals A fem w ak oew
& fam wewre sm Fgevd
2?7

s Ero Ato foamlt : & Ary
o TEAE Az AR & TH WF T
T 0F Q@ I3 A § IEEIET
el W Praend & fag Afem gE
oA g TEn ¥ wEE g A
wAwTd & ar AE ?

qF AT sOET . FEIT W
o g kel T

ot 7w mgra qedg ;¥ fad
Wt WERT W SH LW Aed # W
arefe feay aar & fe aga & sqordy
mare & J% Swi ¥ w9 @re w1 e
I e b ofic o wlw Ak §
ot g ad® B ger oW w wiE
% ofafer v & i wh 3100
wendv Y IEEft ¥ a9 g
= O & fag qoeT e o
st o W k?

%
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ot wo wrc wmw ¢ St By owwT
o gar 4 ge & am e b
Mt gEw fov grEwdwr afess &y
a7 wew ¢ fF § 340 el g aw
AT I8 T F1 OTT 7 5% fawg
A T o@E

st awrre fag : &7 f fowst
TH YW AT F ;=i S 4 {Fogw-
WUEAW ¥1 FEWT WIS wEE wOOT
¢t gefrft & W mwE s me
war # A1 # s e 7w sen
WS gwm i@ wH gt fan g
feag @ mv me dan

woe RglET 0 TR AT A
T GH WA FT FNAE |

Shri §. M. Banerjee: I wouid uke
to know whether it has been brought
to the notice of the hon. Minister that
by maintaining tw. books and by
talsifying accounts, the Kanpur firma
traded Rs. 50 lakhs which has recently
been unearthed by the  income-tax
officers, and 1 would like to know how
many businessmen are involved in
Kanpur for maintaining two books,
and........

Mr. Speaker: That question of two
books is not involved. He has
answered about keeping the account
book® open. That was the question
that was involved here.

Shri 8. M. Banerjee: That 1s true,
Sir, but subsequently, Shri Tiwary
put the question. .. ..

Mr. Speaker: That, 1 did not allow.

ot TRETEeR T WA AgET
W aqg Wit qar & fe ag wat &1 Fiaer
w7y g g@Td wlgnfal e
s wrrh & AT 0% mrfaw Tew
wit gk g, afz gh, M oA e
ey & feers W wmr w1 wEw
=t v ¢ mfe gy Foweerér &% &Y
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% 7wt 37 & fag e g
T A urrET vm a1 § osam ufafaa
g ¢

Wt ¥o e wmw: g faald
o A A wheTd % e
FETET W W

ot T T A i
LI G

S nimr oWy FaE ga
wfid gramar qwma a4

Shrimati Savitri Nigam: The  hon

Deputy Minisier has stated that a f.w
steps have bern laken in order o
fight this new way of indulging in
dishonesty, 1 want to know whether
any impact has bren made or any im-

provement has been made by Lhe new
meps taken by them,

Shri B. R. Bhagat: It is a continuing
problem and we review it and we are
trying to exercise authority and see
#hat malpractice is nipped in the bud.

Installation of Statues of Leaders
in Delhi

*40. Bhri Hari Vishou Kamath:
Shri Ram Sewak Yadav:
Shri Madho Limaye:
Shri Bagri:
Shri D. C. Sharma:

Will the Minister of Works and
Housing be pleased to refer to the
reply given to Starred Question No.
92 on the 19th August, 1965 regarding
tnatallation of statues of leaders in
Delhi and state:

(a) whether the matter has since
been considered by the Committee;
and

b} it so, with what result?

The Minister of Works and Heus-
Ing (Shri Mehr Chand Khanna): (a)
amnd (b). The first meeting of the
Commitiee for the Installation of
Statues in Delhi was held on the 25th
September, 1965, A sub-Commitiee
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war appointed to  suggest possible
sites for statues of national leaders
The report of the sub-Committee has
been received. It will be discussed
at the next meeling of the Committee
which is scheduled to take place on
the 6th November, 18965.

Shri Hari Vishno Kamath: May T
remind the Minister of the assurances
that he gave in the last session that
the commitice to consider this im-
portant matter would consist not
merely of Congress representatives of
Parliament butl that all parties would
be cepresented on the committee and,
if 0, how is it that the committee
ronstituted by  Government  has,
among it* members, two Congress
Members and one Independent Mem-
ber, and not o single Opposition party
is represented on that commitice?

Shri Mehr Chand Khanoa: This
Committee comprises of only eight to
ten  members  (Inferruption) May
1 pruceed picase? Of them, there are
thrse MPs T have tuken these three

Mr. Bpeaker: The only question is
that one Member taken from the
Opposition is an Independent Member
and not from any recognised group.

Shri Mehr Chand Khanoa: I wrole
to the Minister of Parliamentary
Affairs, and on his  advice—{Inter-
ruption). They do not allow me to
answer, [ wrole to the Minister of
Parliomentary Affairs and the three
names su~rested by him have heen
taken by me.

Shri Harl Vishnn Kamath: May 1§
invite your attention to the fact that
you vnurself, when wou constituted
the committee for the portraits In
Parliament House have taken care to
include all the party leaders in Parlis-
ment, but the Goverrment is so very
apathetic and indifferent—and it has
committed an outrage on parliament-
ary decency—that there is not a single
Opposition Member represented on
this committee. Why s it* T request



291 Oral Answers
you to exercise your authority and
se¢ that something is done. Last time
when I asked if this committee would
not be packed to suffocation  with
Congress Members he said, it would
not be. He has gone back on his
word: he has broken his pledge.

12.00 hrs.

Bhri Ranga: It is worse than fraud
on Parliament.

Mr. Speaker: I have no inherent
powers. 1 get powers only from the
House, [ can exercise only so much

powera as the House gives me.

Shri Harl Vishnu Kamath: But
when a Minister betrays the solemn
pledge

Shri Mehr Chand Khanna: 1 have
not betrayed anybody; 1 have done
the correct thing,

Shri Hari Vishnu Kamath:
official record will bear me out,

Mr. Speaker: Rather it would not
look nice on my part—what I have
to say at this moment. Because the
Prime Minister is also here, I would
roguest that whenever Members of
Parliament are to be included, the
Speaker should be consulted. Other-
wise, that creates complications and
1 am taken to task. I do not say they
must accept whatever T say .

Shri Hem Barua: They have to
acvepl it

The

Mr. Speaker: I might have to make
some supgestion ot that moment. I
know who are the parties that have
been already represented, in other
commitloes, commissions, etc. 1 have
that record. Therefore, whenever,
Mcmbers of Parliament are to be
included in any committee, the
Speaker should be consulted.

Shri Harl Vishnu Kamath: Let them
recunstitute the committee now.

Shri Hamamanthaiya: May I res-
pectfully point out that the directions
or the wishes vou have expressed here
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will lead to a little anomalous posi-
tion? The Speaker must be aubove
all controversies. Tomorrow il the
list is shown to yuu and you approve
of it and the committee is appointed,
if T feel aggrieved, T will feel like
eriticising you. 1t is within parlia-
mentary phras-ology for Mr., Kamath
to sav that the minister has betrayed.
We do not iake any objectionr, To-
morrow if | am omitted from some
committee. T have every right to say
to you that you have betrayed. Can
1 afford to say that. Tt wil] come to
that. (Interuptions).

I must have my say.

Mr. Speaker: When T stand up, he
should sit down. I might allow him,
but that is pot the procedure that he
has to adopt. Even when I stand up,
he says he must have his say.

Now he mav have his sav

Shri Hanumanthaiva: On the selevc=
tion of delegations to the Inter-partla-
mentary Union ond Commonwealth
Parliamentary Union, T have much to
say, because you are also involved in
it T do not want to dilate
on thiz subjeet. Tt may he proner for
me to disenss these drlicate probhlems
personally with wou. But T do not
want anv Speaker to take unon Fim-
self the responsibility  of sponsoring
the name of anv Member of Parlia-
ment on  governmental committees.
(Interruptions)

ot v : vem W,
o fEma b

aogw wprm ;o wr & Aw ot
w & s wvy fer R
¥ a A Efw g g, A oTg
art oft & fam oy B

st TRTmOAR 0 § A W T AA
A AT Z

st g¥W Wy wnAw ;W
Lt
gEW WERT ;. AEAE #we,

o grwtmn & gf ox s foo
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& Y aeed) W g 9T W qrow
t: Asgw fara s g ok
et =t mram g, @g deen s
Tuoam g

Shri D. C. Sharma (Gurdaspur): Sir,
may I submit. . .

Mr. Speaker: Order, order.
hon. Prime Minister,

The

The Prime Minister and Minister of
Atomic Energy (Shrl Lal Bahadur
Shastri): 1 merely wanted to say that
we shall certainly consider over what
you have suggested and have a talk
with you. As you have said, more
or less we have no objection to it,
but we will finalise it after having a
talk with you.

Shri Hari Vishnn EKamath: The
Committee shou!d be reconstituted in
the light of what you have said.

Shri Kapur Singh (Ludhiana): Sir
before we proceed to further business.
(Interruptions).

Shri Hari Vishmu Kamath: What is
it (to Shri Mehr Chand Khanna). Do
not shout sitting there. .

Mr. Speaker: Now it should nat be
done in this I am ling
to both sides.

Shri Harl Vishnu Kamath: But he
started the row by addressing me.

S peR ww wEEW ¢ oW
wgrea, a1 faaza ¢ fe W s
LEL S S

wTw  wERE : WA AT e
TH A FTAIAEI BT E

o) gew wx wewre @ & e
wT§AT ¥ o g w0 fov & aef amd
w7 wiq w7 favim AT Iy o

tm-@n: wy el amr
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WRITTEN ANSWERS TO
QUESTIONS
Vikas Daj
*4l. Shri Vishwa Nath Pandey:
Shri Shree Narayan Das:

Will the Minister of Planning be
pleased 1o refer to the reply riven to
Starred Question No. 529 on the 9th
September, 1965 ang state:

(a) whether Government have since
formulated a scheme to constitute a
“Vikas Dal' to work in villages to
push development at the grass-roots;

(b) it so, when it is likely to be
constituted; and

(c) the total cost of the scheme?

The Minister of Planning (Shri B,
R. Bhagat): () and (b). The scheme
it still under consideration and the
details are being worked out.

(c) Does not arise.

foesht & wrowr wfewrfof g
yeTAt qv gr
* 2.8 TR TN :
&t wy femd :
st avmft
wt vidga xifem
st fyranfoge :

w1 fom gAY gz T p
wii fr

(v) "oy ag 2 f5 wmawt
wfewrft & farmas,  1w6s #
femfl & mEv aTA 84 7 ¥ wAD
L1 1

(w) oft @, @ ¥ I7H @A
waog wm ek fe & ard o ¥
w7 A wr Rk

(m) w AT ¥ @ WA
wma # fr fem 6 a% w0 W@
fem mm &, ok
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(a) 3  agdr & fag e

o1 JT@ g ¢
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faa dxma & gguu
T ag ) (F) dadt

(') & (9) 5o & adf 937

(st

Rajayibam Canal Project

*43. Dr. L, M. Singhvi:
Shri Onkar Lal Berwa:
Shri Dhuleshwar Meena:
Shri Hem Raj:
Shri Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Finamee be
Pleased 1o state:

(a) whethey Government have
finully decided to take the direct res-
ponsibility for the implementation of
the Rajusthan Cunal Project; and

(b) if so, what would be the admin-
istrative and financial machinery for
its control?

The Minister of Planning (Shri B.
R. Bhagat): (a) No, Sir.

(b) These matters are still
consideration, in consultation
the Government of Rajasthan.

under
with

World Bank and LMF, Meeting

*44. Shri P R Chakraverti;
Sari P, C, Borooah:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri D, C. Bharma:
Dr. L. M. Singhvi:
Shri D. D, Puri:
Shri Yashpal Singh:
Shri M. R. Krishna:

Will the Minister of Finance be
pleased lo state:

(@) whether the cnnual meeting of
the World Bank and the International
Monetary Fund had its Session in
Washington and decided to embark
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upon the assessment of the future re-
quiremicats of International Develop-
ment Association and for replenishing
its resources,

(b} whether the debtor countries
have expressed their concern over the
rising burden of debt service charges;

(c) whether an agreement to  pro-
ceed with reforms in the exisiing
monetary system &as been arrived at;
and

(d) if so, the technique of reforms
found acceptable to the leading indus-
trial countries?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Yes, Sir.

(e} and (d). The question of the
reform of the existing monetary
system is to be studied and discussed
further in the IMF and elsewhere.
Until these studies and discussions
are completed, it would be premature
to speak of agreement (o proceed with
any reform or of the technique of
reform acceptable to any particular
g:oup of countries.

Curtailing of Expenditure and Re-
i Affairs

tati

or of E i

*45. Shri Hurish Chandra Mathur:
Shri Hem Raj:
Shri Warior:
Shri Daji:
Shri Yashpal Singh:
Shri Vidya Charan Shukla:
Shri Onkar Lal Berwa:
Shri Himatsingka;
Shri Rameshwar Tantia:

Will the Minister of Finance be
picased to stale the steps taken by
Government to curtail expenditure in
all sectors and flelds in the Central
as well as State Government spheres
in the contex! of the Pak Aggression
and 1o re-otient ecornomic affairs in
the country?

The Minister of Planuing (Shri B.
R. Bhagat): A gtatement is !aid on
the Table of thie House. [Placed im
Library. See No. LT-5053/85].
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L.I1.C, Employees Demands

*46. Shri S. C. Samanta:
Shri Subodh Hansda:
€hri M. L. Dwivedi:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 799 on the 8th
April, 1965 and state:

(a) whether the demands made by
the Life Insurance Agents' Fedcra-
tion have duly been considered by the
Life Insurance Corporation;

(b) if sn, the decisions arrived al;
and

(e) whether any further representa.
tions or reminders have come from
the Federation?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). The matter
ig still under consideration of the Life
Insurance Corporatinn,

(¢) There was one reminder from
the Life Insurance Agents' Federa-
tion to the Corporation in July, 1965
when they were informed by the Cor-
poration that the matter was under
their consideration,

Liberalisation of Postal Savings Damk
Regulations

Surendranath Dwivedy:
of Finance be

*47. Sh-i
Will  the Minister
pleased to state:

fa) whether the liberalisation of
the Postal Savings Bank Regulations
which was announced in the House
on the 25th March, 1965 was changed
subsequently and limits for interest
which were removed with effect from
Ist April 1865 were again imposed
from the 1st July, 1885:

(b) the reason for a reversal of the
decvision after only three months of
their promulgation; and

(e) whether this fresh decision was
conveyed to the Parliamen!, pnd il so.
when?
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The Minister of Planning (Shrl B.
R. Bhagat): (a) Yes, Sir; only in e
L. as re-imposition of limits on de-
posits is concerned.

(b) Limits on deposits were reim-
posed ag it wag feared that there
might be large =cale diversion of
other forms of investments to Post
Office Savings Bank deposits interest
on which is free of tax, thereby re-
sulting in loss of revenue to Govern-
ment. The new limits are, however,
higher; Rs. 25,000 for a single account
and Rs. 50,000 for a joint sccount by
two individuals against the original
limits of Ra, 15,000 and Rs. 30,000 res-
pectively.

(c) The Notification issued by Gov-
ernment in thls regard was laid on the
Table of the Sabha on the 18th August,
1965.

weafadt & wrdt & oywfyt
4. Wt Wy fowd
st aTf

w1 faw g 16 feeray, 1965
% ardfva wva dem e4; % AT
¥ mg ¥ gy o f ymT o
fw .

(%) w1 706 1y ot &
‘TrEr AfAw w18 W 20w,
FTow @ werfir €5 viea v W
& saarfrgt & 73 9N £ A1 oqar §
faasr ot glrome gawr groT, ww Ay
RAA A G, 7 TEATF T H arwan
4 ¥ zeag § o

(1) afz gt, A aTr fgeiardt
mar e ¥ fAl A Tar Ay ¥ fom
w1 owdE FT o g Y

grem it (S ¥o wo WM ) :
(®) S owr

(7)) =t qeor & 33 0 T 9
qurfer %Y fafa & awr oty a9t aw
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# mafy ¥ forg frd) st & famds
¥ w7 H wrg w7 aad 9T OF 7 &Y
w & ov weE & Fmt E o g
asfs Ay dma & av § faum
¥ o W oamA g fEeA
oz gfafia 377 F fag fo ot zheam
waer & faft and g v faedl g
THTC & weTl & weAr  weOA &
feedrardl & fowi W gy AR
o9AT 9F9q &1 AR ) E§Wa
fafu @1 g1 Word T g Fool
fafwds  smtan wfig w0 & fdeo
far s T B

womam s A Wi # fagy
W

*4u. oft wiwTT wrw wTwT ;o
frarf Wi famy Wl og @ 91 o
w4 fr

(%) = ag &= ¢ f5 and amre
FATUG H AT 9 g ¥ TTOT I
g AT U WX §Tg 9EW R
o 9 F feelt O owAA D
Faf

(@) afz g, @ feaet

() 3% g7 w79 & fog waTT
T #ew g3 A w3 @
LA 1

(7) useqr & faworet 1 w1 &
o feadt gifs g@ ®1 gewmEem

¢ 7

fowt W feqy s
(w10 go ®wo ww): (x) 7 (w).
Y9 a9 AT ®TTC STV ® 9T T
oA F I T O AT R wTor
it T et w3 & fawer gEm
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& i 1 gre &) F gEvasE e
mar T A gg favm fem war ar s
frafafar  gomes 7@ %7 &1 wwEr
am —

(1) 1-11-65 7 31-3-H6"
sfafer 2.5 a7 afww @ semEw

{2) 1=4-66 ¥ HAIT & GqTTA
aF wfafer wr am afw a7 7
IO e g7 fa e F1oweq wAA
WY AR § O T0RL AT TEAT
&1 T g Y vARE /A g
fagd

() W= da i fases i soart
w agd & 1o faeafafar o sy
I Amier ¥ W o7 oz
 fom omm §o—

(1) 97 & @i 22
Fre Tyt ATéq w1 fm.
mfE 71 ww F s
ot w7 A1 wry, faash
AHEE A LA HF
it g froag A
1966 % 19 g1 Fmedt |

(2) ¥ Tog fawedt a1 &
FrT, T ¥ afacsm-
g 10%e T F &1 FZ qTOT
fer g & a g fe
mg fa=at a7 A fameaz,
1965 TF T &1 9w o
10%e a7 a1 WepF itw
maiga gfee wfa feq 1.5
are qfae faoeft gem =73
F wwd grar)

(w) feoelt # w24t & #roor
e T &y AFEE 9f7 7 7w
].25!7(‘735‘73!?[ % TE AT
fawdt #1 WA § T g ®
JeE # O w @ A & e g
e & whrfom &
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Blood Banks
*50. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that a very
large number of donors of blood were
refused recently the facilities of the
blood donation due to the shortage of
storage facilities in the blond banks;
and

(b} if so. the steps taken to meet
the shortage?

The Deputy Minister in the Minis-
try of Health (Shri P, 8. Naskar):
(a) and (b). The information is Leing
collected from the State Governments/
Union Territory Administrations and
will be laid on the Table of the Sabha
in due course.

M. ing A;ency Applications

*5l. Shri P. C. Borooah: Wi|| 1he
Minister of Finance be pleased 1o
state:

(a} whether Government  have

decided not to allow the applications
for the continuance of the managing
agencies of a large number of unde:-
takings;

(b) if so, the number of applica-
tions for renewal of managing agen-
cies rejected since the above decision
was taken;

(¢) whether this has invited pro-
tests from the Trade and Industry;
and

(d) it go, in what terms and Gov-
ernment’s reaction thereto?

The Minister of Planning (Shri B,
R. Bhagat): (a) ond (b' The Com-
pany Law Board considerg each ap-
plication for renewal of a managing
agency contract on merits under Sec-
tion 326 of the Companies Act, 1956,
Ag provided by that Scction, com-
panies are directed i) terminate the
Managing Agency Agreements where
the Company Law Board is not satis-
filed in respect of matters referred to
in sub-section (2) thereof. In other
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cases, the Board exerc.c: its discre-
tion mainly on the basis of balance of
advantages. During the yvears 1964-
£5 and 1965-66 (upto 30-10-65) in all
98 applications for the renewal of the
managing agency contracts were re-
jected anj approval for vaiying
periods, generally not exceeding cne
vear, was accorded in 523 cases. 12
applications were withdrawn and 13
were pending on 30.10.1965.

(¢) and (d). There hive been no
protests from Trade ani{ Industry
against the decisions taken in indivi-
dual cases. Certain Chambers of
Commerce did, however, submit re-
presentations explaining their views
on the general question of the Manag-
ing Agency System. There were also
representations from individual com-
panies on the decisions taken in their
cases. Such representations weve
considered in detail, and in  sujtable
cascs, the earlier orderz were modi-
fled in the light of the difficulties ex-
plained by the Compsanies to enable
them to make the necessary adjust-
ments.

Water Problem In Delhi

*52, Shri Basappa:
Shrimati Renuka Barkatakl:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri D. C, Bharma:
Shri Yashpal Singh:
Shri Kapur Singh:
Dr. L. M. Singhvi:

Will the Minister of
pleased to state;

(a) whether a high-level committee
has been appointed to study and sug-
gest ways to overcome Delhi’s chro-
nic water shortage problem;

(b) if so, the personnel and terms of
reference of the committee; and

{c} when it is likely to submit it
report?

Health be

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar): (a)



303 Written Answers
and (b). Yes, 5ir. An informal Com-
mitlee of Sceretaries to the Govern-
ment of India has been appointed to
stuly the waler supply problems of
Dclhi and to formulate concrete pro-
posals for solving and implemenung
them,

The Committee is composed of the
following Officers:—
1, Cabinet Secretary.
2. Secretary to Prime Minister.

3. Secretary, Ministry of Irriga-
tion and Power.

4. Secretary, Ministry of Home
Affairs.

5, Secretary, Ministry «f Works
and Housing.

6. Secretary, Tniun Territories,

Ministry of Home Affairs.
7. Secretary, Ministry of Healih.

8. Commissioner, Delhi Munici-
pal Corporation.

Other officers can be invited to join
in the deliberations of the Commitice
ay and when required.

{c) There is ng quustivn of submit-
ting a report as 1t is « continuing

body.

Postponement of Repayment of
Instalment to LM.F.

*55. Shri Rameshwar Tantia;
Shri Himalsingka:
Shri P. R. Chakravertl:
Shri P, C. Borooah:
Shri P. K. Deo:
Shri Solanki:
Shri Kapur Singh:
Shrimati Sharda Mukerjee:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

fa) whether it ix a fact that Tnfa
has requested to the Internstional
Monetary Fund for a postponement of
the repayment of an instalment due

this month;

{b) if so, the reaction of flie Inter-
pational Monetary Fund thereto;
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(c) the amount of the instalment
thut was to be paid to the Internation-
al Monetary Fund; and

(d) the time by which India is likely
to repay that instalment?

The Minister of Planning (Shri B.

RBR. Bhagat): (a) to (d). The Inter-
nationa] Monetary Fun] hag agreed
to the postpunement of the repay-

ment of the instalment of § 25 million
due on the 30th September, 1965. The
repayment in instalments is a atter
of mutual ugreement between the
Fund and India, provided that the
entire amount is paid within the stipu-
lated period ic. by 31st July. 1986,

Khosla Committee on Narmada
River Project

*56. Shri Hari Vishnu Kamath;
Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:
Shri Parashar:
Shri Hukam Chand

Kachhavalya:

Shri Wadiwa:
Shri Jashvant Mehta:
Shri J. P. Jyotishi:
Shri Daji:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No, 679 on
the 16th September, 1865 regarding
Khosla Committee Report on Narmada
River Project and state:

(a) whether the recommendations
and proposals made by the Commitiee
have been concidered by Government;

(b} whether the views thereon of
the State Governments concerned
have been obtained:

(c) if so, a brief resume thereol;
and

{d1 the decisions, if any, taken an
the recommerndations and proposala?

The Minister of Irrigation and
Power (Dr. K. L. Rao: (a) and fb).
Views of the State Governments con-
cerned are still awaited.

(e) and (d). Do not arise.
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Irrigation Schemey

*58. Shri Madhu Limaye:
Shri Bagri:
&hri D. C. Sharma:
Shri Rameshwar Tantia:
Shri Mimat<ingka:
Shri Mohammed Koya:
Shri M. Rampure:
Shri Bishwanath Roy;
Shri Yogendra Jha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether, in view of the -erious-
ness of the food situation, Govern-
ment have prepared any crash pro-
gramme for the speedy completion of
the more important and fruitful ir-
rigation schemes and to maximize use
of the existing frrigation  potential;
and

(b) if so, the details thereof?

The Minister of Irrigation nand
Power (Dr. K. L. Ran): (a) and (b).
A scheme of selective concentration
on major irrigation projects which
are in an advanced stage of construc-
tion and/or which are likely to yleld
early benefits is undar consideration
Stateg hove been already urpgeq to
utilise fully the opotential created by
the irrigation projects

Recently senior  officers of the
Irrigation & Power Ministry have
alsp visited important projects and
discussed mzasures to ensure early
utilisation of the remaining potential.
In addition, they have also indicated
how best to utilise the present water
resources for Rabi rrop cultivation,

Governmeni Take-over of Private
Pewer Unlts
*59  Shrl Rameshwar Tantia:
Shri Himatsingka:
Shrimati Maimoona Sultan:
Shri Ram Harkh Yadav:
Shri R. Barua:
Shri Yashpal Singh:
Shri Kapur Singh:
Will the Mini-ter of Irrigation and
Power be pleased to state:
(a) whetker {t is a fact that Gov-
ernment are considering to take over
private power units in the country;
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{b) if so, the reasons therefor;

(¢} whether it iy also a fact that
State Governments have been asked to
acquire inefficient and small private
licensces; and

(d) if w0, when the final decision in
this regard iz likely to be taken?
The Minister of Irrigation anpd
Power (Dr. K. L. Ra0): (a) to (d).
The working of several of the small
private electricity undertakings has
been found to be uneconomical, ineffi-
cient and unsatisfactory. They have
old and outmoded plants and their
cost of generation is penerally high.
Quite a few of them hive very limit-
“ed financial resources and they have
been neglecting maintenance, replace-
ment and expansion of plant and dis-
tribution systems. The people served
by such undertakings are therefore
suffering. Under the present trend ot
co-ordinated and integrated opera-
tion, using only large and economic
generating units, such small and n-
efficient power supply unlertakings
have become out of place. It wouid,
therefore, be in the larger public in-
terest to take over such small and in-
efficient undertakings for integration
with the systems of the State Electri-
city Boards. The Boards, being big-
ger organisations with larger finances
and technica]l resources thap private
licencees, would be in a position to
improve the standard of service and
expand the use of electricity to wider
areas, It is therefore propused to en-
act suitable amendments to Sections
4(1) and 4(2) of the Indian Electri-
city Act, 1910 in order to vest powers
to the State Governments for further

facilitating acquiring such  under-
takings.
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Medical Licentiate Course

71. Shri Kishen Pattnayak:
Shri Madho Limaye:
Shri Bagri:

Will the Minister of
plcased to stale:

Health be

(a) whether it is proposed to re-
introduce the Medical Licentiate
Course at some Centres in the coun-
try;

(b) if so, at which places; and

(c) whether the Indian Medica] As-
soviation has protested against this
decision?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
and (b). The Government of India
have no proposal
tion to re-introduce the
Licentiate Course in the country. Ac-
cording to information available the
Government of ‘Maharashtra have
decided to start such a course at
Nagpur.
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(e} The Indian Medical Association
are against the re-introduction of
such a course.

Por Quota Societies Registered in Goa

78. Shri Madho Limaye:
Shri Bagri:

Will the Minister of Finance be
pleased to refer tp page 3 of the Ninth
Annual Report on the working and
Administration of the Companies Act,
1956 and state:

(a) how manv of the Por Quota
Bocieties deemed to have been regis-
tered under the Companies Act in Goa
are mining. industrial and trading
companies; and

(b) the authorised and paid-up
aupital of each of these Societies?

The Minister of Finance (Shri T. T.
Krishnamachari): (u) So far 21 Por
Quota Societies have been registered
as privale companics in Goa under
the Companies Act, 1956, Of these six
belong to mining, another six to in-
dustrial, three to trading, five to
transport and the remaining one to
<eonstruction and utilities.

(b} A statement indicating the date
of registration, main objects and
authorised capital of the 21 Por
Quota Societieg is laid on the Table
of the House [Placed in l.ibrary. See
No. LT-5056/65]. The dita regarding
paid-up capital of these companies
wre not yet available This informa-
tion would become available on pre-
sentation, within a period of one year
and nine months from the date of
registration, of the first balance sheets
by these companies.

Utillmation of Irrigation Facilities

19. Shri Bagri:
Shrl Madho Limaye:
Shri A. K. Gupalan:
Shri Yogendra Jha;

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether Government have made
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any comparative study of the effect-
ive utilisation of irrigation facilities
created during the three Five Year
Plans;

(b) the reasons for wide gap be-
tween the creation of facilities and
their utilisation; and

(c) the steps being taken to re-
move this gap and ensure maximum
utilisation?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) Yes Out
of 145 million acres of potential
created, 13.01 million acres hag been
utilised {ill March, 1965.

(b) and (c). The gep is not wide.
However, in order to minimise even
the small gap that exists, State Gov-
ernments have been requested to take
up area devel t progr for
providing farmers with credit facili-
ties, improved seeds, fertilizers, pes-
ticides, improved communications to
market centres and guidance on sci-

entific methods of cultivation  (crop
planning) and application of water.
The Irrigation Departments have

also been requested to excavale water
courses upto 2 cusees and dig fleld
channels where the farmers delay
them. In some Stater, compulsory irti-
gation cess is being levied. Some have
fixed promotional rates for water.
Every encouragementi is being given
to the farmers to use the water as
soon a- it is made available.

Beizure of Gold In Bombay

#0, Shri Kolla Venkaiah: Will the
Minister of Finance bc pleased to
state:

{a) whether the Custrme authorit-
ies carried out extensive searches at
Bombay during the cnurse of 1st
week of October, 1965 and seized cur-
rency and a large quantity of gold
bars, with foreign markings;

(by if so, the quantity of gold and
the emount of currency seized;
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(c) the places from where the gold
and currency have been seized; and

(d) the action
persons concerned?

The Minister of Finance (Shri T, T.

taken against the

Krishnamachari): (a) to (c). On
4-10-65 1he following  goods  were
seized by Bombay Customs from
room No. 10, Second Floor, Menon

‘Chambers Building, Zakaria Masjid
Btreet, Bombay:—
(i} 600  bars of gald, bearing

foreign murkings, each weighing 10
tolas;

notea in
tolal

(ii) Tndian currency
various denominations of a
value of Rs 148,020, and

wrist watrhas valued  at
the

iti) 200
approximately Rs 30,000 at
local market rate

{d) Six persons have been arresied.
Investigations are condinuaig.

Classification of Ernakulam and Cochim

Citles
81, Shri A, K. Gopalan: Will the
Minister of Finance be pleased to

state:

(a) whether Government have re-
ceived any representation from  the
Central Government employees to
treat Ernakulam and Cochin as ‘A’
Class areas; and

(b) it so, Government's reaction
thereto?

The Minister of Finance (Shri T. T.
Krishnamachari): (a). Yes Sir. Some
representations were received in this
regard.

{by At present, only the cities with
a population of over 16 lakhs have
been clasified ‘A’ Class for the pur-
poses of compensatory allowances. The
population oft Cochin and Ernakulam
Ao not qualify them to be graded
higher than ‘C' Class.
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Commission on Medical Colleges

82, Shri A. K. Gopalan:
Minister of Health be
state;

Will the
pleased to

(a) whether the Commission set up
to study the scope for Medical Colleges
during the Fourth Plan visited Kerala
also.

(b) whether the Commission
submitted any report; and

(c) if so, the broad detuils thereof?

has

The Deputy Minister in the Minis-
try of Health (Shri P. §. Naskar):
{a) No Commission has been appoint-
ed hy the Government of India to
stu-ly the scope for medica) colleges
during the Fourth Plan. However, a
few teams consisting of two medical
speeialists each wer.  appointed by
the Government of India to  in‘pect
the medical colleges in various Zones
of the country to investigate possibi-
lities of further expansion of existing
medical eolleges Auring the Fourth
Five Year Plan. The team for the
South Zonr has visited the Colleges in
Kerala.

(b} and (c). No reports have vel
been issued by Government,

Medioal Colleges In Kerala

83, Shri A. K. Gopalan: Will the
Minister of Tealth be pleased to
state:

() whether Government have re-
eetved any representation from  the
Tripunittura Princes’ Association for
permiszion to start o Medical College;

(b) whether Government have also
received any representation for a
medical college at Trichur; and

(c) if so, Government's reaction in
the matter?

The Deputy Minister in the Minls-
try of Health (Shri P. 5. Naskar): fa)
The Government of Kerala have re-
ceived a representation from Cochin
Princes which 13 under their consi-
deratlon.
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(b) Government of Kerala has re-
ceived such a representation.

() The State of Kerais has already
4 medical college: and there is  no
prospect of starting a 5th college in
the IVth Plan. However the represen-
tation receive] from Cochini Princes
is under the consideration of the State
Government.

Pazhassj Irrigation Project

84, Shri A. K. Gopalan: Wil the
Minister of Irrigation and Power be
pleased 1o state:

(a) how many a.res of land is like-
ly to be irrigated by the Pazhassi
Irrigation Projert, Cannanore, Kerala:

(b) the total amount sanctioned for
this scheme; and

(¢} the amount spent so far?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) The pro-
ject when completed will irrigatce
70,000 acres of land.

(b) The estimated cost of the Pro-
Ject is Hs. 442 lakhs.

(e) The total expenditure upto the
end of 1964-65 wag about Rs 1249
lakhs.

Overdrawal by States from Reserve
Bank

85, Shri Sidheshwar Prasad: Will the
Minister of Finance be pleased tq state
which have overdrawn from the Re-
serve Bank of India and the amounts
50 drawn respectively till 31st Octo-
ber, 19857

The Minister of Finance (Shri T T.
Krishnamachari): In terms of the
agreements with the State Govern-
ments, the Reserve Bank of India act
a8 their bankers and details of trans-
actions between them cannot be made
public.
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Cholera Vaccime

86. Shri Krishna Deo Tripathi: Will
the Minister of Ilealth be pleased to
stute:

(a) whether it is a faet that the
recent survey conduct'd in Caleutta
jointiy by the World Health Or-
ganisation, the Institute of Communi-
cable Diseases ang the Calcutia Cor-
poration, has shown that cholera
vaceine is ulinost ireffective as a pre-
ventive measure; and

(b) if so, the steps token o produce
effective cholera vaccine?

The Deput, Minister in the Minis.
try of Health (Shei P. 8. Naskar): (a)
Controlled fleld trials of cholera vac-
cine are being undertaken jointly by
the Indian Counci| of Medical Re-
search, the West Bengal Government
including Caleutta Corporation  and
the World Health Organisation. These
studies will be completed by the end
of December, 10965. The results afte.
analysis of the data wil] become
available only after that date

(b) Docs not arise.

Matatila Dam

81, Shri 8. M. Banerjee: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Matatila Dam has been
completed;

(b) it sn, whether power house has
also been established; and

{e) if not, the reasons for the delay®

The Minister of Irrigation and
Power (Dr K. L. Rao): (a) and (b).
Yes.

fc) Does not arise.

Medical Oolleges In U.P,

88, Shri 5. M. Banerjee: Will the
Minister of Health be pleased to
state:

(a) whether it is a fat that three
more medical colleges are  proposed
to be established in UP;
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(b) # so, whether U.P. Government
has made any request for financial
assistance; and

(¢} whether it has been met in full
by the Centre?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
Yes, the UP. Government have sug-
gested the establishment of three me-
dica] colleges during the 4th Five
Year Plan.

(b) and (c). The State Government
will get Central assistance on the
approved pattern if the proposals are
included in the State Plan and ap-
proved by the Planning Commission
and the Government of India,

Water Supply to Bangalore

89, Shri Basappa:
Shri Limga Reddy:

Will the Minister of Health be
pleased to state:

(a) whether the integrated water
supply scheme for Bangalore city has
been progressing according to the
schedule;

(b) if not, the reasons therefor; and

(¢) the quantum of financial assis-
tance from the Centre and the World
Bank given so far?

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar):
(a) and (b). The progress of the exe-
cution of the water supply scheme of
Bangalore city has somewhat lagged
behind mainly due to the shortage of
pipes and specials ete. which were
not available in time. Some delay was
also caused by the fact thal fresh nego-
tiations had to be started with a dif-
ferent firm of consultants ag the firm
with which negotiations were carried
on originally was found to be com-
paratively more expensive.

(¢) The Government of India have
sanctioned the following amounts of
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loan so far for execution of the water
supply scheme of Bangalore:—

1963-64—Rs. 50 lakhs
1964-65—Rs. 150 lakhs
1965-66—Rs. 150 lakhs

No financial assistance has so far
been received from the World Bank.

New Alkaloid Factory at Neemuch'

850. Shri Bhana Prakash Singh:
Shri Yashpal Simgh:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2735 on the
23rd September, 1965 and state the
time by which the new Alkaloid fac-
tory proposed to be set up at Neemuch
will go into full production?

The Minister of Finance (Shri T. ¥
Krishnamachari): The work of draw-
ing up the necessary plans and designs
of the factory is in progress. A firm
target date by which the Factory
should go into production has not bees
fixed as yet.

Foreign Exchange violations by AN
Indla’s Executive

91, Shri D. C. Sharma:
Shrimati Tarkeshwari Sinha:
Shri Yashpal Singh:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that the En-
forcement Branch of his Ministry
noticed some irregularities in the com-
duct of a senior executive of the Air
India in connection with alleged wvio-
lations of foreign exchange reguls-
tions;

(b) if so, the details thereof; and
(c) the action taken in the matter?

The Minister of Finance (Shri T. 7.
Krishnamachari): (a) to (c¢). The En-
forcement Directorate (Foreign Ex-
change Regulation Act, 1947) is im-
vestigating into certain alleged irre-
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gularities in connection with the use
of a ‘P’ form issued by the Reserve
Bank of India to members of the
family of an executive of Air India.
As the investigation is in progress,
it would not be desirable to disclose
further details. After the investiga-
tion is completed, the question of
taking appropriate action will be
considered.

All India Examination for Post
Graduate Medical Studies

92. Shri Shree Narayan Das:;
Shri Vishwa Nath Pandey:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 1315 on 2nd
September, 1965 and state:

(a) whether the proposal for the
introduction of an All India Examina-
tion for post-Graduate Medical Studies
has been finalised;

(b) if so, the broad features there-
of; and

(c) when it is likely to be introdu-
ced?

The Deputy Minister in the Ministry
of Health (Shri P. S. Naskar): (a) to
(¢). The proposal is still under consi-
deration of the Government of India.

Backward Areas

93. Shri Umanath: Will the Minister
of Planning be pleased to refer to his
reply to the Half-an-hour Discussion
on ‘Development of Backward Areas’
and state:

(a) whether the State Governments
have sent any replies identifying
backward mreas in each State, on the
basis of the selected agreed indicators;

(b) if so, the names of the States
and the names of ‘backward areas’
identified in each state;

(¢) whether the Government of
Madras have sent any intimation
identifying Pudukkottai, Ramanatha-
Puram and Arantangi as ‘backward
areas’; and
1598 (Ai) LS—3.
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(d) if not, the steps taken by the
Central Government to get these back-
ward areas in Madras, as well as other
States identified and to include in the
development programme in the Fourth
Five Year Plan?

The Minister of Planning (Shri B. R.
Bhagat): (a) Replies to Planning Com-
mission’s letter of January, 5, 1965 en-
closing a list of selected indicators of
development have been received from
all State Governments except Madras.

(b) On the basis of the data the
question of identifying backward areas
is under consideration.

(c) No sir.

(d) Does not arise.
Family Planning Programme

94. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Balakrishnan:

Will the Minister of Health be pleas-
ed to state:

(a) whether Government propose to
introduce any modification in the
working of the Family Planning Pro-
gramme in the country in view of the
emergency; and

(b) if so, the salient features there-
of?

The Deputy Minister in the Ministry
of Health (Shri P. S, Naskar): (a) No.

(b) Does not arise.

Rise in Prices of Essential Commoditieg

95. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Finance be
pleased to state:

(a) the price rise of essential com-
modities for the year 1962-63, 1963-64
and 1964-1965 at ell-India level; and

(b) the difference between whole-
sale and retail prices of essential com~
modities?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b}. Whole-
sale prices of food articles rose by 3.6
per cent in 1862-63, 15:1 per cent in
1963-684 and 87 per cent in 1864-65.
The increase is worked out on the
basis of the average of weekly prices
in the month of March in each year.
Retail prices of food articles, as
measured by the All India working
Class Consumer Price Index, rose by
3.2 per cent, 109 per cent and 133
per cent respectively in the three
years. The rise in the wholesale and
retail prices of all commodities during
these years was as follows:

Percentage rise in
wholesale Retail

Prices prices
106263 30 24
1963-64 9:4 100
1864-65 a8 112

Trivandrom Ayurvedic Centre

96. Shrl Vishwa Nath Pandey: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1316 on the 2nd Septem-
ber, 1965 and state:

(a) whether the propossl to up-
grade the Trivandrum Ayurvedic
Centre to the Post-graduate Training-
cum-Research Jnstitute hag since peen
considered;

(b) if so, the result thereof; and

(c) when it is likely to be imple-
mented? o

The Deputy Minister in the Ministry
of Health (Shri P. 8. Naskar): (a)
The proposal to upgrade the Trivan-
drum Ayurvedic Centre into a Post-
graduate Training-cum-Research In.
stitute is still under consideration.

(b) and (c) Do not arise.
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Rehabllitation of Handleappeg

97, Shri Yashpal Singh:
Shri Bhano Prakash Bingh:

Will the Minister of Health ba
pleased to refer to the reply given to
Unstarred Question MNo. 2738 on the
23rd September, 1965 and state:

(a) whether the recommendations
made by the conference on rehabili-
tation of handicapped have gince bean
received by Government;

(b) if so, the details thereof; and

{c) the decision taken by Govern-
ment on those recommendations?

The Deputy Minister in the Ministry
of Health (Bhri P. 8. Naskar): (a) No
specific recommendations were made
to Government by the Conference
though the Conference had welcomed
the inclusion of proposals for expan-
sion of rehabilitation facilities in the
4th Plan;

(b) and (c). Does not arise.

Flood Coatrol in Delhi

98 Dr. L. M. Singhvi:
Bhri P, R. Chakravertl:
Shri K. N. Tiwary:
Shri Eolla Venkalah:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarreq Question No.
2264 on the 16th September, 1965 and
state:

(a) whether the recommendations
made by the Expert Committee on
flood control in Delhi and sgurrounding
areas have since been considered by
Government; and

(b) if so, the decisions taken there-
ont

The Minister of Irrigation and
Power (Dr K. L. Rao): (a) and (b).
Recommendations having inter-State
aspectg and proposed to be discussed
shortly at an inter-State Conference.
Action teken on other recommenda-
tions is indicated in the statement
attached. [Placed in Library. See
No. LT-5054/65].
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Bhifting of Offices ts Faridabad

99. Shri P. R. Chakravertl;
Shri P. C. Borooah:

Will the Minister of Works and
Heusing be pleased to state:

(a) whether it is a fact that the
persistent refusal of gome Offices in
New Delhi to shift to Faridabad, will
shortly result in about 62,000 sq. feet
of newly-built Office accommodation
remaining unoccupied indefinitely;

(b) whether Government decided
finally which of the Government ofti-
ces should go to Faridabad before the
decision to build houses there was
taken in 1962;

(¢) which are the offices that have
accepted rcadily new accommodation
and that have not; and

(d) which is the competent autho-
rity to settle the wmatter overcoming
the reluctance of the offices concerned
and whether it hag taken executive
decision?

The Minister of Works and Housing
(Shri Mebr Chand Khanna): (a) to
(d). Three blo.ks of office accommo-
dation are under construction in
Faridabad. Of these, one block is readp
and it has already been allotted to the
Ministry of Defence. It is very likely
that the remaining two blocks will
also be allotted to the game Ministry.
There is, however, a proposal to build
alternative accommodation for the
Ministry of Defence. When this is
done, these blocks will become avail-
able for allotment to other offices of
the Government of India. Tt will be
only then that the gquestion of the
movement of some offfces from Delhi
to Faridubad can be considered.

Herp for Family Flasaing

100. Shri Karnl Singhji: Will the
Minister of Health be pleased to state:

(2} whether Government are aware
of & pew herb found by a Lucknow

doctor for family planning; snd
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(b) it so, the gteps taKen or propoe-

.I‘ d to be taken to promote ressarch oa
e

¥ The Deputy Minister in the Minis-

. try of Health (Shri P. S. Naskar): (a)
No.

(b) Does not arise.
Wages of Workers

181, Ehri P, C. Borooah:
8hri Yashpal Slogh:

Will the Minister of PFlanning be
pleased to refer to the reply given to
Unstarred Question 20697, on the 23rd
September, 1965 and state:

(a) the precise findings of the
Labour Panel as to the working and
living conditions of industrial labour
during the Third Five Year Plan; und

(b) the recommendations that have
been made by the Panel for ameliora-
tion of their condition of living?

The Minister of Planaing (Shri B. R.
Bhagat): (a) and (b). The Planning
Commission's Panel on Labour Policy
met on October 31 and November 1.
The Panel felt that in view of the pre-
sent emergency its work should under
taken in two phases, one dealing with
proposals bearing on action in the
immediate future ang in the context
of the Annual Plan for 1968-67, and
the second concerned with studies on
programmes and policies for the
Fourth Plan period as a whole, The
Pane] will carry out its detailed work
through senen study groups which it
has decided to constitute. These re-
late to:

(1) Industrial relations,

(2) Productivity and incentives,
(3) Employment and Training.
{4) Wage Policy,

(5) Labour welfare, social secu-
rity and labour sadministra=

tion.

(6) Workers' education and labour
research, and

(7) Agricultural labour and
special categories of labour.
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Flood Conirol in Assam

102, Shri P. C. Boreoah:
Shri Yashpal Singh:
8hri Marandi:

Shri Utiya:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
glven to Starred Question No. 808 en
the 23rd September, 1865 and state;

(a) the broad outlines of the scheme
for flood control In Assam as lald
down by the Committee on Floods;
and

{b) the action being taken to imple-
ment it?

..The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) A state-
ment is given below:

Statement

The broad outline of achemes for
flood control in Assam, estimated to
cost Rs. 80 crores, suggested by the
Ministers Committee on Flood Control
is given below:—

‘Category of schemes Estimated cost
(Rs. in crores)
(approx.)
New Embankments 970
HNew drains 33
Raising and strengthening embankm 470
Town protectinon and anti-erosjon
schemes 8.70
Sluices in embankmenta 2.10

Multipurpuse reservoirs and detention
basins (flood control coat)

27.50
Other works 5.00
ToTAL 60.00

(b) Investigations for Baresk dam
are in progress. The report of study
group on the problem of floods in
Brahmaputra and its tributaries are
under examination. It is proposed to
take up these works, subject to avail-
ability of funds, on a high priority.
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Strike in Kolar Gold Fields

103. Shri Linga Reddy: Will the
Minister of Finance be pleased to
state:

(a) whether there was recently a
strike by the labourers in the gold
mines of Kolar Gold Fields;

(b) it so, the losses Incurred om
account of the strike; und

(e) the reasons for the strike and
the terms on which the strike ended?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) The gold produced in the Kolar
Gold Mines is not sold, and any ques-
tion of loss does not therefore arise.
In terms of gold production however
there was a shortfall of about 1,56,000
grammes due to the strike by the
employees of the Kolar Gold Mining
Undertakings during the period from
18th August, 1965 to 2nd September,
1965,

(c) During the pendency of nego-
tiations between the recognised
Workers' Unions in the Kolar Gold
Mining Undertakings and the Man-
agement on the Workers' demand for
increase in dearness allowance and
revision of pay scales, the workers
went on an illegal strike on the 10th
August, 1965, but the sirike was
called off on the 3rd September, 1863.
The strike was without notice and
was resorted to at a time when the
Conciliation Officer was actually con-
ducting negotintions. An agreement
has since been arrived at between the
anagement and the Workers' Unions
for increase in wages and dearness
allowance ete. as per recommenda-
tions of the Conciliation Officer.

Kolar Gold Fields

104. Shri Linga Reddy: Will the
Minister of Finance be pleased to
state:

(a) the profit or loss that the Cen-
tral Government have made from the
mining undertakings in the Kolar
Gold Fields ever since the same were
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taken over by the Central Govern-
ment; and

(b) the measures taken to reduce
the cost of production of gold?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The gold pro-
duced in the Kolar Gold Mining Un-
dertakings is not sold, and any ques-
tion of profit or loss does not there-

fore arise.

(b) The measures taken to reduce
the cost of production are, amalga-
mation of two of the three mines,
centralisation of purchases, centrali-
sation of certain workshop, civil en-
gineering and sanitary services and
elimination of surplus labour. A
Technical Committee is also examin-
ing the mining techniques employed
by the Undertakings for suggesting
improvements with a view to increase
production and reduce cost.

qfcarre G wite g Fawie wgw
At

108, ot vl :
st wy fad :
ft fema <@
oft o fag
o few weft 23 faoray, 1965
% gardifes S GeN 2694 & FOT
¥ Wy ¥ qg Y 0 g W e
(%) 1 GTETCRY 99X AT F
39 afces whawra ¥ ford fore
2, ot ofcare Fwm o g-Frei
YT & wrd SR GRS
% forg fdwii % man
(w) afe g, A 3w qwa fewfd
w §; 9
() wn @oeTCA 37 g fawrt
wefamr ?

ferer ot (ot o WMo ot ):
(*) wﬁmﬁi'{pﬁﬂhm‘-faﬁ ey

X" F & A H A owpw e
feat & 1 G welr W ot awt
wegy w< fam amgm

(w) megfmin & fag faw
s T3 F ard & e fawrfon oy §
s et aATY & ol A g ¥
¥ ford od avg & fod ww B O
W ey § felt a=at & oft ew-ug
@ & o 7z ffor frer e o
eqreat #Y Al g

() geamaf qx faT fear o7
i

Lal Committes Repert

108, Shri Surendranath Dwlivedy:
Will the Minister of Finanoe be pleas-
ed to state:

(a) whether it is g4 fact that the
senior service report known as the
Lal Committec Report has been pro-
duced in a Court of Law n Poona; and

(b) whether Government propose
to lay a copy of the report on the
Table, since it has become a publie
document?

The Minister of Finance (Shri T T.
Ertshnamacharl): (a) Yes, Sir.

(b) A few copies of the report have
been placed in the Parliament Lib-
Tary.

Indian Medical Register
1#7, Shri Madhu Limaye:
8hri Bagri:

Will the Minister of Health be
pleased to state:

(a) when the Indian Medical Regus-
ter was published last;

(b) whether it is a fact that inspite
of the pelicy of Government lo Al
scats by election and not by nomina-
tion, seven seats of the Medical
Councll of Indla have been fillled by
nomination; and
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(c) if so, the reasons therefor?

The Deputy Minister In the Min-
Istry of Health (Shri P. §. Naskar):
{a) The Indian Medical Register was
published on the 2nd January, 1865
complete upto December, 1960,

(b) and (c). Section 4(1) of
the Indian Medical Couneil Aet,
1856 and Rule 26 of the Indian
Medical Council  Rules, 1957, inter-
alia  provide that pending the
preparation of the Indian Medical
Register in accordunce with the pro-
visions of the Adt, the licentiate mem-
bers referred to in clause (d) of sec-
tion 3(1) may be nominated by the
Central Government instead of being
elected as provided thercin. As the
Indian Medical Register prepared and
published by the Medical Council of
India on the 2nd January, 1985, was
incomplete and contained the names
of only such persons as were enrolled
on the State Medical Register and
posscssed the required medical quali-
fications upto December, 1880 only, it
could not be taken as a complete elec-
toral roll for purposes of election of
licentiates and hence nominations
were made with effect from the 6th
February, 1965.

Government Acoommodation

108. Shrl Madhu Limaye: Will the
Minister of Works and Houslng be
pleased to state:

(a) the amount of rent charged for
Government accommodation in type
IV end V occupied by an Officer who
has built his own house in New Delhi/
Delhi; and

(b) the rent charged {n the above
classes from an officer who s om
study leave for more than six months
for higher studies either abroad or in
India?

The Minister of Works and Housing
(Shri Mebr Chand Khanna): (a)
Officers owning houses are required to
pay standard rent under F.R.45-B or
pooled standerd rent under FR.45-A,
whichever may be higher, for the
Gover t acc dation allotted
to them.
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(b) Officers going on study leave
for more than six months can retain
Government accommodation for a
prriod not exceeding six months on
payment of rent under F.RA45-A.
Damages computed on the basis of
market rates are recoverable in cases
where the residence is not vacated
within that period.

Rewards to Informers of Tax Evasion

109. Shri Kishen Pattnayak:
Shri Madhu Limaye;
Shri Bagri: :

Will the Minister of Finance be
pleased to state:

(a) whether it Is a fact that the
Central Bourd of Direct Taxes
announced rewards for persons giving
information about Income Tax
evaders;

(b) if so, the nature of these re-
wards; and

(c) the number of persons who have
received these rewnrds during the
recent antl-black money drive?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) Yes, Sir.

(b) The rate of reward ranges bet-
ween T4 per cent and 10 per cent of
the extra tax reallsed which is attri-
butable to the information supplied
and/or assistance rendered by the
informer.

(e) The information ls being collect-
ed and will be placed on the table of
the House.

Teohnical Committee on Bari Gandak

110. Shri K. N. Pandey: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether it is a fact that Gov-
ernment appointed a technical Com-
mittee to inquire into the change of
course by the Bari Gandak in Deoria
District causing danger not only to
severml villages and a sugar factory
but also to proposed Bari Gandak
Canal which is under construction;
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(b) if so, the main recommendations
of the technical committee; and

{c) the steps taken by Government
to check the erosion by the river?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes A
Committee has been appointed with
the following terms of reference:—

(1) to review the flood problem
of the river Great Gandak
with particular reference to
the reach on the right bank
downstream of the tri-junc-
tion of the Nepal—UP—
Bihar border up to Chitauni
ghat;

to make an assessment of the
protection afforded in the
past by the Chitauni bund
together with its various pro-
tective works constructed on
the right bank of the river by
the U.P. Gavernment;

to study the causes responsible
for inadequate protection in
the past by this embankment
during the flood season of cer-
tain years;

to lay down standards to
which the bund and its vari-
ous protective works should
be built so as to be effective
and secure and to make re-
commendations for improve-
ments in the system, for
achieving these objectives.

(b) and (¢). The Committee Is ex-
pected to submit its report by the
end of December 1065.

Tawa Project
111, Shri Vidys Charan Bhukia:
Shri Parashar:
Shri Hokam Chand
Kachhavalya:
Ehri Chandak:
Shri Wadiwa:
Shri J. P. Jyotishi:
Bhri Dajl:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Btarred Question No. 119 on

(2)

3

()]
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the 18th August, 1963 and state the
progress so far made on the construe-
tion of Tawa Multi-purpose Project
in Madhya Pradesh?

The Minister of Irrigation wnd
Power (Dr. K. L. Rao): Preliminary
civil works, such as project roads and
buildings are nearing completion, Ex-
cavation work relating to the mascnry
poriion of the dam in the river bed
and on the earth-dam is in progress.
Excavation of the left bank canal has
just bepun. Work on the deep cut in
the right bank i= in progress. Grout-
Ing in the foundatlon of masonry dam
has also been taken up.

Hydrocele Cases

112. Shri Mohammed Kaya: Will tha
Minister of Health be pleased to state:

{a) whether Government are aware
of a large number of hydrocele cases
In coastal areas of the country, parti-
cularly in Kerala; and

(b) if so, the steps taken for thelr
cure and prevention?

The Deputy Minister In the Mints-
try of Health (Bhri P. 8 Naskar):
(a) Sample survey to estimate the
filarial infection and disease prevalent
in different areas in the country have
shown that hydrocele cases are pre-
valent in many of the arcas surveyed
including the Kerala coast. A state-
ment showing the prevalence of hyd-
rocele in coastal areas is laid on the
Table of the House, [Placed in Libra-
rary. See No. LT-5057/65].

(b) Hydrocele is mainly caused by
filarial (W, bancrofti only) Infection.
Facilities for tireatment of Hydrocele
exist in the hospitals and dispensaries
in the country.

A pilot programme known as the
National Filaria Control Programme
has bern undertaken to contrel filaria
in @ number of areas of the country
including Kerala. The anti-larval
measures being taken under the prog-
ramme aim at controlling the spread
of the disease. The Conlrol measures,
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however effective, do not confer any
benefit on those who are already in-
fected or have developed the filarial
discase.
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Heavy Indusirial Projects

114 Shri Daljit Singh: Will the
Minister of Planning be plcased to
atate:

(a) the break-up of the capital
outlay of Rs. 2,130 crores on the
Heavy Industrial Projects set up
during the three Plan perlods, State-
wise;

(b) the number of such heavy
industrial projects which have been
set up in Punjab;

(c) the reasons for giving the small
share to Punjab; and

(d) whelher there is any proposal
under conaideration for the allotment
of more funds to Punjab during the
Fourth Plan period?

The Minister of Planming (Shri B.
K. Bhagat): (a) A statement indicat-
ing Statewise, the estimated invest-
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ment on Central Industrial Projects
during the first three Plan periods is
given below:

Statement

Estimated invest-

ment during the

first three Plan
periods,

Rs. (crores)

State.

Andhra Pradesh 56.98
Assam 27.50
Bihar 200.75
Gujarat 32.00
Jammu & Kashmir —
Kerala 26.24
Maharashtra 4248
Madhya Pradesh 442 61
Madras 82,71
Mysore 24.69
Orissa 403.84
Punjab 35.60
Rajasthan 6.00
Uttar Pradesh 62.90
West Bengal 321.22
ToTAL © 1765.52

(b) There are two heavy industrial
projects in Punjab, namely, the Nan-
gal Fertiliser Factory and the heavy
Machine Tools Factory at Pinjore.

(¢} The lovation of Heavy Indus-
trial Projects is decided on economie
and other relevant considerations
Therefore, the guestion of giving a
small or big share to a particular
State does not arise.

(d) The outlay on projects to be
included in the Fourth Five-Year
Plan and their location is still under
consideration.

Alletment of Houses to Werking
Women in Delht
115. Bhrimati Mabmosns BSultam:
Shri Hukam Chand
Kachhavaiya:
Will the Minister of Works amd
Meusiag be pleased to state:

() whethar Government have of
late approved a scheme for the allot-
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ment of houses for career and work-
ing women of Delhi;

(b) if so, the details of the schemse
and nature and type of houses to be
provided to them; and

(e) the terms of allotment?

The Minister of Works and Housing
(S8hri Mehr Chand Khanna): (a) No.

(b) and (c). Do not arlse.

Government Aocommodation fer
Employees opting Military
Service

116. Shri P. R. Chakravertl: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that a num-
ber of Gover t servants, py-
ing general peol accommodation under
the Directorate of Estates, had been
deprived of such accommodation on
their being called for military service
or on receiving commissions in the
Armed Forces under the Emergency
Commissions Scheme during the
period since Chinese attack in 1962;

(b) if s0, how many families have
been displaced on this account;

(c) how many persons have been
penalised for default in vacating the
General pool accommodation in their
occupation;

(d) how many of these persons
appealed against the orders of evic-
tion within the period prescribed; and

(e) how many of them were pena-
lised for not vacating the quarters
during the period when their appeals
were still awaiting decision and what
is the rule in this regard?

The Minister of Worky and Housing
(8hri Mehr Chang Khanna): (a) to
(e). Under the accommodation rules
in force before the emergency, there

334

were 21 such cases. In 3 cases, the
residences were vacated by the persons
concerned on their own. Allotments
have been regularised in 10 cases on
the basis of relaxation of rules since
made for the benefit of such personnel.
In the remaining 8 cases, Govern-
ment have already permitted the offi-
cers to retain their residences in Delhi
for the usc of their families up to the
end of October, 1965. Their cases are
being reviewed.

Ceatral Sales Tax Ast

117. Shri Hem Raj: Will the Minis-
ter of Finance be pleased (o refer to
the reply given to Unstarred Question
No. 714 on the 26th August, 1965 and
state;

(a) whether the examination of the
proposals of State Governments to
amend the Central Sales Tax Act has
been completed; and

(b) it so, the outcome thereof?

The Minister of Finance (Shrj T. T.
Krishnamachari): (a) and (b). The
matter jg still under examination.

Terminal Tax in Calcutta

118. Dr. Ranen Sem:
Shri Dinen Bhattacharya:

Will the Minister of Finasee be
pleased to state:

- (a) whether the Planning Commis-
sion have accepted the proposal of
the West Bengal Government to
impose terminal tax in Calcutta; and

(b) it so, the proposed yield from
the tax?

The Minister of Finance (8bri T. T.
Krishnamachari): (a) The proposal of
the West Bengal Government is under
consideration and no decision has
been taken as yet.

(b) Does not arise.
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Taking over Conirol of Brahmapuirs
River and its Tributaries

120. Shrimatl Renuka Barkataki:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1232
on the 24th September, 1964 and state:

(a) whether any decision has since
been taken to take over the control
of Brahmaputra river and its tribu-
taries; and

(b) If 50, the detalls thereof?

The Minlster of Irrigation and Power
(Dr. K, L. Rao): (a) No.

(b} Does not arise

Shifting of Offices to Satelllis Towns
in Delht

121. Shri Hedn: Will the Minister of
Works and Housing be pleased to refer
to the reply given to Starred Question
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No. 375 on the 2Znd September, 1865
and state:

(a) whether the phase 1 of provid-
ing office accommodation in suburban
area of Delhi hias been completed;

(b) if so, whether phase 1I has now
been taken up for implementation;
and

{c) the salient features of phase III,
it any?

The Minister of Works and Housing
(Shri Mehy Chand Khanna): (a)
Phase | accommodation in Faridabad
has been  ganctioned.  One-third
has been completed und the remaining
two-third is under construction.

(b) Phase II at Faridabad and Phase
1 at Ghaziabad have not yet been sanc-
tioned.

(c) Phase III has so far not been
planned.

Central Drug Research Laboralory,
Ghazlabad

122, Shri R. S. Pandey:
Shri Rajeshwar Patel;
Shrimati Renoka Barkataki:

Will the Minister of Health be
pleased to state:

{a) the nature of work to be under-
taken by the proposed Central Drug
Research Laboratory, Ghaziabad;

(b) whether the Construction work
bag since been taken up; and

(e) whether any foreign assistance
bas been accepted in the setting up of
the said Laboratory?

The Deputy Minister in the Mimis.
try of Ilealth (Shri P. 8. Naskar):
(a) The Central Indian Pharmacopoeia
Laboratory at Ghaziabad will carry
out the work of Indian Pharmacopoeia
for establishing stundards of drugs
ang will also develop newer methods
of analysis for drugs. The Labora-
tory will also function as a drugs tes-
ting lahoratory for the Union Terri-
torieg (including Delhi) and for the
States in the Northern Zone which
do not have testing facilities of their
owWn.
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(b) Not yet. The construction work
is likely to be taken up some time
next yuar, Meanwhile the Laboratory
has been housed in hired accommoda-
tion,

(c) No.

Amistance sought by Assams
Government

123. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the Assam Government
have recently urged the Central Gov-
ernment that unless the latter came to
the rescue of Assam in the present
emergency, the credit and economic
position of that State would continue
to cause grave anxiety and have ad-
verse effects;

(b) if so, the precise demandy for
aid made by that State; and

(c) Government's reaction thereto?!

The Minister of Finance (Shri T. T.
Erishnamachari): (a) Yes.

(b) The Assam Government has sug-
gested that commercial banks should
be persuaded to open more offices
within the State, that in the event of
the outbreak of hostilitles at any time
in the future, credit facilities ghould
continue to be avallable to the extent
necessary, and that as a measurg of
assistance to the gmall-scale and other
industrial units in the State, purchases
from these units by Government and
other official agencies should be ac-
celerated during periods of emer-
gency.

(c) There is no evidence that any
real difficulty has been experienced
in Assam on account of the lack of
adequate credit facilities. The ques-
tion of the action to be taken will be
considered, if necessary, at the appro-
priate stage, in the light of further
developments, if any.
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Kosi Project

124, Shri D. C. Sharma:
Shri Gogendra Jha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether negotiations in connec-
tion with the preparation of a master
plan for the Kosi Project areas bet-
ween India and Nepal have been com-
pleted; and

(b) if so, the outcome thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
No, Sir Negolialiong are in progress
in respect of the Western Kosi Canal
only.

India’y Mortality Rate

Shri Brij Raj Singh:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri Haokam Chand
Kachhavalya:

Will the Minister of Health be
Ppleased to state:

(a) whether according to a  study
made by the Council of Applicd Eco-
nomic Research, New Delhi there has
been g steady decline in India's mor-
tality rate during the past few de-
cades;

(b) it 5o, the details of the findings
of the Council; and

(¢) the reasons for such decline?

The Deputy Minister in the Minls-

of Health (Shri P, B. Naskar):

(a) to (c). The information is being

collected and will be laid on the Tuble
of the Sabha in due course.

Ceatributions by Foreiga Banks to
Pakistan Defence Fuond

128. Shri Brij Ra) Singh:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Will the Minister of Flnance be
pleased to state:
{a) whether some foreign banks,
having branches both !n India and

125.



339 Written Answers

NOVEMBER 4, 1965

Written Answers 340

Pakistan, have contributed to the into for the purpose with the appro-

Pakistan Defence Fund, but not to the
National Defence Fund of India; and

(b) if so, the reaction of Govern-
ment to such anti-Indian attitude of
the Indian branches of those banka?

The Minister of Finance (Shri T, T.
KErishnamachari): (a) and (b). Details
of the contributions made by the
foreign banks to the defence or other
funds in the two countries are not
readily available and are being ob-
tained. It is pot possible to anticipate
at this stage the action which Govern-
ment may find necessary or may be
in a position to take.

Training Institute for Neyvell Pewer
Station Personnel

127, Shri P. C. Berooah;
Shri Onkar Lal Berwa;
Bhri Brij Raj Singh:
Shri Gokaran Prasad:

Will the Minister of [Irrigation and
Power be pleased to state:

(a) whether it is a fact that a con-
tract has recently been signed with
the Soviet Union to secure Russian
assistance in expanding and stream-
lining the training institute for power
station personnel at Neyvell; and

(b) it so, the details thereof?

The Minister of Lrrigation and
Power (Dr. K. L. Rao); (a) and (b). A
Contract was signed between “Tech-
noexport”, Moscow, and The Govern-
ment of India on the 1Bth October,
1865, for nblainin.g lhe serv:ces of two
Soviet Speci
with rme lnterpreler—-inr a period
up to six wnonths. The Soviet Spe-
cialists will prepare 8 Scheme Report
for the setting up of an Institute for
the training of operation and main-
tenance personnel of large thermal
power gtations. If, on the basis of t'ie
Bcheme Report, it is found necessary
to gbtaln the services of suitable
Soviet Specialists andjor supply «of
necessary equipment from the USSK,
a separate agreement may be entered

priate Soviet organisation.
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Sapply of Electricity to neighbouriag
States by Mysore
133, Shri Vasudevan Nair:
Shri Kolla Venkalah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any decision has been
taken for the supply of electricity by
the Mysore Government to the neigh-
bouring States;

(b) if so, the rates to be charged;
and

(¢) the quantum of power to be
supplied to Keralat

The Minister of Irrigation and Power
(Dr, K. L, Rao): (a) Yes; Mysore
Government have decided to supply
power to the neighbouring State of
Andhra Pradesh, Kerala & Madras.

(b) The tariff for the supply has
pot been decided upon eo far,
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(cy 80 million kwh upto the end
of June, 66."

Bara] Water Supply in Kerala

133. Shri Vasudevan Nair;
Shri Warior:

Will the Minister of Health be
pleased to state:

(a) whether the Kerala Government
bas proposed certain schemes for
rural water supply;

(b) it go, the number of schemes
proposed and the total amount {n-
volved; and

(c) the decision taken by Govern-
ment on them?

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar):
1a) Yes,

(b} and (c). Out of 111 rural water
supply schemes estimated o cost
Hs. 11745 lakhs received from the
Government of Kerala during the
First, Second and Third Five Year
Plan, 96 schemes have been approved
g0 far, for a total estimated cost of
Rs. 87.78 lakhs under the National
‘Water Supply and Sanitation Prog-
ramme (Rural). Certain clarifications
regarding 10 schemes estlmated ‘to
cost Rs, 27.45 lakhs have been called
for from the State Chief Engineer
(Health), Five schemes costing Rs. 2.22
lakhs are under scrutiny of the Direc=
torate General of Health Services.

Korala Pay Commission

184 Bhri Vasudevan Nalr:
Shrl Warior:
Bhri Onkar Lal Berwa:

Will the Minister of Finance be
pleased to state:

(a) whether the Kerala Pay Com-
mission has submitted its final pro-
posals to the Central Government;

(b) it so, the nature of the pro-
posals; and
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(c) Government's reaction thereto?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) No proposals
have been gubmitted by the Kerala
Pay Commission to the Central Gov-
ernment,

(b) and (c). Do not arise.
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Power Production

136, Shrimati Savitrl Nigam: Will
the Minister of Irrigation and Power
be pleased lo state:

(a) whether any special steps are
proposed to be taken to increase the
power production in the country ina
view of the recent crisis; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Dr K. L. Rao): (a) Yes.

(b) The following steps have been
taken:—

(i) Tt has been decideq that all
the Power Projects which are
in advanced stages of cons-
truction and for which most
of the equipment has ulready
been received or ordered
should be completed within
the minimum time possible.

(ii) To ensure maximum utilisa-
tion of the gencrating capa-
city which wil] become avail-
able, inter-connections bet-
ween the various power sta-
tions within the States and
those between neighbouring
States arp being expedited.

(iii) The position is under cons-
tant review at the Centre
and necessary assistance is
being rendered to the State
authorities.

Merger of Dearnesy Allowance

137. Bhri Rajdeo Bingh: Will the
Minister of Finance be pleased to
state:

(a) whether there is any proposal
under consideration for the merger of
a portion of dearness allowance ot
the Central Government employees in
their pay; and
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(b) it so, when this is likely to be
finalised?
The Minister of Finance (Shri T. T.
Krishnamacharl): (a) No, Sir. This
question is not being idered at
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(b) if not, the names of the States
which have not introduced this
scheme with reasons therefor?

The Minister of Finance (Shri T. T.

present,

(b) Does not arise.

Service Conditions of LLC. Officers

138. Shri M. Malaichami: Will the
Minister of Finance be pleased to
state:

(a) whether the service conditions
of the Life Insurance Corporation
officers are placed on par with those
©of the Central Government officers;
and

(b) if not, the measures contemp-
lated to bring them op par with those
of the Central Government officers?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Life Insurance Corporation of India
is an autonomous organization and
the terms and conditions of service
of its employees are governed by the
regulations framed by the Corpora-
tion with the approval of Government.
While in according such approval
Government have to ensure that the
terms and conditions of service in
the Corporation are not dispropor-
tionate to those in Government,
Government do not contemplate any
measures to bring them on par with
the terms and conditions of service
of Government officers.

Taking of LIC. Policles by
Government EmploYyees

139. Shri M. Malaichaml: Will the
Minister of Finance be pleased to
state:

(a) whether the acheme for taking
up insurance policies from out of the
smlary of Government employees
through the Life Insurance Corpora-
tion has heen forced in all the States;
and

Krish hari): (a) and (b). The
Salary Savings Scheme of the Life
Insurance Corpeoration of India which
provides for deduction of insurance
premia from the salary of employees
has so far been introduced by the
States of Rajasthan, Punjab, Kerala
and Orissa. The decision to intro-
duce this scheme resls with State
Governments.

Projects in Secong and Third Plans

140. Shrl Shiv Charan Gupta: Will
the Minister of Planning be pleased
to state:

(a) the projects included in the
Second Five Year Plan which have
not yet been completed; and

(b) the projects included in the
Third Five Year Plan which have
been completed, are under completion
and not yet started?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). A state-
ment is laid on the Table of the House
[Placed in Libarary. See No. LT-
5055/65].
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Upper Wardha Irrigation Project

142, Shrimati Vimla Desmukh: Wil
the Minister of Irrigation and Power
be pleased 1o state:

{a) whether the Government of
Mnharashtra have sent to the Central
Government  the “Upper Wardha
Irrigation Project” scheme for sanc-
tion;

(by the to'a] cost of the project;
and

(¢} the prospects of its being con-
sidered for inclusion in the Fourth
Five Year Plan?

The Minister of Irrigatlion and
Power (Dr. K. L. Rao): (a) Yes,

(b} The estimated cost of the pro-
ject is Rs. 13.05 crores,

(¢y The list of projects to be in-
cluded in the Fourth Plan is yet to
be finalised.

12.06 hrs

RE: CAT.LING ATTENTION NOTICE
(Query)

Shri Kapur Singh (Ludhiana): Sir
before we proceed to further business,
1 want to make a submission. On the
first of this month I flled a calling-
attontion notice on the subject of
forcible capture of over flve dozen
Sikh women by Pakistani armed per-

sonnel und their being carried away '

to Pakistan. Berause it is to be ans-
wered today, I made enquiries and I
am told that it is nowhere to be
found, either in the PNO or in your
office. T request you to make further
enquiries

1598(Ai) LSD—4.

Papers Laid 3150
Mr. Speaker: Yesterday also 1 ap-
praled to hon.. Members pot to roise
them in this manner. He can write to
me ang T will eall for the file. I can
find out where it is But nn  one
should raise it in this manner.

12.07 Brs.
PAPERS LAID ON THE TABLE

Nortrication unper TiE  ReqUisrTion-

TNG AND ACyUISITION OF IMMOVABLE

Proreery Act AND THE  MinisTERs'
Resmewces (AMEwnment) Runes

The Minister of Works and Housing
(Shri Mehr Chand Khanna): Sir,
I beg to lay on the Table a copy cach
of the following Notifications: —

(1) S.0. 2860 published in Gazotte
of India dated the 25th Septem-
ber. 1965, under sub-section (2)
of section 17 of the Requisition-
ing and Aecquisition of Immov-
able Property Act, 1952 [Plac-
ed in Libarary, See No. LT-5027/
65.]

(2) The  Ministers' Residences
(Amendment) Rules, 1985, pub-
lished in Notifieation No. G.S.R.
1446 in Gazette of Indla dated
the 2ng October, 1985, under
sub-section (2) of section 11 of
the Sal'aries and Allowances of
Ministers Act, 1852, [Placed im
Libarary. See No. LT-5028/85].

NOTIFICATIONs UNDER THE COMPANIES

The Minister of Planning (Shri B.
R. Bhagat): Sir, T beg to lay on the
Tahle a copy each of the following
Motifications under sub-section (3) of
section 642 of the Companies Act,
1956: —

(i) The Trustees (Declaretions of
holdings of shares ang deben-
turesy  (Amendment) Rules
1563, published In Notificatiom
No. GSR. 1519 in Gazette of
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[Shri B. R. Bhagat.]

India dated the 16th October,
1965. [Placed in Library, See
No. LT-5030/65].

(ii) The Company Law Board (Pro-
cedure) (Amendment) Rules,
1965, published in Notification
No G.SR. 1540 in Gagzelte of
India dateq the 15th October,
1865. |Placed in Library, See
No. LT-5028/85].

NOTIFICATIONS UNDER THE ESSENTIAL
CommobnrTies Acr

The Deputy Minister In the Ministry
of Food and Agriculture (Shri D, R.
Chavan): Sir, I beg to lay on the
Table a copy cach of the following
Notificalions un:der sub-section (6) of
section 3 of the Essentlial Commeodities
Act, 1955:—

(i)The Roller Mills Wheat Products
(Price Control) Fourth Amend-
ment Order, 1865, publisheq in
Notification No, G.S.R. 1440 in
Gazette of India dated the 2nd
QOutober, 1965, [Placed in
Library. See No. LT-5031/
65]. e

(1i) The West Bengal Essential
Commeodities (Restrictions on
Movement)  Control  Amend-
ment Order, 1985, published in
Notification No. G.S.R. 1559 in
Gazette of India dated the 20th
October, 1865. [Placed in
Library. Se¢ No. LT-5031A/
85].

NOTIFICATIONS UNDER THe CENTRAL
ExXcisEs AND SALT ACT ETC,

#hrl B. R, Bhagat: Sir, on behalf of
Shri Rameshwar Sahu, I beg to lay
on the Table—

(1) a copy each of the fallow-
ing Notifications under section 139
of the Customg Act, 1962 and sec-
tion 38 of the Central Excises and
Salt Act, 1044 —

(1) The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-third
Amendment Rules, 196§, pub-
lished in Notification No.

NOVEMBER 4, 1985
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G.SR. 919 in Gazette of India
dateq the 3rg July, 1965, as
correcied by Notification No.
GS.R. 1229 published in
Gazelle of India dated the
28th August, 1965, ung Noti-
fication No. G.S.R. 1406 pub-
lished in Gazette of  India
dated the 25th  September,
1865, [Placeg in Library. Sve
No. LT-5045/65].

(ii) The Customs and Central
Excise Duticg Expory Draw-
back {Generaly Sixty-ninth
Amendment Rules, 1965, pub-
lisheg in  Notification No.
G ST 1405 in Gazetle of
India dated the 25th Septem-
ber, 1965. [Placed ip Library.
See No, LT-5034/65].

(ifny  Notifleation No, GSR. 1407

pubiished in Gazette of India
dateq the 25th September,
1965, containing Corrigendum
to Notification No. G.S.R. 1021
published in Gazette of India
dated the 24th July, 1965
[Placed in Library. See No.
LT-5035/65].

(2) a copy each of the following
Notifications under sertion 158
of the Customg Act, 1062:—
(i) GS.R. 1378 publisheq in

Gazette of India dated the
18th September, 1965 ([Plac-
ed in Library. See No LT-
5087/65].

(ii) G.S.R. 1380 published in
Guazetle of India dated the
16th September, 1965. [Plac-
ed in Library. Sce No LT-
5040/65].

(iil) G.S.R. 1392 published in
Gazette of Indin dated the
16th October, 1965. (Plac-
ed in Library. See No LT-
5038/65].

(iv) G.S.R. 1433 published in
Gazette of India dated the
24th September, 1965. [Plac-
ed in Library. See No LT-
5036/65).
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(v) G.SR. 1470 published in
Gazette of India dated the
28th Seplember, 1865. [Plac-
ed in Library. See No LT-
5033A/65).

(vi) GS.R 1479 published in
Gazette of India dated the
9th October, 1965.

(vii) GS.R. 1497 published in
Gazetle of India dated the
1st October, 1965,

(viii} G.SR 1498 published in
Gazette of India dated the
1st  October, 1965. |Plar-
eqd in Library. See No LT-
5033/65].

(ix) 8.0, 3183 pubiished in
Guzeite of India dated the
18th October, 1985, [Plac-
ed in Library. See No. LT-
5032/65].

(x} G.S.R 1560 published in
Gazette of India dated the
27th Oclober, 1865 [Plac-
ed in Library. See No LT-
5043/65).

(3) a copy each of the following
Notifications issued under gub-
rule (1) of rule 8 of the Central
Excise Rules, 1944: —

(i) GSR, 1495 publisheq in
Gazette of India dated the
1st October, 1965. [Plac-
ed in Library. See No LT-
5039/65).

(i) GSR. 1408 published in
Gazette of India dated the
1st October, 1965. [Plac-
ed in Library. See No LT-
3041/66].

(4) a copy of Notification No.
GSR 1381 published in
Gazettre of India dated the
18th September, 1085, under
sub-gection (5) of section 77
of the Finance Act, 1968.
{Placed in Library. See No.
LT-5039/65].

Kerala (Res.)

(5) a copy of Notification No.
GSR. 1335 published in
Gazette  of Indin dated the
11th September, 1965, under
sub-gection (4) of section
2B0ZE of the Income-tax Act,
1861. [Placed in Library.
See No. LT-5041/85].

(6) a copy of Notification No.
G.SR. 1376 published in
Gnzette of India dated the
18th September, 1865, mak-
ing certain further amend-
ment to the Central Sales
Tax (Registration and Turn-
over) Rules, 1957, under sub-
section (2) of sectlon 13 of
the Central Saleq Tax  Act,
1958. [Placed in [Library.
Sep No. LT-5044/65].

12 08 hrs.

DEMANDS FOR SUPPLEMENTARY
GILANTS (GENERAL)—1965-66.

The Minister of Plaoning (Shri
B. R. Bhagat): Sir, 1 beg to present
a Statement showing Supplementary
Demands for Grants in respect of
Budget (General) for 1065-68.

—

12.09 hra

RESOLUTION RE: CONTINUANCE
OF PROCLAMATION IN RESPECT
OF KERALA—contd.

Mr. Speaker: The House will now
take up f:rther discussion of the fol-
lowing R-solution moved by Shri Jai
Sukh La' Hathi on the 3rd Novem-
ber, 1865 .-

*“That thisn House approves the
continuance in force of the Pro-
clamation dated 24th March, 1045
in respect of Kerala issued under
article 356 of the Constitution by
the Vice-President, discharging
the functions of the President, for
a further period of six months
with effect from 1lth November,
1065."

Bhri Hathi might continue his speech
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An hon. Member: How many hours
havy been allotled for this?

Mr. Speaker: The Business Advi-
sory Commiitee would hold its meet-
ing at 1230 and hon. Members who
are there are requested to attend.
We will take a decision there ag t2
what time i3 to be allotted, but the
time recommended by Government is
7T hours 30 minutes.
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Uefence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Speaker,
Sir, yesterday I was dealing with the
report of the Governor of Kerala and
1 stated that in making the study
and considering the question basical-
ly the Governor, naturally, had this
approach that under the Constitution
the State Government should run
through  the popular institution,
namely, an elected Assembly and a
popular Ministry. When, however a
gituation arises in which the govern-
ment of a State cannot be carried on
in accordance with the provisions of
the Constitution, the President has
the right to assume the functions of
government. The Presidentl’s rule is
not 1 substitute for a popular gov-
ernment and the duration of the
President’s rule should, therefore, be
kept at the minimum. This was the
basic approach of the Governor im
examining this question. He, there-
fore, had discussions with publicmen,
active  politicians and others im
Kerala. He specially invited the
leaders of the political parties—Shri
EMS. Namboodiripad; Shri K. M.
George; Shri Chandrasekharan of the
Samyukta Socialist Party; the Leader
of the Muslim League, Shri Ahmad
Kurikkal; Shri Achutha Menon of the
Right Communist Party; Shri K. C.
Abraham of the Kerala Pradesh
Congress Committee— for discussiom
on the question of holdmg fresh elec-
tions for the Assembly at the expira-
tion of six months from the date of
ratification of the President's Pro-
clamation by the Parliament
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The gquestion whether any single
political party in the State had a
chance to win sufficient seals to
form a ministry, according to the
Governor, could be easily disposed of
because not a single party claimed
during the discussions tha! any single

party could form an  absolute
majority,

The next question which was
considered was whether there had

been a shift or there was likely to be
a shift in the alliance of the political
parties. Shri Namboodiripad said
that he had met Shri Rajeshwar
Prasad Rao and Adhikari of the
PSP .

Shri Surendranath Dwivedy (Ken-
drapara): There is no PSP,

Shri Hathi: [ am sorry, the SSP,
During the course of a general talk
they uppeared of the view that if
elections were held in normal times,
they would be prepared to discuss
with the Left Communists and  that
Shri Numboodiripad was hopeful....

Shri Vasudevan Nair (Ambalapu-
zha). The Governor should know
elementary things. There are no such
leaders of PSP, SSP.

Shri Hathi: He asserted that the
three together could form a mojority.
He said that in the last mid-term
election the Left Communists had
secured 40 scais, the SSP 13 seats,
Right Communists 3 seats and Inde-
pendents supported by Left Commu-
nists 5 seats, making a total of 61
sents. But conditions in Kerala have
since changed. Although the Left
Communists had secured 40 seats, the
present assesment is that they might
fail even to get 40 seats if a general
election were held.

8hri Harl Vishwnu Kamath (Hoshan-
gabad): How con you say that?

8Shri Hathi: The next question was
whether there was any possibility of
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any party coming together and form-
ing a majority. Whay I am narrating
is the report of the Governor which
1 have aiready laid on the Table of
the House and in the Governor's as-
sessment it was not possible even for
one or two parties’ combination that
they wrould get a majority.

Shri Harl Vishnu Komath: Wrong
assessment

Shri Hathl: For example, if the
Muslim League, the Kerala Congress
and the Kerala Pradesh Congress
form a combination, it may be possi-
ble that they may be able to get a mu-
jority of seals; but the differen:es
between the Kerala Congress and
the Kerala Pradesh Congress Com-
mitiee are such that it would take
time before they are evened out and
there is no possibility of their com-
ing together...... (Interruption)

Shri Surendranath Dwlivedy: Is the
Governor to judze that?

Shri Haihi:
today.

That is the position

Shri Vasudevan Nalr: H.
slippery grounds,

Mr. Speaker: The hon, Minister
must be heard and then answered and

is on

hon. Members shuil have their  say
afterwards.
Shri Hathi: [ und-rstand the an-

xiety of the Opposition a:so. | mysell
have said that the President's rule
is not a permanent miasure. It has
to be limited to the shortest possible
duration. But what T am saving is
there In the report which I have al-
ready laid on the Table of the House,
and I am only quoting from It and
narrating what the Governor  has
reported.

Then the question is whether toaay
the Left Communist Party could even
secure the same number of scats as
it had secured at the last genersal eler-
tions. We all know the stalements
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made by the lcaders of the Left Com-
munist Party, especially Shri Nambo-
odiripad on the present condition or
situalion in the country; his state-
ments have really not only been not
welconed but even resented to by
many people not only in Kerala but
outside. Therelore, the conclusion to
which the Governor has arrived in his
judgment is that at present there is
no possibility of any  single party
forming a majority, and that there is
not even a possibility of other parties
coming together and forming a sult-
able majority to form a government.

Then, the question was this.  Of
opurse, the Governor had examined
the question from both ways. Even
apart from this, he had asked the lea-
ders of the various parlies whether
the elections shou.d be held at this
stage. Except Shri Namboodiripad,
all the other parties with more or
less upanimity said that they would
not insist on a genera] election at this
stuge; except Shri Namboodiripad
who said that he would be in favour
al a general election, the other parties
said that they would not insist on a
peneral election. Shri George had
filed a writ petition, bul he said that
looking to the present condition of
emergency he would not insist on s
peneral election. The Muslim League
leader had definitely said that elex~
tions would disturb communal har-
mony and therefore, he was not for
any general election now.  So, these
are the two basic questions. One was
the assessment as to whether it was
possible to form a stable  Ministry
with any party getting a majority.
The second was whether it would be
desirable to hawve a general election
at this stoge. Except Shri Namboo-
diripad, almost &ll the parties, with
more or less unanimity, have agreed
that if the general elections are not
held they would have no objection.
Some leaders like those of the Muslim
League ang the Congres; said that
elections need not ba held now be-
cause they might disturb communal
harmony.
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12.18 hrs,

Y]
[DRr. SAR0JINI MAHISHI in the chair]

From both these points of
view, ' the Governor has come to
this conclusion that it would not be
proper to have a general election
Therefore, according to his assessment
the present Proclamation which is
due to expire should be continued for
& further period of six months. But
when the period is extended, it only
means that the responsibility of the
Central Government will also be in a
way greater, because it means that
the Central Government will be res-
ponsible for the administration of
Kerala.

Last time, when the House approv-
ed of this resolution, we had a com-
mittee, and 1 may inform the House
that we have expanded the scope of
this committee. It was done at  the
suggestion of some senior Members
like Shri Ranga and others. At that
time, this committee was not only
to deal with the legislative business
relating to Kerala but it had also to
dral with, or disruss and advise the
Government, on various other prob-
lems. This Committee was mean; to
expedite the implementation of the
scheme sanctioned in the Plan so that
bottlenecks and difficulties could be
overcome at the highest level. At ‘hat
time I had also stated that this Com-
mittee had been constituted in the
Government's anvi tv that Kerak's
denrelopment should not suffer on any
account,

The House is aware that this Com-
mittee has discussed various problems
of Kerala like encouragement to in-
land fish farming, desling with the
epidemic cholera in the State, deve-
lopment of irrigation and power pro-
jects, construction of railway lines,
acquisition of private forests in Mala-
bar, problems connected with the
Cochin Shipyard, provision for land-
ing facilitics, encrachment on forest
lands. ATl these questions were dis-
cuszsed.
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The third meeting of the Committee
was held on August 12-13, 1965. Mem-
bers of the Commiitee who were pre-
sent know that the Deputy Chairman
of e Primaing Commission gave the
views of the Commission regarding
the scope of the Fourth Five Yeur
Plan in relation to Kerala, The first
session was devoted enlirely to a dis-
cussion pertaining to Kerala and sug-
gestions for the development of the
State ranging from development of
fisheries to anti-sea erosion wo:ks and
encouragement to tourism. The Com-
mitiee was able to discuss almost all
the probl of develor of
Kerala with great advantage. Mem-
bers of the Committee raised discus-
sions on other miscellancous points
like the Water Trunspori Corpora-
tion,

They also discussed at length the ire.
maining problems of Kerala. In future,
this would be done.

Affairs of the Water Transport Cor-
poration, eviction of people from gov-
ernment lands, liberalisation of condi-
tions of detention of security detenus,
exclusion of certaifi books from school
libraries, conditions of service of langu-
age teachers, expediling of irrigation
and power projects—these were some
©of the important problems discussed.
Although there has not been a state
legislaturc. the association of the repre-
sentatives of Kerala has been very
close and effective. The Committee
had alsp the benefit of the gupport
and co-operation of Members of Par-
liament, many of whom did not re-
present Kerala. It was thus a minia-
ture form of parliament where al-
most all questions were discussed.

Shrl Harl Vishnu Kamath: Mockery,

Shri Hathi: Mr. Kamath was not
there,

Shri Har| Vishnu Kamath: 1 do not
want to be there,

Shri Hathi: Other Members were
there. They know how thoroughly
we discussed the problems,
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Shri Harl Vishou Kamath: 1 gm
happy to be here.

Shri Hathi: You can go on interrupt-
ing, as is your habit. But if you were
on the Commitlee, you would have
seen that it had done really good work
and that there we consider all problems
thoroughly.

Shri Harl Vishnu Kamath: God save
me from you.

Shri Hathi: Because you were not
there, it was noy possible for you to
appreciate the work of the Com-
mitiee.

Shri Harl Vishnu Kamath: I have
learnt about it from them; they have
told me.

Shrt Hathi: Let us not go on talking
like this.

Mr. Chalrman:
please,

Shri Hathi: Thercfore, we feel that
although & popular government is not
there in Kerala, the representatives of
the people have ample opportunity of
raising questions and discussing impor-
tant problems and developments in this
Commitiee. The Cabinet Commitire
has been giving close attention to the
various problems pertaining to Kerala.
An indication of the effectiveness of
the meeting of the Cabinct Committee
on Kerala can be got from the fact
that ag a resu!t of their deliberations
in their firgy meeting, an additional
allotment of Rs, 5°63 crorey for 1865
68 was decided upon. This is in addi-
tion to the plan expenditure for the
year. As disclosed in the meeting of
the consultative Committee on Keralu
legislation, officialy of the Planning
Commission ang the Finance Com-
mission recently made & tour of the
State. Varloys sthemes ang projects,
particularly those relating to irriga-
tion, power, agriculture, forest,
fisheries were examined. Many new
schemes are already under con-
sideration for speedy development of
Kerala while the implementation of
those on hand is going on at on ac-
celerated pace.

No interruptions
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Thus during the period, Wwe have
tried to see that for lack of an elected
legislature, the wellare of the people
of Kerala or the development projects
have pot suffered, Althouph these
commillees exist, it is with great reluc-
tance that we have to exteng Presi-
dent's rule. It would not have been
extended had we been satisfled that it
was possible in Kerala to have a stable
Government, that any party could have
a majority which could form a stable
Government. In the absence of that,
it becomes my duty ............

Shri Harl Vishou Kamath: Painful
duty.

Shri Hathi: ... ...to move for this
extension before the House. I move.

Mr, Chairman: Resolution movad.

“That this House approvesg the
continuance in force of the Proe-
lamalion dated 24th March, 1965
in respoet of Kerala issued under
article 358 of the Constitution by
the Vice-President, discharging the
funcliong of the President. for a
further period of six months with
eftect from 11th November, 1965."

Shrl Ranga (Chittoor): 1 rise to
express the disapproval of our party
of this resolution moved by my hon.
friend Shri Hathi.

1 do not claim that our party hopes
to gain u majority or become one of
the big minorily parties in that State,
but nevertheless we are represented
there.

1227 hrs.
[Mg, Deruty-SPEARER in the Chair]

The flrst time (Government came
forward with this kind of infamous
propo:al, our party was nol there at
all. Thy second time, we happen to
be there. On both oceasions we ob-
jected to this procedure by the Gov-
ernment, -
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Why is it we arc so much opposed
1o this procedure? 1. is because of
vur affection fur demouracy, of our
loyalty to the democratic rights of
the people, anJ of our dotormination
to see that even by thesp so-called
name-sake conzlitutional means or
procedurc: this ruling party, headed
by this ruling Government, is no! al-
lowed to destroy the very rootg of
Indian democracy, by this king of a
resolution, hy this kind of 3 political
trickery,

We have come to this conclusion
because we found it necessary to pre-
vent the Government from playing
this game, Only this morning the
papers contain the views of the ex-
Attorney  General, Shri Setaivad.
Though he is no longer in its employ,
I am sure even this Governrment
would recognise the fact that he is
one of the great lega. luminarivs in
our country. He has come to the de-
finite conclusion that this Government
is trying to perpetrats what he calls
constitutiona) dietatorship.

Why is it that the Government is
so very keep on taking advantnge of
the two suggestions made by the
Guovernor there? His first sugrestion
is that none of the parties is capable
of even entertaining the hope of gnin-
ing an absolule majority in that
State. His sccond suggestion is that
there is an emergency. 1 am sure
the Government is not very serious
about this idea of the emergency. If
it is, its President would not have
entertained the idea of asking the
whole rountry to go to elections even
during this eme:gency in order to
capitalise on whatever prestige they
seem tp have come upon, thanks to
the bravery and sacrifices of our
defence forces in the recent struggle.
Bu! they thought about it very seri-
ouslv in their highest party meetings
and then they came to the conclusion
that it would not be worthwhile, for
the time-being to moot this idea of
having general elections during this
Emergency. It is not berause it is
an Emergency and, thercfore it would
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be immoral for them to think of it
but it is because it is not advisable
for them to go into it.  So, the argu-
ment that they should have this con-
tinuation of the President's ruie in
Kerala bocause of Emergency does
not hold water,

Then, there is  another argument
that no party hopes to become a
majority parly there. What doecs
this show” 1t only shows the conti-
nuous failure of the Congress in that
State, the bankruptcy of their siates-
manship and the continuing dissatis-
faction of the people with their Gov-
ernment, with their party and its
leadership. It is a confession, [ am
glad they have come before this
House to make thiz confession. [
hope it will not be long for them to
make a confession in regard-lo seve-
ra] other States also where Chief
Ministers are making such a mess of
not only public affairs amd bringing
their party inlo disrepute but also
bringing democracy 8s a whole into
disrepute. Tz it really necessary that
we thould hang on to the conception
that there  should  he somchow or
other a party with a clear majority
over all other parties in order to
assure the prople  a democratic re-
gime Tt is high time that we give
some thought to this.

On the last occasion I had appeoal-
ed to the House to give consideration
to this problem and I had then offer-
ed a solution, When I had made that
suggesiion, my hon. friend Mr. Hathi
was good enough to say that they
would try to s‘udy the working of
the Swiss Parliamentary System un-
der which no one political party is
expeeted to gy an overwhelming
majori‘y in o~der to form a Ministry,
almnst al] the politiral parties which
are functioning  there are given the
opportunity of working together in
the champ of 5 Commiltes of minis-
ters and, in that way, they provide
the Government for the country.
Now., T do nnt know whether he has
taken the trouble to ask the constitu-
tjona] pundits that they have at their

i to make any study in re-
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gard to this matter. This question is
exercising the minds of al] demo-
cruis all over the world, more espe-
cialiy those in the developing coun-
tries,  On their behalf, one sovialist
demo:rat, Prof, Arthur Lewis Thas
cuntributed &8 very useful ang scho-
larly articic cailed “Beyond African
Dictaturship”—the crisig of the One-
Party State—to the*magazine Encoun-
ter in its  Augus!, 1965 issue. He
Eays:

“The surest way to kill the idea
of democracy in a plurai so-

ciety. . . .
Now, ours is a pluraj society in which
even today many people fing it
necessary to organise themselves on
the busis of thewr own community,
whether il is religion or caste.  We
have got such political paities based
either openly on religious afliliations
like the Muslim  League or not so
openly but nevertheless bused upon
ong predominant religious  proup.
We have such parties in oupr country
and, as everyone knows, thure is the
custe syslem  in our country. The
caste system is  making its inroads,
s own impiint, upon the character
and aciivity of even the ruling party,
not to speak of the  other political
parties, Therefore, if any soviely is
a plural sociely, Indian society is a

plural society. Let us see what he
says:

*The surest way to kill the idea
of democracy in a plural society
is to adopt the Angio-American
electoral systtm of first-past-the
post "

That i3, whoever gets one more vote
gets the majority and, therefore, he
has the right to form the Govern-
ment, Indeed sometimes they are
equally balanred and they draw a lot
and who ver is  forlunate to draw
the lot becomes the majority. That
is the Angio-American system. That
system, according  to him  may  be
suitable to a c'ass-wize society where
you have all the ‘haves’ on the one
sid: and all the ‘non-haves' on the
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other and they fight it out between
themselves. Then, he says:

“But if you belong to a mino-
rity in a new state, and are being
asked to accept parliamentary
democracy, you can hardly build
much faith in the system if you
win 30 per cent of the votes and
get only 20 per cent of the seats,
or even no geats at all . . .

Indeed, in India, here is the ruling
party which got gnly 44 per cent of
the voles in the country but then
there are 72 per cent of the seals.
How can you ¢xpecet the people to
have any kind of faith in this sort of
democracy? That i5 one of the rea-
sons why it is high time for ys to be-
gin to make experiments with the
system which is different from the
Anglo-American party syslem. That
is a reason why I have suggcsted,
at a resull of the studies that I have
made, that we might possibly try and
make some experiments with the
adaptation of the Swiss system ac-
cording to our own conditions.

Shri Hathi: That should be for toe
whole country.

Shri Ranga: 1 would % to gue'e
one more sentence from him. He
says that the difference between a
aingle purty and a free coslition is
to be resolved—these are my words—
only through cither proporiional re-
presentation or by an nll-party coall-
tion. [ gquote him:

“The single-party  imprisons
those who oppose or criticise its
po'wy, whereas a free coalition
respects the rule of law and the
right of free criticism. leaving
individual and parties free to op-
pose if they so desire™

Sir, after 1 have =p prominently
drawn the attention of this FHouse as
well as the country to the need for
making cxperiments with the Swiss
system of Government several per-
sone in our country have bestowed
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some thought to it. Mr. P. Kodanda
Rao, a well-known member of the
Servan's of India Society and a sound
thinker of social and political mat-
ters contributed a letter to the editor
of the Hindustan Times on 28th July,
1965 in which he gave three quota-
tions, Firstly, Lord Dicesy says that
the Swiss: Council is described as a
“Board of Directors appointed te
manage the concerns of the Confede-
ration in accordance with the wishes
of the Federal Assembly.” Then, he
says that according to Prof. R. C.
Ghosg of Calcutia University, the
Swiss Government was remarkably
free [rom bitter party rivalry—as we
find it now during this Emergency
over this Indo-Pak crisis—or mono-
poly of power—this Government is
cnjoying it—gave no opportunity or
temptation for a political party to
distribute patronapge or spoils to keep
itself in power,—this ruling party has
become such an expert in it—and
offered little scope for profcssionalism
or demagoguery in politics and was
highly efficient gnd businesslike.

There is & third quotation from
Mr. Christopher Hughes. He says,

“....the Swiss Government was
noted for its stability, cleanli-
ness, swiftness and moderation
which were virtues essential for
ordercd freedom in which Swit-
zerland led the world. In Switzer-
land politics is business and not
the sport of political parties....”

I want mv hon. friend and his
Government to begin tp give serious
thought to this. Their own Gowver-
nor has staled some of the facts.
Surely, no one can sav thgt the Con-
gress has not made a serious effort in
order to get a majority. It did gain
once. Tt lost it. Then it tried to
gain majority by going into a coali-
ticn ang it lost ¥ also by betraying
that cealition. Then the other party,
the ist party. gained a majo-
rity in coalition with some other
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party and that was thrown out of
power. Thereafter, the Congress
made yet another heroic effort and
they failed again. The ruling party
is very well known for its expert-
ness in seducing people, fellow mem-

bers angd politivians also. We need
nol go into all those details now.
Anyhow, the Congress Party has

made repcated efforts to gain a majo-
rity. It has failed. It has got all the
funds. It has got the prestige of the
Union Government and all the other
State Governments that they have been
controlling. They have got the pres-
tige that has come to them as an un-
earned income as a result of a]] the
sacrifices that millions and millions
of us al] over India have made dur-
ing the struggle for freedom. With
all these things they have failed re-
peatedly, Then there is the Commu-
net Party with all the advaentages
they also  have heen enjoying, the
internationa) brain trust, their litera-
turc and the prestige that they have
been trading over their sisterhooq or
brotherhood—with Soviet Russia and
at that time with China also. All
these things they have had.  Then
they had  excellent leaders also, 1
must say, and thei- {opmost leader
happened to be one of my colleagues
years ago, Later on, another jeader
of their party was the Leader of the
Opposition here. With all these
things they too failed repeatedly.

Which other party can possibly hope
to be fortunate than these two such
strongly entrenched political partiec?
Thercfore, they have come to the
conclusion that no political party is
capable of achieving a majority.
Then, what will be the consequenc-
es? Does my hon, friend ang the
Government here want us to believe
that we must allow the pecple of
Kerszln to remain there until they are
samjhoed, unti] they are disciplined,
until they are beaten to pulp to such
nn extent thay they will return into
power only their own ruling party?
That seems to be the only political
game behind this whole thing. It is
warse than an angry father's attitude
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towards his son who Is past his ado-
lescence and wishes to have his own
freedom. Therefore, they want 4o
oppress those people in this way.

1 am not prepared to say that the
Congress Party is offering satya-
graha aguinst the voters or the peo-
ple in order to force those people to
yield to their demand that the Con-
gress Party should be returned in a
majority, because satyagraha le& a
word which deserves a betler treat-
ment than the behaviour of the rul-
ing party. But surely the ruling
party cannot hope that we should
agree with it that the role that they
are playing is democratic.

In Kerala they are afraig of the
Left Communists. They are afraid
that the Left Communists might pos-
sibly get a majority either by them-
selves or in coalition with the Right
Communists, the SSP, the PSP and
some other groups. Why?  Because
the Left Communists are unpatriotic
today. 1 am prepared to agree with
them in regard to that, that the atti-
tude of the Left Communists in re-
gard to China, the biggest political
enemy of our country ioday, is so
unpatriotic that | am not prepared
to envisage with any sense of equa-
nimity the possibility of the Left
Communists forming a government
there. The most  honourable thing
under those circumstances weas to
declare the Left Communisy Party as
an illegal party and plact it beyond
the pale of the Consiitution as well
as your law, and then make it im-
possible for those people to function
there as a political party. There-
after you should have given an oppor-
tunity to all other politica) parties,
all other democratic parties, to play
their role, educale them, win them
over and come back again to the
legislature in the strength that the
people want them to be represented
in the legislature. Why is it that the
Government of India is not prepared
to play such a straightforward role?
1 do not know. It passes my com-
prehension, b se ider my
hon. frlend, Shri Nanda, to be
straightforward a public man as any
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wa o nf us, Therefore, [ would have
expectied him to pursue such a strai-

ghiforward policy. What devil has
taken possession of him, I do not
know .

Shri Hari Vishnu Kamath: Sada-
char.

Shri Ranga:...... that he should

continue to commit these biunders,
these political blunders,

Shri Hathi:
done it.

They say, vou have

Shri Ranga: He committed a first
class political blunder not only to-
wards this country but also towards
his own ruling party at the time of
the last genera) clections by putting
the Left Communist leaders in jail
just on the cve bf the elections with-
out declaring their  party as illegal
and thus made it impossible for
those people in the State to comn
to a proper decision.

Now, Sir, even supposing T want
them to hold an election on that
basis, without the Le ; Communists
at the polls, it is clear from the Gov-
ernor's testimony here that none of
the political parties is likely to get a
majority. Is that any reason why
we should not have a democratic
regime there? Is it not time enough,
at least now if not then for the Gov-
ernor to allow all thosc people to
come together ang give them an op-
portunity, such of them as are pre-
pared to work together, to form a
coalition government if not an all-
party government?

They would say it may not be pos-
sible to reach any sensible decisions
because they are all at sixes and
sevens, thei- policies are all at variance
with each other so seriously and so
on. If that is so, how was it possible
for my hon. fricnd top have claimed,
as he did this morning that when all
the representatives of all political
parties in this House were brought
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together in that Kerala Advisory
Coummitice that Commitiee was able
to do such good work angd that Com-~
mittee was able to reach unanimous
decisions?

Shri Hathl: I am glad you admit
that. Thiz is for Shii Kamath's
knowledge.

Shri Ranga: That Commiitee did
do good work. My hon. friend here
does not know because he was not a
Member of that Committee,

Shri Vasudevam Nair: Many deci-
sions are still on paper, they have not
been implemented.

Shri Ranga: I am coming to that.
The decisions have to be implemen-
ted by that Government. 1t is for
the Commitwee to lake them to task
fur f[ailing to implement tnose deci
sions, So far as its decisions are con-
cerned uhmost all deeivions were rea-

ched unanimously-——all  credit, cer=
wtinly, to both the Ministers, Shri
Nanda as well as Shri Hathi. But it

redounds 1o the credit of the Mem-
bers of the Commiitee alio.  We all
beiong to wd political parties. Never-
theless, when it came 10 bras-tacks,
in regard to improvement and deve-
iopment of fisheries, improvement of
ports, development of road traffic as
well as raiiway iraffic, improvement
ol the food situation there, increase
of rations g the ordinary folk there
during the Onam  festival and so
many other detailod questions affec-
ting the day-to-day life of the peo-
ple there, it was possible for us 1o
come to unanimous decisions. Why
should it not be. by the same token,

possible for j Government of all
political parties democratically and
freely elected by the people of

Kera'a to be able to run the adminis-
tration which would be even more
cfficient, more satisfactory, more free
from red-tape than this Governor's
raj is supposed to have become?
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Shri Hari Vishnn EKamath:
dent's raj.

Shri Ranga: It is Governor's raj—
it 15 only for courtesy sake that they
call it the President's raj. Indeed,
the very success of the working of
that Committee and the small meed
of satisfaction that the Governor's
raj or the President's raj is supposed
to have given to the people go to
strengthen my plea that this Govern-
ment shouid be prepared to make an
experiment, at least  in this  State,
with another svstem, with the Swiss
sysiem.

Presi-

T begin to wonder why this Govern-
ment is sp Very unwilling to make
this experiment. My fear is that it
might be because if this system were
to be experimented with and if it
wrre to prove a greater success than
what has been the experience of our
people with the Congress regimes in
8ll these various States, possibly the
eleclorate in other States also might
like to have g similar system, a simi-
lar government and, therefore, they
might refuse top vote, they might
take courage in both their hands and
refuse to give ogain the support that
they have been giving to the ruling
party, ond in that way force the rul-
ing party into a minority and make it
oblipatory for the Congress Party
also to welcome the suggestion that
1 am making, welcome the experi-
ment that I am sugre~iing.  There
might be another reaz:n also. They
might be genuinely &7 aid of the
Communists coming into power. Are
they so genuine in their opposition
to the Communist Party? [ do not
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Party. On the other hand, what they
are afraid of is that the Communist
Party might possibly become the
ruling parly and put them into the
shade. The pre-eminent ambition on
their part, the pre-eminent passion
on their part is to remain in power,
through hook gr crook; it does not
matter how.

Shri Harl Vishnu Kamath:
the crook.

More

Shrl Ranga: Whatever it is.
are they afraid of the Swatantra
Party coming into powcr? No fear.
Are they afraid of the Socialist Party
coming into power? No fear, because
thiy are themselves Socialists and
the Socialists are put into the ghade
and they are expected to cool their
heels, Therefore, they are afraid of
only one thing, any chance of lesing
power, and that is why they are hang-
Ing on to power.

Now,

Now, it might be said, after all they
are not in power in Kerala, But
who clse is in power, except your
minions in Kerala today? Who s
this Governor? Do we not know who
this Governor is? Do we not know
how anxious he wa: not to leave this
House and not to leave UP politics
and the role that he was playing,
noble or ignoble, in UP politics? And
yet why did he agree to go? Is it
a secret to any of us? He was agree-
able to go only when Governor's
raj or President's raj was decided up-
on. Therefore, it is the Congress Party
in disguise which is ruling in Kerala
in gpite of the repeated refusals of
there, in that State, te

think so. If they had been genuine

in their ition 10 the C ist  the peopl
Party. they would not  he flirting

with the Communist Party in  gress Party.
the manner they have been

flirting  now directly and  in-

directly. Second'y, the: would not

‘be very keen of stealing their poli-
tical clothes, periodically and by ins-
talments and weuring them  them-
selves. They claim that they are bet-
ter socinlists than the Communists
themselves. Therefore. I do not think
1they are afraid of the Communist

be ruled and dominated by the Con-
And, mind vou, today
the Congress Party is in g more
favourable position in Kerala than it
was when its own leader, Shri Shan-
kar, was the Chief Minister because
Shri Shankar was functioning gt least
as Congress Party Chief Minister and
g0 people could take him to task.
But today the Congress ia not being
taken to task; the poor Governor is
being taken to task. Even the Gover-
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nor cunnot be jaken to task because
he hides behind the clothes of  the
President himself and nobudy can
say g word against the President. My
hon, iriend, Shri Nanda provides a
big barrage of his own political in-
tegrily against any kind of criticism
there,

Therefure, this Government stands
self-condemned for the manner in
which it iy trying (o destroy Indian
dentocracy. [t 15 wrong on the part
of this Government to ask this House
to extend President's rule fur another
#ix moniths.  Now, how can we be
sure that it is going to be only for
another six months? How often are

they going to play this joke pn  this
peopie an-l play this trick on the
Constituiion? [ am not guite sure
whether the Constitution  would
allow them tg extend u for further
periods.

Shrt H:“i YV'shru Kamath: For
thry years,

8hrl Ranga: Are they going to do
it for three years? Let them take us
in oy confidence and let them tell us
. their real aim is. Do they want
to destroy democracy?

Therefore, first of all I would ad-
wisa them not to proceed with this re-
solution. Of course, they are going
to get it passed with the  help of
friends who have no gther go but to
say “Aye" because of their position.
If they do it, let them also take this
warning that next time they should
not come before this House with a
reso‘ution like this but, on the other
hand, be prepared to adopt the sug-
gestion that T have made, the sugges-
tion of an ull parties government,
more or less on the Swiss model, but
adapted to our social and economic
conditions.

Shri H. N, Mukerjee (Calcutta
Central): Mr. Deputy-Speaker, Sir,
I have listened to the charming and
wide-rauging speech of my friend to
my right and I am glad I can follow
in his wake In so far as I wish to
stress more strongly, if I may, our
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disappruval ol the Resolution which
our [riend, Shri Hathi, has presented
to the House. Our friend specialises
in a studied moderation of manner
and it draws admiration from our
s.de on account of being unprovoca-
tive. But, even so0, in gpite of those
qualities which may be responsible
for Shri Nanda having hundcd over
the baby to tum rather than keeping
it to himself, we are unable to accepl
the arguments which he has put for-
ward.

It is a cruel shame as far as pal:-
tieal life in Indiz 15 concerned  thetl
Keraly continues to be the running
sore in Indian politics, And that has
bhappened on ageount of nu fault of
the people, no failing in thalL parti-
cular region. This happened because,
as I'rofessor Ranga pointed oul, (O
ruling party has an overriding feuar
that its monopoly of power might
be disturbed even to the very small
extent of a non-Congress Govern-
ment being formed in the  South
Woestern corner of our couniry To
that extent, the monopoly of power,
of privilege and of paironage is going
to be vitialed and Congress cannot
conceivably stomach that idea. That
is the only reason why they have
been behaving in the way they are.

It js nop possible for this country,
for instance, to forget what happened
in 1858 when the ruling party and s
highest echelons had g plan conceiv-
ed in rancour and executed in flth
against the Communist Party Gove-
rnment in Keraln, and that was an
operation of political and constitu-
tional impropriety which, when the
parliamentary history of this country
comes to be written, will continue to
stink to high heavens. That being the
background 4o tlhe Congress leader-
ship’s idea in regard to things, it i3
not at all surprising that Shri Hathi
wants us to approve of the continu-
ance of President’s rule in Kerala.

13 hrs.

Shri Hathi told us yesterday whermr
he began his speech— [ made a note
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of it—that Governmenl regretted its
deecisivp  because the (overnment
wis wedded Lo democracy. I am sure
Shri Hathi, Shri Nanda and others,
very worlhy gentlemen,  they are
wedded to democracy,  truth, non-
violence,sadachar  and God knows
what other things. But, like many
wedded couples, they very often live
apart. At least they are living very
much apart from democracy, if thev
are wedded {o democracy. He said
that he was wedded to  democraczy,
the Government was wedded to de-

mocracy and he was very sorry o
conlinue President's rule in Kerala
and ull that kind of thing I take
him for his werd. I ask him f

You are .erious about that {hen sure-
¥, the only positive implicat:on  of
your statement is that Government
would have been happy to lift Pre-
sident's rule even in the present con-
dition, emegency or no emergency
ang if the report wag different Gov-
ernment would have been happy to
take a different decision, to have elec-
tions in Kerala. 1 take it that is his
point of view. From that point of
view | want to look at this report. It
15« most peculiar document.  We
have had the pleasure of seeing the
Governor of Kerala functioning here
with us on this gide g5 well a2 on
that. We were accustomed to his
pontifications which somotimes were
very attractive when made on the
floor »f the Parliament, but they sound
particularly peurile when they are in
a document of this sort—a report
which is presented to the Government
of India. In this report what we find
is inaccuracies, carelessness in regard
to formulations, and their predilce-
tions for political astrology. I was
very astonished; 1 thought that at
least there was one tenant in  Haj
Bhavan elsewhere in this country
who had a passion for astology: 1
like him very much as an individual,
but this predilection for astrology
seems to be g sort of contagious ele-
ment in the character of people who
hzve been shunted off to guberna-
torial positions in this country. He
indulges in political astrology on the
basis of facts and formulations which
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are inaccurate gnd which have im-
plications which nobody can accept.l
nutice in this document, which we
have been supplied with, such patent
inaccuricies as that the Governor is
purpurted to have met two leaders of
the PSP. He snid that this wag a
printing errur for SSP. But, as a
matter of fact, Shri Rajeshwar Pra-
sad Rao and Shri Adhikari are two
gentlemen why are connected
neither with the PSP. nor with the

SSP., but with the Communist
Par:y of Indis.  And from what is
said  here, 1 have a4 suspicion—-1

cannoy say more than that  beceuse
I do not know whal is in the mind of
Mr. Jain--that thig kind of thing
cou'd not have been communicated
to Mr. Jain by Shri Rajeshwar Hao
and Shri Adhikari. But here isx an
official document presenteg by  the
Governnor of Keraln  which  makes
mi-tukes about individuuals gnd their
palitical party affiliations and we are
supposed to be taking a deeision on
the basis of a document which is briz-
zling with this kind of inaccuracy
which, in a Distriet Court, would
make the judge tear into pieces the
kind of document here. Thia iz the
way in which the Parliament is trea-
ted because the Governmeni thought
it Bt to pass bn this cgregiously inac-
curate document to Memberg of Pur-

liameny ang take a decision on  the
basis of whatever is stated there.
Over and over again a!l sorts of

things are said in a very pontifica-
ting manner.

Here is a Governor who is sitting
in julgement ss to what exactly is
likels to happen if the people of
Kerala go to polls. Here is a Gover-
nor reporting on what the leaders of
different parties are supposed to
have told him. He goey on referring
tp pariies also in ap officia! docu-
ment—not in a speech in Parliament
wherp sometimes we toke libertles;
we are bound to because we talk ex-
tempore. In an official document he
refers to political parties In his own
way—the right Communist Party, the
left Communist Party and so on and
so forth. Who the devil agre these
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partici we never know.  Right and
jeft migat be cthical designations;
they will be correct or will not be
correci; that is @ different  matfer.
But as Jar as the political life of this
coualry is concerned, there is such a
body—I think Mr, Hathi is very well
aware of its  exislence—called the
Election Commission. The Election
Commission refers to certain ppoliti-
cal proupings in g cerlain  language
and [ protest very strongly—this is
the only forum where we can do it
with any effect—against the descrip-
tion of [funciioning political parties
in the country by the use of words
which may be common currency in
the political market place but which
has nothing whatever to do with the
propriety of official documentacion.
It should be reflerred to as the Com-
munist Party of India, as the Marxist
Communist Party of India; otherwise,
in a document of this sort, it makes
no sense whatever; it makes mistakes
in regard to facts, in regard to poli-
tical affiliation of gentlemen who are
mentioned by names and in regard
to the manner in which references to
functioning political parties should
be mode in this country.

Then 1 am told on Mr. Jain's autho-
rity that the Leader of the Communist
Party of India in Kerala had told
him that there had been no shift in
the stand of his Party and there had
been no talk about his Party’s allian-
ce with the Marxist communists.
Mr. Jain goes on to say:

“In the circumstances one can-
not say that the SSP and the
Right Communists would join
with the Marxist Communists in
immediate elections.”

Then he adds:

“Even if all the three partles
combine, it is evident that they
could not win a majority of
seats.”

‘He has no business to say that even
if all the three Parties combine,
they would fail to win a majority of
seats. Even on the basis of his own
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figures, this is not a statement which
anybody in his senses cap accept.
Bui I shall say this. I was one of
those who happened to go to Kerala
to participate in the election cam-
paign when elections were held re-
cently, I know it for a fact and I
say it that the posilion of the Com-
munist Party of India was, and con-
tinues to be, that we are ready and
willing aL any point of time to give
our support to the Marxist Commu-
nists if they are in a position to form
the Government and | am sure that,
in the present day conditions, the
Communist Party of India angd the
Marxist Communist; would be more
than ready and willing to come to an
understanding in  order ip see that
deleat is administered to the ruling
Party whose conduct in Kerala has
been so0 egregious. ‘Therefore, this
kind of ejaculation, this kind of in-
dulgence in one's own particular
palitical predilection, this tendency to
prognasticate in regard to what is
likely to happen or not likely to hap-
pen is so much an evidence of poli-
tical illiteracy, the idea that they want
1o stick to power and, therefore, any
kind of so-called documentatiom
would be enough to cover all their

sins. This is a sort of thing which,
1 am sure, this country would not
tolerate. Mr. Jain's report goes
further to say:

“The general opinion in the

State is that, if the elec'ions are
held now, the results would be
much the same as they were in
thr rid-lerm elections. Shri R
Sankar, the last Chief Minister,
shares that view. 1 fully en-
dorse the view.”
We are much obliged for his having
fully endorsed the view that the
general opinion in the State ig thad,
it the elections are held now. the re-
sults would be much the same as they
were in the mid-term elections. What
happens after that? On the last
occasion the Government want so far
as to desist from calling the elected
members to come together, to sit
dowp together, to talk to emch other,



Proclamation re. KARTIKA 13,

381
and find out if they could form a
Ministry or not. They did not even
get the members to come and sit to-
gether, They are elected mem-
bers. That body was not properly
formed. I am sorry that, in the con-
ditions prevailing in the couniry to-
day, they were not publig-spirited
enough to go to the Supreme Court
with the ice of our est d
friends like Suri N. C. Chatterji who
wnould have pffered their assistance
ungrudgingly as they have so often
done . We did not have people to go
to the Supreme Court and find out if
the Government's conduct was cor-
rect in refusing to call the members
to meet together. Something  happ-
ened, unthinkable in Parliamentary
polities.

I happen to have made some little
study of the constitutional matters a
Inng time agp and I just fail to un-
derstand why this kind of impro-
pricty is perpetrated with utterest im-
pugnity. Only because the Govern-
ment in this country have tremen-
dous authority in sp far as voting
strength in this House is concerned,
this  sort of impropricty passes
muster, but truly this cannot con-
tinue.

Then it comes down to this that
only because of ihe Emergency that
Government had not becn able to
hold the elections. I had asked Mr.
Hathi before. The  Government
saig that they were sorry to have to
come to this decision. It came 1o this
decision because the Governor's re-
port made it absolutely clear that no
stable Government could be formed
and, therefore, that was the overrid-
ing reason why they did not with-
draw the President's rule. If that is

30, dp not please, for heaven's sake
told

talk about Emergency. You

the leaders of political parties that
the Emergency was going on
and,  therefore, we should not
have elections and all  that.

Naturally, people could say: we want
elections. 1 knew my party said: we
want elections, we are ready for elec-
tions. 1 @m sure most of the other
parties said the same thing. If you
tell us that you are so terribly preoec-
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cupied with emergent activities on
account of the danger after danger

looming large on the country's hori-
zon, do not turn round and call us
traitors and say: you people are
shouting for clectiong when there is
the emergency., Please, for God's
sake, come forward and siy openly
that the emergency is such that we
could not have any election; that is
the gno reason we are not  having
eleztion, do not take shelter behind
prevarications and things which are
not true. Is it swdachar? It is  inde-
cency and political mendacity. It is
something which is in ling with the
kind of activity which has gone on in
Kerala ever since the communist party
ceased to be the cinderelln of Indian
politics and became a contender for
power with the Congre:s Party in
this country. Thut is the position. It
is cxartly that which Mr. Ranga had
referred to with great justification and
it becrmes very relevant. T am also
very huppy to sce that Mr, Sitalvad
the former Attorney-General who is
the leader of the bar unofficially, he
is still the leuder of the Indian Bar
Association, 1 think the president of
that associntion, says and 1 am quot-
ing syme of his words from the
Statesman'y report which I think 1
can more or lesg presume to be cor-
rect. He gaid:

“The executive has taken advan-
tage of the Chinese Aggresion to
constitute itself into what may be
celled a comstitutional dictator-
ship.”

He called upon lawvers and all en-
lighted and liberty loving citizens in-
cluding 1 am sure my friend Mr.
Nanda and Mr. Hathi, to raise their
voices with the utmost vigour against
this ‘enveloping emergency’ which
has meant the negation of the funda-
mental and constitutioral right of the
citizen. He says that the Defence of
India Act and the rules made under it
were conceded to he invalid by the
Attorney-General of India before the
Supreme Court and the game laws are
being used to imprison and (detain
hundreds of citizens and notwith-
standing their admitted invalidity
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these void laws continue to disfiure
the statute book of our democratic
republic and are being widely used for
the ordinary functions of the govern-
ment like preventing traders from
hoarding commodities or preventing
threatened gtrikes. That is something
1e which Mr. Ranga would add more
cogency. But here is a very eminent
jurist who holds no particular brief
fur socialism or non-socialism  but
iakes an academic and juristic consti-
tutional point of view and he says
that government under cover of the
Chinese aggression and things of that
description have started in this coun-
try an enveloping emergency and on
that ground deprive the citizens the
elementary rights to democracy and
decency. That is the crux of the
matter. That js why ag long as the
government is not in a position to put
its cards on the table in a more plain
and honest fashion we cannot possibly
accept this point of view.

Prof, Ranga said: you have a brute
majority in the House which can
steam-roll all kinds of oppos'tion.
But after all if ethics iy somewhere
prevalent in the world, if factual in-
formation is something to which we
have to give some attention, the point
that we ar¢ making deserve some
kind ©f consideration.

Shri Hathi offered some consolation
to the people of Kerala, the long
suffering pcople of Kerala. So many
of us have been to that part of the
country. To pgo to that part js some-
thing like falling in love with that
part of the country because it is such
a beautiful part of gur wonderful
land. But we see thal part of the
country suffering egregiously, not on
account of the fuilings of the people
whp reside there bul on account of
the ambitions und selfish propensities
of those who are the ruling autho-
rities in our country today. Mr. Hathi
was condescending enough to offer
some comfort, some consolation that
Kerala i being lonked after by a
miniature parliament and he thought
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by presenting a few bouquets to the
Members of Parliament from the diffe-
rent parties including my own whe
were functioning on whatever the
body is called, T do not know how
he thought that by offering a few
bouquets he could get us round and
that kind of thing. Miniature parlia-
meni; are not enough. We may, in
self-criticism, say that even the func-
tioning of a full size Parliament i
not wlways neither admirable nor effi-
cient. As I said, 1 say it in self-criti-
cism. A Miniature parliament is not
something which would satisfy the
people of Kerala. Good government
is no substitute for self-government;
miniature parliamentls are ne substi-
tute: for full-scale parliaments, There-
fore Kerala, like every region of our
country has u right to its own elected
legislature, a right of which it is be-
ing consistently and continuously
deprived on account of the addiction
to power which has developed in the
minds and hearts of the ruling party
in thi; country, That is why on any
objective, political or ethical or any
other this kind of thing should not
be tnlerated and Purliament should
not, morally spvaking. be asked to
approve of the kind of thing which is
being continuously enforced there.

Shri Kappen (Muvattupuzha): Mr.
Deputy-Speaker, Sir, much has beem
snid herc aboul the continuance of
the President’s rule in Kerala. It
was said that it wuas the stifling of
democracy it was against democratic
principles, to continue President's
rule. The two hon. Members who
pleaded for elections belong to two
parties. Prof Ranga's party was able
to secure one seat and that too, not
by the candidate admitting that he
was a Swatantra Party candidate but
by saying that he was Kerula Cong-
ress. Prof. Mukerjee's party was able
to secure three scats in the legisla-
ture in the last elections. I am sure
that when they ask for elections this
time, they were nol really speaking
from the bottom of their heart; they
would excuse me if I repeat that they
were only paying lip service to the
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cause of elections. The arguments
advanced were the same arguments
which had been advanced last time
when the Proclamation was discus-
sed and approved here and | need
not reply to  them. Prof. Ranga
repeated the Swiss model and said
that because there was a committee
working and takes unanimous deci-
gions, it was possible that an all party
government can successfully work in
Keraulo. We have tried all this. We
have tried to pul into power a mino-
rity party and supported it in order
io have & stable government Wc
have tried a combined coalition gov-
ernment with PSP. Muslim League
and the Congress. That glso failed.
There is no experiment which we
have not tried. Now, Prof. Ranga
wanis us to try again the Swiss
experiment. I am sure that it s
going to fail. Keraly should not be
made an arena for experiments in
politica.  The hon. Minister while
moving this resolution said that the
people of Keraln were happy or
rather fell some relie!  when the
President took over the administra-
tion. In my humble opinion it is &
challenge to the intelligence of the
people of that State (An Hom.
Member: What is a challenge? That
statement?) Yes, that statement.
Did they actuallv welcome the Presi-
dent’s rule? They accepted the Presi-
dent's rule as an inevitable, unavoid-
able, evil from which there was no
escape. But in one sense, the hon.
Minister is correct, In fact, in that
sense the people of Kerala felt some
relief. because they hoped that since
the Central Government is coming
mto direct contact with the adminis-
tration of Kerala, the Centre would
find some wsolutions for the burning
problems of that State. The Presi-
dent’s rule was there not for six
months but for full one year, even
though an election took place during
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without a morsel of food for days.
Finally, we introduced informal
rationing: six ounces of rice and six
ounces of wheat, In spite of the fact
that the prices of foodgraing were
soaring up, and there was acute scar-
city, the offtake of wheat was found
to be only 50 per cent of what was
supplied, showing that the people
of Kerala could not eat wheat. Ever
since, there has been a hue and cry
and repeated appeals for increasing
the rice content of the ration and the
Government turned a deaf ear for a
long time,

Now, what is the present position?
It is true that the Government has
not reduced the rate of ration, bui
it has uccepted a subtle cxpedient by
which the supply is reduced. The
Government ordered that the old
ration cards are to be renewed and
new ones must be got. There are
thousands of people in that State who
are entitled to get 5 ration card and
who go without one. It is a gruel-
ling, painful sight to sce long queues
before the Government offices for
getting ration cards. It was only the
day before yesterday that the news-
papers in Kerala published g photo-
graph of thousands of people—young
and old, deaf, blind, palsied, the poor
labourers, everybody—standing in the
queue for getting a ration card.

Shri Hari Visbhnu Kamath: That s
President's rule!

Shri Kappen: Another Yactor s
they have cut the rations now, on a
certain assumed calculation of the
production of foodgrains. They have
cut the rations for months, and many
people who are really entitled to get
ration cards are going without
rations. And then there are the abo-
minable check-posts. Even the bus
of the Members of the Central Publie
ts Committee who have been

the period. What has P d to
the hopes of the people? They have
found their hopes huave been dupes.
Immediately after the President's
assuming the administration of this
State, there was acute food scarcity
in the State. Many people went

u'avel.ling through Kerala recently

was stoped and ined by the
police.
Shri Manlyangad (K yam):

Should they be exempted?
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Shri Kappen: I do not think they
should be exempled. And then there
is the question of levy, procurement,
which helps only to enrich the coffers
of the officers concerned. What Is the
price paid to the producer for the
grain he surrenders to the Govern-
ment? 1t is an ynremunerative price.
It ig below the cost price, Therefore,
it is no wonder that the producer tries
to evade measuring the levy to the
Government. 1 am sure, if this pro-
curement at this price iz to continue,
no sensible farmer will produce more
than what he requires for his own
consumption, Is this the way we are
going to produce more food? There-
fore, the problem of food is slill there
as it was before. Probably, it is
more acute, than before.

There were methods by which food
could have been incriased in that
State and the food situalion could
have been eased. It is a fact that
without detriment to the cultivation of
valuable cash crops bringing valua-
ble foreign exchange, it it not possi-
ole in that State to extend the area
of cultivation of foodcrops. It is =
fact that every inch of land that is
available is cullivateg there; nothing
is laid fallow, nothing lays waste.
Land utilisation is the maximum in
ZLerala, It is 47.8 per cent in Kerala
ahile it is only 37 per cent in the
whole of India. Therefore there is
very little likelihoed or scope for
extending the cultivation of [fond-
crops there, considering the national
interests. If we say that on national
interests it should be extended,
It will affect the  cultivation
of cash crops which bring in wvalu-
able foreign h It apr 1
that there is a feeling in some quar-
ters Lhat because Kerala is produc-
Ing onlv 80 per cent of its food
requirements, it needs consume only
much less than those States which
produce more, The attitude of some
surplug States seems to be that they
are giving some charity to Kerala.
In 1957-58, Kerala earned 12 per cent
of the entire foreign exchange ear-
nings of India. And it is reporied
that in 1964-65 Kerala earned 19 per
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earnings of India, though its area is
only 1.2 per cent of the total area
of India. You must remember that
this foreign exchange of Kerala has
Fone to the building up of the great
national projects like the Hirakud
project and other big projects of our
country. If the foreign exchange we
have earned has gone to the building
up of these projects, we have a right
to demand that the benefits also must
come to us. Therefore, it is not &
question of charity of anybody in
respect of giving us food.

Alternative food should have heen
produced in Krrala and the best
means of producing alternative ivod
iz by attempting to produce more fish,
that is, by improving or developing
the fisheries there. Fisheries have a
very important role in the economy of
Kerala. Their rising importance lies
in three factors: firstly, Kerala s
the leading State in India in the
matter of landing of fish. Kerala has
earned 37 per cent of the tolal {ish
landing in India.

Shri Sham Lal Saraf (Jammu and
Kashmir): Deepsea fishing?

Shrt Kappen: Bolh deep-sea and
coastal {ishing. In a State like Kerala
which is deficit in food, more and
more consumption of fish would have
helped in reducing the consumption
of olher food materials, Four-fifths
of the pupulation of Kerala are regu-
lar  fish-caters, Therefore, greater
atiention should have been paid to
the development of fisheries. There
is much scope for offshore fishing
It is still remaining unexploited. By
investing Rs. 75 lakhs and purchasing
15 trawlers, it is calculated that the
present production would be increas-
ed by 80,000 tons, which woud bring
in a revenue of Rs. 2'24 crores. If
1600 mechanised boats could be put
into operation, the present produc-
tion could be increased by 100 per
cent more, which would have meant
not only foreign exchange, but also
larger quantity of food for the people
Flsh is rich in protein and it can

cent of the total forelgn hang

1 t tapioca which is deficlent
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in protein. Tapioca, rice and fish
will be a balanced diet. During this
one year, what has been done? Very
little.

There are other problems like un-
employment. The Kerala Governor
told me the other day in a private
conversation that 34 per cent of the
working population are unemployed,
either totally or partly. Did the
people really get the relief they ex-
pected that the Centre would give
to them by solving these burning
problems? During this one year, has
the government been able to reduce
unemployment by 1 per cent? We
have not been able tv do anything in
that direction.

We are really anxious as to what
we are going to get in the fourth
glan. It is said that the Planning
Commisgion, the National Develop-
ment Counci] and the Central Gov-
ernment have decided that the
amount that will be given 1o each
State will depend upon the resources
the State can find. It would be
matched with the resources that the
State can find. That means further
taxation. All through the 17 years,
whether it was the PSP, the Com-
munist or the Congress which was in
power, what the people got was only
taxation. Now, we are asked to
raise resources. We have already got
four types of taxes on land. Middle-
class and lower middle-class people
have been forced to sell their land
% pay the taxes. So, we cannot
raise the resources unless the Centre
generously comes to our aid. There-
fore, wo n=e really anxious to know
what '« -ning to happen about the
fowrth plan. i1 is the misfortune of
this State that whenever a plan s
being fo ‘mulated, there is no popular
government there. The officers who
come here are not really able to
argue forcibly for the State's proper
share. We would like to get some
assurance from the minister as to

what we are going to get in the
fourth plan. In the fi-st plan, the
investment in Kerala in the public

secior was Rs. 0-0000. In the second
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plan, we got 0'T9 crores. In the
third plan, we were promised many
things, one of which was the phyto-
hemical industry in Neri galam.
But after the Kerala Government in-
vested Rs. 19 lakhs in acquiring land
and getling so many things done,
finally the Centre said, we cannot go
on with this. Today the government
has to keep an army there to pre-
vent trespassers occupying that land

In 1942-43, there was acute food
shortage in Kerala. The then Kerala
Government exhorted the people to
cultivate the forest areas. They
were told, “Between this rock and
that rock, you are given 5 acres of
land”. It so happened thal between
the two rocks, there were 15 acres
of land. The agriculturist could not
measure it. He cultivated all the 15
acres and developed it into a beauti-
ful garden. Today the government
SHYS, You are @& trespasser on 10
acres of land; get out. This I
a human problem. A person who
has spent his life on iy fight-
ing against wild elephants, malaria,
ete. and cultivated it bring-
ing foreign exchange to the country
is being told to get out. Is it human
to tell him, “We are going to give
you | acre of land and Rs 100"
These people should be given ade-
quate compensation. These people
are today producing large quantities
of foodgrains, tapioca and other
things. Government is now intending
to evict 4000 families or roughly
20,000 people taking the average
fami'v to consist of 5 members. We
will lose what they are producing—
10 lakh paras of paddy, 30 lakh tons
of tapiora, ete. Not only that; how
are we to feed those 20,000 moutha?
In one high school alone in that
place, there are 3000 children study-
ing. How can you provide schools
for them immediately? These are
matters whirh overnment will kindly
consider and see that proper compen-
sation is paid to them before they
arc evicted. If that land is necessary
for the projects, they must be eviel-
ed, but without proper compensation
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being paid, no eviction
place

Shri Maniyangadan: Sir, it is really
unhappy for me 1o support the
motion before the House, not because
the President's rule is creating
troubles in Kerala, but as stated in
the report of the Governor, this sort
of government is no substitute for a
popular government. For a year we
are cxperimenting with this. Un-
fortunately, there is no escape from
this and the arguments put forward
by the two able professors were not
able to convince me that still it is
time for abrogating the President's
rule. It has necessarily to be extend-
ed. As the ilome Minister stated in
his opening remarks, the present ex-
lension for six months need not
necessarily last for the whole of the
six months, Elections could be held
when the time is appropriate for that.
I do not want to go into the political
issues involved in this and which
have been thrashed out here, But I
want to repudiate one thing. Both
the professors stated that it is due to
the anxiety of the Congress to cling
to power that this Presidential Rule
is being extended. They even went
1o the extent of saying that the elec-
tions are being postponed to see that
the Congress would capture the
majority. [ strongly repudiate this.
After the last mid-term elections the
Congreas did not get a sufficient
majority to form a government. But
there were other parties and groups
in the State which promised to sup-
purt the Congress if the Congress
Party was prepared to form the Gov-
ernment. The Kerala Congress-
Muslim League alliance promised
that they would support the Congress
if the Congress was prepared to
form the Government or, in the al-
ternative, allow them to form the
government, if the Congress was pre-
pared to support them. They
were even prepared to come to an
alliance with this party to form 1
government. But the Congress stood
by its principle and said that so long
as the Congress was not able to win

should take
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a majority there they were not pre-
pared to form a government. There-
fore, it is not due to any anxiety to
come into power that this President's
Rule has been imposed there nor is
it the reason for extending the period
now by six months more.

As my hon. friend, Shri Kappen,
stated, it is unfortunate that when so
many pressing problems are facing
the State, very scrious problems
peculiar to that BSiate alone which
could be dealt with successtully only
by a popular government, we are not
having a popular government. But,
as I submitted, it is not the fault of
the Central Government. It is not
the fault of the Union Government
nor is it the fault of the present
Governor, Shri A. P. Jain. Things
have taken that shape due to so many
factors,

The Governor has stated, as one of
the reasons for extending this Presi-
dent’s Rule for six months, that it
may nol be possible to form a stable
government therc. He has sgaid it
taking into consideration the past
history. But that is not the only rea-
son. There is the emergency. The
present emergency due to the attack
by Pakistan arose only in August
last. Is Professor Mukerjee or Pro-
fessor Ranga, T most humbly ask
repudiating that there is no emer-
gency now? As stated in the report
except Shri E. M. 5. Namboodiripad
who has compared our Prime Minis-
ter to Hitler and said that we must
give up the lands now occcupied by
China and Pakistan and come to a
settioment, there iz nobway i the
State of Kerala and, I believe, in the
whole of India who says that there s
no emergency.

Shri Mohammed Koya (Kozhi-
kode): What about Shri Kamaraj
who suggested elections this year?

Shri Manly d Shri K a}
did not suggest elections at this parti-
cular moment. T do pot know, [ am
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not pleading for Shri Kamaraj or his
view.

Shri 5. M. Banerjee (Kanpur): You
must have respect for Shri Kamaraj,
otherwise you will not get the ticket
next time.

Shri Manlyangadan: 1 am speaking
about Kerala. If it is about general
elections throughout India in the pro-
per atmosphere, that is a different
thing. So many suggestions come
trom so many people. The question
is this. The Muslim League Leader
went and represented to the Gover-
nor of Kerala, Is Shri Koya repudiat-
ing that* I do not know his views on
this.

Shri Mohammed Koya: I am not in
the habit of refuting facts.

Shri Maniyangadan: The Muslim
League leader went to the Governor
and said that in the present emer-
gency no elections should be held.

Shri Mobhammed Xoya: Woe
kold that view.

Shri Maniyangadan: Then [ do not
know what he is driving at. What-
ever it may be, I do not want to
arpue  with him, His leader says
that there is emergency. What I sub-
mit 15 that in the present emergency
there is no question of any eleclioms
in a State. Even byec-elections have
been postponed  because of this
emcrgency. There is an  emergency
and nodody can dispute that,

still

There is another reason given by
the Gove-nor, and that ig that there
is no possibility for a stable govern-
ment being formed by cither one
single party or a combination of par-
ties. The historical fact is like that.
Nobody can cent per cent correctly
prophesy what the result of the
elections would be. It is true that
in the last elections the Marxist Com-
munists got some of the seats with
the support of the Muslim League.
There was an alllance between the
Muslim League and the Marxist
Communists in the elections. The
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leader of the Muslim League has
stated to the Governor that Licy will
have no further trek with the Mar-
xist Communists, If that be so, well,
the chances are that the Marxist
Communists are not going to get
even that number of seats that they
got in the last elections. What are
the chances of that party along with
the SSP and the Right Communists

ted by { Mukerjee
who now says that for the purpose of
throwing the Congress out of power
they will join the Marxists? As 1
submitted, 1 do not want to go inte
the political issues. Whatever they
may be, the chances are like that.
That is what the Governor has sub-
mitted in his report. Well, we have

P
repr Pr

got only a summary of the report
be":ra us. We do not know what the
ful! toxt is. Of course, there are

certain discrepancies in this, and It
may be that in summarising they
have arisen, Whatever tha! may be,
the fact remains that in the emer-
gency there is no possibility of any
elestions and we have to wait for
better times to hold elections and
until then this bitter pill has to be
swallowed by the people of Keraln

The hon. Minister referred to the
functioning of the Consultative Com-
mittee and he said that it is func-
tioning well. I do admit that it is
tunctioning  well.  Professor Ranga
was all praise for the Consultative
Commitiee and its functioning. But
I have to bring to the notice of this
House that though the Consullative
Committee has taken wvarious deei-
sions, those decisions have not been
implemented. My hon. friend. Shn
Kappen referred to the ford situu-
tion. At one of the meelings it was
unanimously  decided that the rice
content of the ration should be raised
to eight ounces. But it still remains
on the paper. What they have done
is that the wheat content has been
reduced. We have no complamt
about that. But the rice content still
remains the same. I do not want to
go into the question of levy and
other things because about them
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reference has already been made. I
only want to bring to the notice of
this House that the food situation in
Kerala is s0 very acute that some
action must be taken. It is a period
of emergency and the people are
auflcring. 1 cannot say how long
they will suffer silently. In the name
of emergency the people are actually
suffering. There are families which
o without any food at all. They say
that there is an open markel. That
is only m name. The food situation
is very serious in Kerala.

In this connection, Sir, I may refer
%0 what the Prime Minister said
yesterday or some two days back. It
was reported in the papers. He said
that the people of India must ghare
everything. He said that if it is a
question of fasting we must all fast
and if it is a question of plenty and
feasting we must all enjoy. But
what is happening in India. There
are certain surplus States which have
undertaken  to supply rice tp the
Union Government for being distri-
buted in deficit States. My informa-
tion is that those States have not yet
honoured  their commitments. In
surplus States there is plenty where-
as in deficit States like Kerala there
is scarcity and starvation, This is a
thing which must be put an end to.
In the name of emergency, as 1 said,
the people of Kerala are starving.
They are silently suffering, but this
must be put an end to, because I do
not think this sort of silence will
continue for long.

The Minister also referred to the
aiscussion Tegarding  raiiways., We
wanted a discussion but no discussion
has yet taken place. T hope it will
take place. Actually, in the Consul-
talive Committee we represented so
many things and so many decisions
were taken. But if the Government
s pleased to implement them they
will implement them. That is the
vosition now. That must change.
I request that the consultative com-
mittee must meet more frequently
wlve.
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There was a similar suggestion in
regard to new industries also. An-
other important thing is in regard to
the setting up of a thermal plant. In
Kerala there are certain power pro-

Jects, but there are only a few indus-
tries; we have always been crying
for more and more industries, but
the few industries which have started
there  have to stop functioning
because of want of power. We have
to depend completely on the vagaries
of monsoon for power. We have
been crying for the last few years
that a thermal plant should be instal-
led in Kerala so that this kind of
state of affairs may not recur. Last
year, it was during summer that
there was a power cut, but this year,
during winter also, there is a power
cut. That is the present position.
S0, we plead that there must be a
thermal plant there. It has been
reported recently in the papers that
some expert committee or somebody
in the Planning Commission had
found that there was no necessity
for & thermal plant there. That
means that even the existing indus-
tries in Kerala will die out, and no
industries will be able to take shape
there because of the power shortage.
In the consultative committee also,
this question of the thermal plant
was raised, and 1 believe Govern-
ment were completely convinced of
the neccessity of that. But this is
what is actually happening. Though
the consultative committee is funec-
tioning, and we are allowed to dis-
cuss matters and bring in  various
matters and take decisions after
discussinn, we are sorry tn find that
those decisions are not being imnle-
mented. As my hon. friend Shr
H. N. Mukeriee has statrd, though
we can call it a miniature Parlia-
ment, vet it has no rights and duties
I would request that it must be given
some rights, and the decisions taken
therein  must be implemented by
Government. Then only there I8
some meaning for this committes,
Otherwise, this committee would



397 Proclamation re. KARTIKA 13,

have no meaning. I would request
also, as 1 have already done, that the

consultative committee should meet
more often than before,
8hri N. C. Chatlerjee (Burdwan):

May 1 seek your permission to speak
«itting?

Mr. Depuly-Speaker:

8hri N. C. Chatterjee: I want to
place before the House the real issue
involved. Are we justified in conti-
wuing what 1 submit is an outrage
on the Indian Constitution? 1 say
that the imposition of President's
rule is not in conformity with our
Constitution. Under what article did
we impose this President's rule? We
did so under article 358. How does
that article read? It reads thus:

“1f the President on receipt of
a report from the Governor of a
State or otherwise is salisfied
that a situation has arisen in
which the government of the
State cannot be carried on in
accordance with the provisions of
this Constitution, the President
may by Proclamation—

Yes.

(a) assume to himself all or
any of the functions of the

Government of the State ...".

and the various other powers which
are enumerated there can also be
assumed by him. ‘Toe conwtion pre-
eedent to the invocation of this
power, as Mr. Basu in his learned
treatise on the Constitution has
elearly put, is that you must be
satisfied not subjectively but objee-
tively that the Government of the
State cannot be carried on in accord-
ance with the provisions of the
Constitution. 1 submit that this
eondition precedent is clearly lacking
m this case. How cun this House
sy and how can this Parliament
declare th:: the government of the
State of Kerala cannot be carried on
'n accordance with the provisions of
this Conslitution® 1 shall give you
one after the other the precedents in
tndia when this constitutional power
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was invoked. For the first time it
was invoked when a par .aar
Ministry resigned and it was impossi-
ble to have any alternative Ministry,
In  June, 1851, Dr. Gopichand
Bhargava's  Ministry  resigned in
Punjub, and on the 20th June, 1951,
the first Proclamation was signed by
Dr. Rujendra Prasad under this arti-
cle. Why? He did so because the
Governor had reported and it was
perfectly clear also that Dr. Gopi-
chand Bhargava's Ministry could not
continue and no other Ministry could
be formed. Therefore, the ccadition
precedent is that there must be a
Ministry which is unable 1o continue
and it should resign or should be dis-
missed and no other Ministry can be
formed; that is to say, the legislature
must be there and the legislature
must meet, and the leaders of the
legislature must be consulted, and
then you must come to the definite
conclusion that the government can-
not be carried on according to the
tenets of parliamentary democracy
embodied in the Comstitution.

For the second time, this happened
when the Prakasam Ministry was
defeated on the 15th November, 1854,
and on the 2%-d March, 1855, the
President signed a  Proclamation
under this a-ticle, and he did mo
because there was no Other alterna-
tive gover:ment possible  after
Mr. Prakasam resigned.

For the third time, it happened in
Travancore-Cochin  on  the  23rd
March, 1956 when the Ministry re-
signed and ne other Ministry could
be formed until Shri Namboodiripad
was appointed the Chief Minister on
the 5th April, 1957. Next time. on
the 31st Julv, 1959, the Namboodiri-
pad Government was dismissed and
the President issued a Proclamation
dissnlving the legislature. We know
that it was a debated question whe-
ther that was justified or not

The last instance which I remem-
ber Shri Basu records in his treatise
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@ that on 25th January, 1961, when
Dr. Hare Krushna Mahatab's Coali-
tion Minisiry composed of the Cong-
ress and the Ganatantra Parishad
resigned and no other Ministry could
be formed. Therefore, in every case,
there was & political breakdown; a
Minisiry was functioning, and the
Ministry resigned or was defeated
and no other Ministry could be
formed. Here, there is a peculiar
case. No Ministry was allowed to be
formed. This fundamental point
should not be ignored. You did not
allow the legislature to meet. You
did not allow the single largest party
leader to try to form a coalition.
The charge is that this is a fraud on
the Constitution. You did not allow
the mnormal machinery of govern-
ment tp function. How can you say
that the government of the State of
Kerala cannot be carried on accord-
mg to the provisions of the Constitu-
tion when you do not allow the goy-
ernment to be formed at ail? How
can you say that the government
cannot be carried on according to
the parliamentary democratic
methods when you do not allow the
legislature to meet? How can  you
say that article 356 can be invoked
and the President can arrogate to
himself this arbitrary and extroo-di-
nary power when you do not allow
the leader of the largest party to
enter into negotiutions and to form a
coalition?

1 repudiate Shri A. P. Jain's funda-
mental thesis which is rlearly wrong.
1 have been studying the British
Constitution from my college days,
and with the little knowledge that
1 have of the British Constitution, T
declare that his fundamental thesis
ig wholly wrong. His main thesis
probably is that you must have a
sable government with an absolute
majority or with a definite majority
in order to have a parliamentary
government. There is nothing of the
kind. When I was a student in
London and Oxford, I remember I
uwsed to go to the British House of
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Cummons times  without numbex.
Lioyd George was ruling then: he
wus a Colossus; he thundered and
ruled the British Empire through the
woiush Parliament, but he had not a
majority; it was a coalition govern-
ment. Am 1 to understand then that
if a man can form a coalition gov-
ernment in England, when he has
not got the absolute majorily but =
substantial number of people in the
House, if he can get together some
other suppurt {rom some other group,
such a thing cannot be done hern?
Do you not remember that when
Ramsuy Macdonald was the Prime
Minister of England, he had a
minority and he had a coalltion? Do
you not remember that even Winston
Churchill could not at times com-
mand complete majority and abeo—
lute majority? If the doctrine which
Shri A. P. Jain pronounces is correct,
then even Mr. Wilson cannot be the
P.ime Minister of England today, He
has not got an absolute majority in
the sense that he can be completely
sure that if all the Opposition Par-
ties unite, he can defeat them at any
moment?

1 am told by my hon friends that
there was a PSP Minority Ministry
alsp in Kerala, supported by some
other groups and that functioned for
some time. That was not illegal and
that was in accordance with the pro-
visions of our Constitution. The
precedents of the invocation of this
power under article 356 conclusively
demonstrate that this power can e
invoked only when you can demons-
trate objectively that a government
was functioning and that govern-
ment has gome out of office and no
other government can be formed; it
is only in that atmosphere and in
that context that the President can
assume this power. What Is Shri
Jain, the Governor, saying? He has
assumed, as some leaders have told
him so, that if the elections are held
no party will be returnad which will
have a stable majority. First, I do
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not kmow if political leaders are in
a position to make this kind of fore-
cast and the Governor should swal-
low it. We know that they will not
vote, the people will vote, the elec-
torate will vole. After all, we are
declaring through our Prime Minis-
ter, through our President, that we
are fighting Pakistan on principle, it
k& a fight between democracy and
dictatorship, a flight between parlia-
mentary democracy and military dle-
tatorship. If that is true, is this the
way you should govern? Is this the
way you deprive the people of an
important State of the benefit of
parliamentary democracy? When the
leader of the largest single party,
Shri Namboodiripad, said, ‘Give me
a chance; call the legislature and let
them have a chance of forming =
ministry’, you should have given him
the chance, and then if he had failed,
then you could say that the attempt
had failed and then you could invoke
this provision of the Constitution.

14 hrs.

I submit with confidence that the
condition precedent, the condition
essential under our Constitution, for
the invocation of this extraordinary
power, is lacking here, and that is
why I say this is an outrage on the
Constitution.

What is Shri Jain saying?

“The general opinion in the
State is that if the elections are
held, now, the results would be
much the same as they were in
the mid-term elections”.

That is what Shri Sankar has told
him, and he accepts fully that view!
A good deal of criticlsm has been
made. [ do not want to attribute
deliberate mala fides to the Governor
or to anybody. But is this the way
the Governor should report? Should
he not read the Indian Constitution?
Should he not report that these are
the grounds on which I say that no
government can function in Kerala?
1 submit this is wholly wrong
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Shri M. C. Setalvad's name has
been taken by two hon. Mombers,
Sh:1 Ranga and Shri Mukerjee. Shri
Selalvad is not only the leader of my
Bar, the Supreme Court Bar—he |is
the chairman of the Supreme Courl
Bar—but he is also the President of
the All India Bar Assoclation. I had
the privilege to represent the Indian
Bar Association at the last Common-
wealth  Conference in  Sydney,
Australia, and I know in what res-
pect Shri Setalvad was held as 2
jurist of international repute. He
has mothing to do with party politica.
What is he saying? 1 am sorry that
my friends have not got his com-
plete article. Ilis article has appear-
ed jn the Indian Advocate published
two days ago. I have got a copy of
it in my hand. What is he saying?

“What is more reprehensible”—
kindly note the words of this jurist—-

“is the use of arbitrary and ex-
tensive powers obtained by
the executive in the name of
emergency not for the real
purpose of the emergency, but
for the ordinary purposes of
government”,

Thisg is a very strong indictment. [
am afraid it is perfectly justified. Ar-
bitrary ang exicnsive powers have
been assumed by  Government not
really for the defence of India, not
really for meeting the emergency, not
for fighting the Chinese aggresiion,
bui for party purposes and partisan
interests, for the purpose of further-
ing the interests of their own clique
and their own hegemony.

Then ha says:

“In gubstance, | declare that the
executive has been advantage of
the Chinrse aggression to constl-
tute itself into a  constitutional
dictatorship™,

This is, again, a very strong indict-
ment, but I am afraid it ls fully justi-
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fied. The Government should realise
that a man who has got no political
ambitions or political interest or party
interest, no axe to grind for himself,
is making this charge. In his next
sentence, Shri Setalved has declared:

“This Government is using its
dictatorial powerg in the discharge
of ordinary tunctions of govern-
'ment like preventing traders from
hoarding commodities or prevent-
ing strikes and so on".

This is being used for these pur-
pose; and he sayg it jg a parody of
the emergency. That is why he
speaks of an enveloping emergency,
a progressive cmergency utilising the
emergency for these purposes which
was not contemplated by the emer-
gency provisions,

Who says that you wmust have a
party with a complete majority as a
condition for the working of parlia-
mentary democracy? 1f you lay down
such a condition, then parliamentary
democracy would have stopped. 1 am
not much in favour of the Swiss system
of council government. I my:elf have
studicd it; I have seen its working in
Switzerland whenever I had been there
and I know that it is not ulways fea-
sible. Whether you like the Swiss
gystem or not. if you arc even com-
mittad to the British system of parlia-
mentary democracy, 1 submit it is
not cssential that you must have a
completely victoricug party with  an
absolute majority to form a govern-
mont,

1 am, therefur:, pointing out that
the main condition is pocking, that
the conditnon precedent is absent
Therefore, it is unconstitutional exer-
cise of power angd it wouid be much
better thuat you take the risk of hav-
ing an election.

What i it that all the leaders say?

1 cannot understand them. 1 do not
like all the statements which  Shri
Namboodiripad has made recently,
some of them have added to our

trouble. But what I am pointing out
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ig that jf this is what all the other
leadersg are saying, there is something
wrong with the Kerala leaders. They
are saying—I do not know whether it
is true or not; I take it that Shri Jain
will not consciously make a report
which is untrue—they are gaying that
in the emergency there ghall be no
clection. What js this emergency?

8hri Warior (Trichur): This is only
a8 summary of the Governor's report.
Perhaps it is not complete. It may
contain many things,

SBhri N. C. Chatterjee: If this emer-
goncy mean: the technienl emergency
which was promulgated in India im
1862 as a result of the Proclamation
of the President under art. 352, then
it is a continuing emergency, a never-
ending emergency. Am I to under-
stand that during this period there
shall be no election in India? Then
my own election in 1963 was illegal
All the elections held after 1962, after
the Pre:idential Proclamation, were
illegal. It cannot be so. It must be
the Pakistan conflict, it must bz the
temporary accentuation of that. But
thiy is trotted out as an excuse. The
people of Kerala are crying. They in
Kera'a are dying due to shortage of
food. ‘Three million people died in
my province of Bengal during the
Bengal famine,

Shri Hari Vishnug Kamath: Man-
made famine,

Shri N. C, Chaiterjee: That was a
governmentl-made, man-made famine;
it wus engineered by the British im-
perialists for their own purpose, for
paralysing and crippling the forces
which stood up for revolution and libe-
ration of India from British bondage.

What is it that you have got under
parlinmentary democracy?

It mean: government by the exercise
of the free will ef free people. Then
wg will have the satisfaction thut at
least we are governing ourselves
through our own elected men; then
we will have the satisfaction of teek-
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ling the people’s problems by the de-
mocratic method. But if you have
President's rule with the Governor,
God knows what his wonderful consul-
tative committee can do. Ewen if you
have such a commitiee, they will not
be able to tackle the people's pro-
blems. They may pass resolutions
and pass them on to Kerala.

I was President of the Kerala Police
Commission. 1 was there for a long
time. After Shri Namboodiripad was
dismisied, I thought I would also be
dismissed—] was happy to be—but
then the late Shri Jawuharlal Nehru
wrote to me, “You ghould continue’, 1
continued and finished my work and
submitted a report, Tt has been jettis-
oned and pigeon-holed. Nothing  has
been done

I am not thinking of that. What 1
am thinking of is this, that no shed-
ding of tears for the hungry, famished
people of Kerala will do. Let them
have their own populer government.
Let them then suffer, for then they
will know that in spite of their own
people, they are suffering; they will
know that they will do their best to
assuaze hunger and to tarkle the pro-
blems in the proper way which would
be appreciated by the people,

Shri Dinen Bhattacharya (Scram-
pore): Just now, one of the eminent
jurists of the Indian Bar, Shri N. C.
Chatterjee, hag amply proved how this
action of the President in continuing
Prezidential rule in Kerala constitutes
not only a clear violation of the Cons-
titution it:elf but is rather a fraud
and a mockery of the democracy. So,
on behalf of my party, I emphatically
oppose this resolution. It is only
because the ruling party wanty to
keep itself in power through Presi-
dent's rule, which is nothing but
Congress rule, that this resolution has
been brought extending Governor's
rule, in Kerala. If the Congress
Party had any sense of propriety, if
they had any gense of political mora-
lity, they would not have come for-
ward with this resolution for the
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second time extending the autocratic
rule of the Governor.

The Congress Party talks of demo-
cracy, but I charge them with being
the destroyers of democracy. They
ure butchering democracy in our coun-
try. They did sp in Kerala gn the
last occasion when Presidenl's procla-
mation was made. Shri Ranga has
=taled that Kerala is the most enlight-
ened State in India where 90 per cent
of the people are literate. Such =
State has been degraded to the posi-
tion of autocratic rule by the Congress.

Criticism has been made here of

the report of the Governor placed on
the Table. 1 may say that il is a dis-
tortion of facts. It ha: been pointed
sut by 'rof, Mukerjee that the facts
stated in it by Mr. Jain are not true.
Moreover, I do not know why the full
report has not been placed on the
Table, but only a summary of it
From this it is not clear actually what
the ather party leaderg stated before
him regarding the prospect: of an im-
mediats election. About vur  party
leader, Shri E. M. §. Namboodiripad,
vou mmay say anythinp, butl he is still
the leader of the party which holds
the mujority in Keraia, the biggest
political party in Kerala

Shri Raghunath Singh (Varanasi):
And he failed to rule Kerala.

Shri Dinen Bhat!ac!:.rya: He will
rule if opportunity is given 1o him,

Shri Raghunath Singh: He will never
scven times he failed to rule.

Shri Dinen Bhaitacharya: You may
slander, you may say anything, but
it js a fact that the Kerala people
want the Jeadrship of E. M. 8. Namboo-

diripad along with other left party
leaders.
Many speakers have asked what

authority the Governor has got to ask
the political leaders whether they
would get a majority if a fresh elec-
tion is held now. How can It be
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predicted? Defore the mid-term elec-
tion, beginning from Shri Nanda, so
many Congress leaders, like astrolog-
ers, proclaimed that the Communist
Party (Marxist-Leninist) would be
doomed, that they had no future in
Kerala. But what happened in the
election? That party came out with
& majority, in gpite of so much slander
against them, in spite of the fact that
o large number of them were in deten-
tion and were not allowed even to
make propaganda for their election,
which was the practice in previous
days. When Shri Nehru was there,
detenus who were contesting elections
were allowed to come out and take
part in the election propaganda, but
this time, during Nandaji's rule, sada-
rhari rule, Kerala detenus were de-
prived of this privilege, I do not know
why.

However, this gentleman, Mr, A. P.
Jain, who has been trained in U.P.
politics, is very clever. He has draft-
vd the report very cleverly, to create
more disruption among the left leaders
in Kerala, because he got training
from UP. which is now your gsore
point.

Shri Raghunath Singh: That shows
the intelligence of UP,

Shri Dinen  Bhattacharya: That
shows their intelligence, but the people
know what is what. The U.P. people
repudiated him, he has been thrown
out and he has been given that poli-
tical bait of governorship there.

An hon. Member: He was defeated
by Shri Yash Pal Singh who is here.

Shri Raghunath Singh: The South
wccepted him. that is why he was
there.

Shrl Gaurl Shankar Kakkar (Fateh-
pur): But the U.P. people repudiated
him all right

Mr. Depuiy-Speaker: Order, order.

Bhrl Dinen Bhattacharya: 1 must
state that jt is sheer political dls-
honesty and misuse of power. Thiy is
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& trick to bluff and befool the people
throughout India. If the Government
had the wminimum respect for parlia-
mentary democracy, they would have
come forward with the reul state of
affairs in Kerala along with the full
report of the Governor. 1 do not
know how they can explain coming
out with this summary of the report.
However, this ig the tactics of 1he
Governor who has been seni there
simply to rehabilitate the defeated
Congress Party; this is a trick, and it
15 most unforiunate that the Govern-
ment ig indulging in this gort gof trick-
ery. 1 do not find any jusufication for
it.

The Government gays that it is gnly
for six months, buf I am afraid that
this thing will continue, because with-
in the last six monthg the Congress
Party could not improve their position,
and in future also they will not be
able to improve their position in
Kerala. They will lose wore and
more so long as Governor's rule con-
tinues there.

‘The Congresg Party Memberg who
spoke did not oppose the resolution,
but what dig they say in the course
of their sp...lies? They saig that
even after thig one year's Governor's
rule the Kerala people did not get
adequate help from the Centre as
expected by them. They said that 80
per cent of the working population
wag unemployed. In regard to food,
they said the situation was worse
there.

Something has been said about the
consultative committee. 1 say that it
i1s an affront tn the people of Kerala.
Thig consultative committee has got
no power, and it is not u fact that
all the political parties are represent-
ed there. My party which is the big-
gest party in Kerala, is not represent-
ed there. Our party leader, Shri
Gopalan, has been illegally kept in
detention jn spite of the fact that he
has come forwurd with a statement
after the Pakistani onslaught on our
country that they want to serve the
people, that they must be released
and allowed to play their role. In
spite of this, neither Shri Gopalan nor
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sther M.Ps detained in Kerala have
been released. 1 do not know how
the Government can explain this sort
of thing.

I must mention in this connection
how actually the Governor is also not

rulmg  there. Simply. it is the
burcaucrats' rule; bureacratic
persons  are  ruling  there. Two

persuns are there on the Consultative
Committee. The Members from
Kerala will corroborate what 1 say.
Whatrver decision you may take,
actually who will implement it?
Thuse twu hureaucrats; they will do
. You may decide on eight ounces
of rice. They will never do it, they
will do at their own sweet will. You
may take the ultimate decisions, but
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detention under the order of the
Central Government, what is their
condition in jail? It wan definitely
assured by the Governor that liberal
treatment would be meted out to the
detenus in Kerala. But nothing of
that kind has been done. Take, for
example, a very simple thing. Near-
about 140 or 142 persons are inside
jail as detenus. Only 54 have brem
given family allowances, and that
also Rs. 50, Rs. 55 or Rs. 80. Nowa-
dnys how can a detenu's family
manage itself with that fiftvy or fifty-
five rupees?

In this connection | must xay that
whenever any question of release
from any State comes, ine State
authority says that it is the Central

1they will never be impl ted
because ultimately the bureaucrats
are the tulers of Kerala now. Even
Mr. Hathi or Mr. Nanda has no power
there. That is the real fact. So it
= nn good saving that we have given
the Kerala people the np'porlunity to
hsve their say through this Consul-
tative Commitiee. 1 do not know
how Government will  explain  this
position that the Communist Party—
(Marxist-Leninist), has no represen-
tatien there. Other parties have been
token, non-Kerala M.Ps. have been
taken there, but our party has not
heen taken  Why, mav 1 ask the
Home Ministry, Mr. Nanda and Mr,
‘Hath? Interruprion). Don't inter-
Tupt me

Then, certam absurd things are
taking place. 1 have heard from Mr.
E. M. § Namboodripad that he was
taken on the State Defence Commit-
tec. He was 8 member there. Again,
in Trivandrum. in spite of the request
of Shri E M. 5. Namboodiripad that
somebody from my party should be
taken into the Trivandrum Defence
Comm:itee, it was seen that in the
same committee Shri E M. 5 Nam-
hoodiripad's name was again there. I
Ao not know why this is taking place

And then, with regard to the
detenus of Kerala who are now under

Guover t which has to decide. And
whenrver the jail conditions are
brought before them, when we say
that there should be uniform jail
systemns throughout the country, even
then the Central Government could
nnt h-ing that sort of rules or uniform
reculiations for the detenus in all the
jails in all the provinces. That is why
the condition in the jail differs mo
much from one State to another

Then, with regard to paroles, it was
assumed that they would be liberally
piven to the detenus in case of their
family members being ill or for some
other urgent reason. But it has
been seen that this assurance has not
been honoured by the existing autho-
rity in Kerala. Neither has anything
been done from the Centre for these
detenus.

Then, I have heard, it has been
reported to me that during the Shan-
kar Ministry a committee was formed
to see and report on the books that
are undesirable but that are still kept
in the schools and colleges. That
committes gave its report same time
hack and they selected two hundred
books. 1 have heard that even Tols-
toy's book and the book of Shri
Pottekkatt, who is a8 Member of this
House, are also included in it. And
they have been kept out of the



411 Proclamation re.

[Shri Dinen Bhattacharya]

schools. Subsequently when there
was an agitation, this order was sus-
pended. But still the books were not
replaced in the school libraries.

So, where will the people go? If
the.c were a Kerala Government,
government by the Kerala people,
then thoy could have approached that
Government to see to this thing. Now
the Governor is there, and his Sec-
refories are the reul rulers. In gpite
of all sorts of agitations, nothing is
done. And the clearest example is
the one regarding the replacement of
the books which were withdrawn
from the school libraries.

Then, there is the condition of the
handloom wearvers. 1 have heard
that the conditions of the handloom
wearvers have become precarious.
Neither are they getting markets nor
are they getting yarn up to their re-
quirements. As for the conditions of
the oiher workers, there is no real
conciliution machinery. In other
States it is there, and there is the
Minister, The trade unions can  go
and wpproach, and conciliate and set-
tle. The workers are getting frus-
trated.  Days alter days there are dis-

putes, but no machinery is there to *

look into them.

In this way, in all respects, politi-
cally the people of the State have
been deprived of their right to have
their own government in spite of the
fact that there was an election and
the leftist parties—the Communist
Party (M.L.), the SSP. and other
partics—wanted to combine and form
a povernment. A government would
have been possible. But that was
not allowed. And now again that
Proclamation is being extended by the
Government on the plea of a report
submitted by the Governor, Shri A. P.
Jain, a report which is distorted and
which is not true in all respects, that
there is no Immediate possibility of
an election. So, the people of Kerala
will go on suffering so long as this
attitude ls maintained by the Gov-
ernment of India.
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For these reasons, Sir, 1 strongly
protest against this sort of behaviour
by the Congress towards the Kerala
people, and 1 strongly oppose the
resolution that has been brought for-
ward by Shri G. L. Nanda.

Shri G. N. Dixit (Etawah): Mr
Deputy-Speaker, I rise to support
this resulution not because it has
been moved by the party to which I
belong but because [ feel that this
truly represents the will of the peo-
plc of Kerala, and also because T fecl
this 1s in the good of the people of
Kerala. Knowing as I do, being «
member of the Kerala Committee, and
knowing the facts, whatever I am
stating 1 am stating as I fecl; and I
will presently show to the House
what is the basis of this feeling.

But before I make submissions in
this specific regurd T would like o
meet the question raised by my hon.
friend Shri N. C. Chatterjee. He was
making an arcament under article
356 and readnipg the first paragraph
of that article. Any arguments flow-
ing from it could have very well been
advanced at the time the Presidential
Proclamation was considered by this
House, becauss that was the stage
when under article 356 the I'residen-
tial rule was first imposed in  this
State, and not today. And therefore
that argument was entirely irrelevant
s far as the presont stage is concern-
ed. Because under article 358, “if
the President, on receipt of a report
from the Governor of a State or
otherwise, is satisfied that a situation
has arisen in which the government
of the State cannot be carried on n
accordance with the provisions of this
Constitution, the President may by
Proclamation” etc. is in clause (1).
So, that was the stage. Parliament
had accepted that Proclamation. What
is now applicable is the proviso to
sub-clause (4). That has not been
mentioned by the great jurist. Arti-
cle 356 (4) reads as follows:

“A Proctlamation so approved
shall, unless revoked, cease to
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operate on the expiration of a
period of six months from the
date of the passing of the second
of the resolutions approving the
Proclamation under clause (3):

Provided that if and so often
as a resolution approving the con-
tinuance in force of such a Proc-
lamation is passed by both Hou-
ses of Parliament, the Proclama-
tion shall unless revoked, conti-
nue in force for a further period
of six months from the date on
which under this clause it would
otherwise have ceased to operate,
but no such Proclamation shall
in any case remain in force for
more than three years:”

Thig is what is under consideration.
Thig august House has got the power
to continue the Proclamation which
was issued earlier. Our hon. friend
Mr. Chatterjee is a great jurist and
a scnior advocate of the country. All
the same he is a politician and when
a lawy.r is in politics, he is tempted
%0 use his knowledpge for politice and
leave aside law and great learning.

Shri Gauri Bhankar Kakkar: What
about you?

Skri G. N. Dixit: It is for my f-iend
%o read the article and say whether
1 am putting the right interpretation
or my friend Mr. Chatterjee has put

in the right intcrpretation . . (In-
terrup.ion.) 1 made this observation
not about Mr. Chatterjee. I was go-

ing further. Some hon Members re-
lied upon certain statements made by
the greatest lawyer of the country,
Mr. Setalvad. He is the President of
the Bar Association of India and the
Bupreme Court Bar Association. I
have the honour to belong to both
these. He is the greatest jurist in the
country; he is an elderly person and
a man of excellent character. But
in matters of politics, 1 feel that I am
far senior and far ahead of him and
1 find he often commilts mi‘takes in
political matters. 1 will give only
one instance. In political matters, 1
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will not go by what he says. Whems
it is a question of law, I will go by
him. About eight years ago, the La

Commission submitted a report  an

Mr. Setalvad was the chairman of
that Commission. That report was
eonsidered by the Supreme Court Bag
Association and Mr. Setalvad did no4
attend that mecting because he wag
the chairman of the Law Commission
which submitted that report and thg
Vice-President, Mr. Chatlerjee presi-
ded. That report was a censure of the
Home Minister and the Law Ministes
of the Government as it said that theg
oppuintments of the High Courd
Judges had been done wrongly and sQ
on and so forth and the approval of
that report by the Supreme Courd
Bar Association would have meand
the condemnation of both the minis-
ters of the government. Obviously
members of the bar association whg
belonged to the Congress party op-
posed and we argued that the report
at onec point condemned the Home
Minister ang the Law Minister a8
having appointed third rate judgeq
and on the other hand recommended
that any of the senior advocates of
the country or any of the judges cam
be appuinted hy the Home Minister
to be the Chict Justice of India. Thig
was absolutely contradictory and this
argument was appreclated by the as-
sociation and that resolution had tQ
be deferred and that report  waf
never passed by that association. Sq
when it is a matter of politics, seq
what the politiclans have to say, 40
not see what the jurist has to say.
In matters of law their views may
have to be respected, or in personal
matters but not in matters of politica
They have not got more experience i
matters of politics than the memb:re
of this House.

Let me know refer to what Prof
Ranga and Prof. Mukerjee said. Shri
Ranga is on the consultative commit-
ter while Shri Mukerjee is not ther&
Shri Mukerjee fels that it is an out-
rage on democracy. He s a demo-
crat but he represents here a party
which does not stand for democracy.
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As a true Marxist he ghould not con-
cern himsclf so much with demo-
eracy as they all helieve that there
shou!d be the dictatorship of the pro-
letariat. It does not behove that
pa:ty, it does not lie in the mouth
of that purty which does not believe
in democracy 1o talk of democracy
and charge us, we who believe in
democracy that we are not democra-
tic. Whatever is being done is what
should be done in a democracy. What
more do you want”  Our constitulion
ftself has provided for such conti-
geneies. It is this aupust House and
the other august House thal had ap-
proved of the Proclamation. There
fs no dictatorship in Kerala, There
¥ a con ultalive committee and every-
gne there is member of Parliament,
elccled by the people. Every eclec-
ted Moember of  Parliament  from
Kerala is there, Are not these mem-
buers of  Parliament  demonratically
eleccted?  Are they not the true rep-
resentatives of the people of Kerala?
The others are also represented there,
of course in a lesser number. 1 hap-
pen to be one of those persons whom
$his aupust House has called upon to
serve in that body. I may inform the
House that whatever proposals came
#rom the Members of this committee,
#he Minister of State and the Home
Minister were quick to approve. No
member of that body had any grouse.
This is a domocratic principle. For
Instance, it had been urged in that
ecommittee that there should be a big-
ger quota of rice and the Home Minis-
ter was the first man to accept
# . . . (An Hon, Member: So, the
people got that rice?) No, 1 was
goming to that in the next sentence.
B was a unanimous decislon. It is
mot the Home Minister who controls
®ce; it is the Food Ministry. In spite
pt all pressure that the Home Minis-
try could bring on the Food Minis-
#ry, the Food Minister taking a whole
end composite view of the country’s
peeds as a whole found that he could
Mncrease rice gquota only by a little
more; some more rice was given. But
#he quantum of increase was not a8
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we had suggested because, the Food
Minister said that he could not do ik
The Home Minister went a step fur
ther. Ile requested Sh-i Subraman-
iam to be present before the come
mittee; he came and discussed with
the commitlec; we pressed him hard,
but anyway we could not succeed
therefore, you canot say you could
succeed, if you had today State gov-
ernment there, 1f the State lapgisla-
ture were functioning there, if State
government were there, even then,
for this quota they would have come
to the Food Minister. By thems:lves
they could not pass seme e olutions
and get some gquota. What difference
did it make so far as the democratie
method is concerned?  You have a
regularly  represented  consultative
committee,

1 have referred 1o the Home Minis-
ter. May I now refer to the Gov-
ernor also? 1 have reccived letters
from Kerala and I have seen and
met the people there. I do not talk
of the politicians now, but so far as
the people are concerned, they are
enamoured of the Governor. The
Governor has taken immense pain for
their betterment. They feel their
good is being safeguarded by the pre-
sent Governor and the present admi-
nistration,

Shri Mohammed Koya: Then, why
don't you have Governor's rule all
over India?

Shri G. N, Dixlt: That is a differ-
ent matter. I will come to that later.
But let us place on record the good
work done by the Governor. If a
man does commendable work, we

must appreciate and comment his
work. He has done commendable
work.

Shri Mohammed Koya: Good gov-
ernment is no fubstitute for self-gov-
ernment.

Shri G. N. Dixit: Yes; that ls trus;
1 will come to that later, T was only
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saying that there are circumstances
like this, and in those tircumslances,
you have half-democracy there; not
full democracy, because the consulla-
tive .ommittec is there. At that
commities, the Home Minister is also
represcnted.  The Home Minister re-
presents the whole country. We have
faith in him and in the Governor,
Why? Of course, one might say that
in the United States of  America the
system is s ichtly dillecsnt Qur sys-
tem is of a diffcrent sort. Here, the
President stavs for five yoars: there,
the Presid ot rules fur four  yews
and the Governors of States rule for
four years. There is that difference.
You may sav that Shii Jain was not
directly elected, and thut he was on'y
a Member of Parliament, Bul he is
alsa a demorrat. He  was democra-
tically ¢lected  to Parliament. Of
oourse, I d not proceed further with
that anzloay: T leave that point aside.
I sav that there are specia] conditinna
In Kcerala and in those specia’ condi-
tions. the good of the people demands
and the will of the people Is that the
present set-un should continue until
the next general elections. My sub-
mission is that the general elections
are gning to be held after one vear,
It vou hold one election eicht months
before. and thus unnecessarily agitate
the mind of the who'e country on the
general election. what is the good
that will come out of it? You have to
dn it at one stage. and have an elec-
tion, once, throughout the country,
and then wou find & consensus of
opinion throughout the country. The
peonls are fed uo with the elections
orcurring dav after dav. The el~ctions
disturh the go~d working of the ad-
ministratlon of a country: the deve-
lonment plany are also hampered.
Therefore, von must have, and lot us
have an election at one tims, T say
this Parliamant must rive another ex-
tenelnn and muet have the slections in
Kora'a at the time of the next rFeneral
elections.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.
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Shri G. N. Dixit: 1 will take jus
five minutes more, Sir, with your per-
rmission, 1 now wish Lo refer (o the
points made by Prof. Rangu, and abou
the problems of Keralu, So far as
Ferala is concerned, 1 must say this
My views about Kerala were differeny,
when 1 was listening to the speeches
made by Members from Kerala here
Having known little of Keralg myseld,

1 have changed my views, and  Shm
Ranpga knows very well about the
change in my views. What is the

present position in Kera a? 1 think
Kerala iz suffring on account «f am
averflow of politicians, It is only after

Kerala that my State follows next
1 do not suy that Kerala is the only
State. My State follows next. They

are ahead of us also. What ix the
present position in Kerala? I tell yom
that the peaple there are very literabe
and are educated. You will find im
ervery  State, the  people  of Kerals
coming in  and serving in  varimwe
capacitics, Go to anv  State; go W
Uttar Pradesh. You will  find one
thousand health visitors coming from
Kerala and being employed thore
Go to Madrva Pradesh; you will find
porple  from: Kerala there. People
from Kerala are serving all over
India. In the city of Dethi, you will
find them rmploved. They are educat-
ed poople  hard-working  people.
Nature's hounties are as good Im
Kerala as anywhere else in this coun-
trv. T like Kerala as much as Kashmir,
But Kerala leads in one respect apard
from the natural s~enes and  scenery;
it has got immense products of valua
Just as my hon friend sald 18 ner
cent of our foreien exchange earning
comes from Kerala,

With a'l this, wha; s the probless
of Kerala? The problem ia, on ac
count of vast education, there is wn-
emplovment; the land is limited: the
population is Jarge; the food produced
is lem: cash crops are more. The re-
sult s that, though Kerala is an assed
to the country's economy, it has %
fun-tion an a special case slong with
other parts of the country. By itsel
it canmot stand. It must be supporte@
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wherever it lacks; it must give the
vest of the counury such tnings as she
lnl got in greater quantiiies. The
difficwity s thus. When | was conmung
by train, a friend of mine to.d me that
ke was drawing Rs 1,200 a month in
#he Government of India samewhere,
He said, “I gm sending Rs, 800 to my
#on and my son and the other mem-
Wers of my family have nothing to do;
shey have some land; some cocoanuts
are there; everything is produced in
my land. What do they do? I used
%0 get up at five in the morning. They
@ct up at seven. By eight they are
ready; they go to the coffee shop.
Bimilarly, people like them et meney
from outside; they all go to the coffes
shop. Onme is a Congressman and  he
8sts a Congress paper and reads it;
another man is a communist and he
€ets a communist paper and he reads
. So, in the coffec house they gather
ang discuss. Thercfore, the real point
&, you must give these people some-
thing to do; let them not talk in the
coffee house in the morning. Let them
talk politics, if they l!ike, in the even-
ing after day's work”. This was sald
%0 me by a man who has nothing to do
with politics. (Interruption). 1 am
only plaing certain facts; it is for
the hoo. Member to use them for the
good of ¥orala or not. So, the pro-
blem there is thal there are too many
politicians in Kerala. You must put
the people there to work. This is the
time when you must put them all to
work. Then the problem of Kerala
wi'l resolve. (Interruption). It is
maid that communizm breeds in a
plice where there is poverty. It has
proved entirelv wrong in Kerala. In
Kerala you will find that communism
find: a place where there is laziness,
where the people have nothing to do:
where the people are upemployed;
those who have got monev have no
work, Therefore, communism spreads
thers, So, T submit that vou have
@ put ever body there to work. That
i the prblem. and the President's
rule fo- o1e vear is the beet thing to
@ for Kera'a and Governor Jain s
W®e right man to put them to wark.
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Shrl Mohammed Koya: M,
Speaker, Sir, 4 am swprised 10 hear
the specch of my predecessor Shri
Dixit who has not cared to study the
problem of Kerala; the jand problem
pf Kerala, the densily of population;
its lack of empivyment and the pro-
blem of unemployment or under-em-
ployment. He simply saw the beauty
of Kerala, the Nature's bounties of

Kerala and said that it is a State of
plenty.

Deputy-

Now, like the hon. Governor of
Kerala, let me also proceed “on the
assumplion that the Constitution .on-
templates that the State Government
should be rup through the popular
institutions"—not through the consul-
talive committe:—namely, “an clected
assembiy and a popular Ministry”, In

this hurriedly prepared note by the
Governor, I wish 1o underline one
sentence: “President's rule is not a

permancnt substitule for a popular
ministry.” President's rue, in the
Governor's opinion and in my opinion
too, should be kept at the minimum.
But the Governor is doubtful, and =o
are many leaders, whether a stable
government can be formed it fresh
elections are ordered. Sin e th. last
eight months, the situation has not
changed. Then, what is the guaran-
tee that it will be changed even in
19677 If the Governor gives g similar
report even in 1867, then also, does it
mean that the people onf Kerala will
not have a representative, populi~
government of some form for years
to come? This is a matter which de-
serves serious consideration. You cen-
not ignore an  en’ightened educated
State like Kerala in such & manner.
Tt is here that the suggestion of
Prof. Ranea hacrmes rela~ant. T have
not got the Swiss Crmstitution with
me and T have not studird it in de=
tail. But is it not time for us to
conside~ this  nossibility of forming
some alternate farm of envernment if
nn patre fote o matorite? The fathers
af the Cnnstitntion  did not eni<age
this Be-ause the people of Keraln



421 Proclamation re. KARTIKA 13,
are educated, they do not follow blind-
ly any politica. party; tihey think.
This may happen in other States also
whep the people become more cducat-
ed, where we may have to declare
Governor's rule, consultative commit-
tees and so on. Of course, we have
to pass this resolution, because the
Constitution demands it. But the Gov-
ernment of India should think whe-
ther some alternate forms of Govern-
ment also can be practicable in su:h
a situation, instead of having Presi-
dent's rule for years together,

The hon. member who preceded me
referred to the consultative commit-
tees. It is a fa:t that in the consul-
tative committers, many members
from outside Kera'a are sympathetic
to our problems. They have studied
and tried to understand our problems.
Formerly many members of this
Hous: cou'd not pron daince the name
of my State correctlv, They pronoun -
ed it Karela the Hindi word for bit-
tergourd. Now they have taken some
interest. Put is the consultative com-
mitie~ a sihstitute for nopular gov=
ernment? What power has the com-
mittee ont? Thev just meet like ina
club and give some advice. I have to
exprrss mv disanpointment over the
implementation of the unanimous re-
commendations of the  concultative
eommitiee: many of them are still on
paper.

1 still fcel that the Central Govern-
ment was g little hastv in dissolving
the last Assembly. This is a matter
before the erurt and I do not dilate
upon it. It is a peculiarity of Kerala
that there we have got ex-MLA's who
have not seen the Assembly Chem-
ber. Have vou seen it anvwhere else
in ths world under anv Constitution?
Memhers of the Assembly who oere
elected could nnt go to Trivandrum
and take their oath. This is a pecu-
llarity of Kerala alone.

Anvhow, at least for the time being
re have tn recancile ourselves to  the
Prosident's rule, as we have no other
wav trt. But this Governor's rule
should not be an excuse for neglecting
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the burning problems of the problema
State. 1 want this Parliament to un~
derstand the pitiable position under
which we are put. We have no Cabi-
net for our State and there is no re-
presentation for our State in the Cen-
tral Cabinet which is directly rulng
us. We have a Governor from UP.
Mr. Jain, an adviser from  Madras
Mr. Raghavachari and g Chicf Secre-
tary from Orissa Shri Patnaik. It s
of course, very good for national in-
tegration and emotional unification.
But when the question of food comes,
we do not find any national integra-
tion. We are not getting as much food
as in Madras, Punjab or UP. We had
informa)l rationing, formal rationing
and what not. But I can prove to
every member that rice ration we are
getting lasts only for 3 davs in the
week, After the levy  and various
actions taken by the government, W
iz very difficult to get a little rice cven
in the black market. What shall we
do?

The Governor will be guided by
buresucra:y as Mr. Dinen Bhatts-
charya said, sometimes he is misguid-
ed by the local Congress lvaders also.
All the committers formed rocently
including a religious body like the
Wakt Board are dominated by Con-
gressmen who were reirted by the
people at the polle. When the Wakd
Board was formed. a party which got
12 scats in the Ascembly election was
given anly one seat in the Boaard while
the KPCC and its svmpathisers domi-
nated it None of the ex-MLAs wers
taken. None of the 1Nemas were
taken even though there is a specifie
provision In the Act Wakfs Act that
thew must he renresented. T dn not
want to sav snvthing more on thie
as the matter has heen taken to the
court hy the peon's concerned. T do
nnt know wha advised the Governor
tn #-is matter, but T am afrald he was
not adviged properly. The Congrems-
men mee rreating the imorestion  that
Pracidant’s mle {« Conersm e, sven
thaieh the gand-ntentioned Governor
{a treineg tn ress this

Mprs are n Int of political wnd sd-
ministrative problems In the Stale
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The Governor was trying Lo associal.
public opinion of all shades witn the
administration through the food cum-
mittee, the agricultural committee, de-
#ence committee  and the like. But
®ill there are many other spheres
where he did not and cou.d not seek
#his cooperation. So, I would suggest
#he formation of an all-party consul-
tative committee for the State to be
formed by the Governor to advise him
an day-to-day administrative matters.
He must also give proper representa-
Won o all the parties in various po-
pular committecs. Since there is no
popular elected government, more
popular committees in the form  of
advisory committees should be formed,
#0 that all the political parfics and
al] shadrs of public opinion can con-
#ribute their share of advice on ad-
ministrative matters.

Then there is the very important
question of Rajya Salaa elections,
Even now we could not fill up  the
vacancy caused by the death of a
Congressman. Next year three mem-
bers are reliring. If something could
mot be dons to extend the term of the
retiring members at least till the next
alections by amending the Constitu-
kion, our represcntation in that House
a'so will ceas: and the consultative
committee also will be prorer to that
extent. This is a serious problem
which the fathers of the Constitution
might not have foreseen.

Now I have to say a few words
about the arrests made during the
esmergency. FEven people who have
been working in  a.tive cooperation
with the government n support of
the defence measures during the cur-
rent Pakistani aggression have been
arrested and detained. Number of
Muslim League workers who  were
strictly  carrying out the Muslim
League policy of whole-hearted co-
wperation in the war effort find them-
selves in detention. For that matter,
& number of Muslim League workers
alwo in  other States like Madras,
-Mysore, Bombay and other parts of
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the country have been arrested. In
Kerala, the Governor ought to know
the unreserved and ennusiastic co-
operation which the Mus un  Lvague
and ils workers have been rendering
to the motherland and ils government
during the emergency, But yet a
number of our workers stili continue
in jail. It transpires that these per-
sons are arrested on the report of the
members of the ruling party based on
their prejudice and antagnnism gzainst
these men belonging to another  party.
Even personal animosities and rival-
ries arc reported to have had a part
in these arrests and a -ourt is report-
ed to have remarked that personal
considerations could not be eschewed!
Even where the eourt bailed out a
person, he has been arrested the next
dav under the Preventive Delention
Act,  All these stronelv indicate per-
gonal prejudl es and animosity.  The
peop'e eould not legitimately agitate
about this for want of a loral repre-
sentative porcernment and because of
the emergency. The present autho-
riti»s in charge of the Pre:ident's rule
must pav very serious ennsideration
tn theee fats. One imporiant fact
that has to be remembered in this
connection is that whil~ neople of all
the partics are eoncentrating their
attentinn upon the war cfforts. such
ill.advised and unnereszarv a tivitics
of the nnlice detract the attention of
the peante and ereate 8 kind of emo-
tinnal sense nf inscrurcite in the minds
of the pe-mle whirh iz nnat gond to
the sunremely imnertact nnity of pur-
pose that must he strengthened at
ru-h a eritical juncture.

15 hrs.

Sir, the previous sprakers have
spoken about educaled unemp oyment,
lack of industries. the probl:m  of
food etc. As far as industries are con-
cerned, there is nobody to argue for
our State except the members of the
Consultative  Commiltee and this
Parliament. This Parliament must
take a svmpathetic attitude towards
that State for many rrasons. One
reason is that we are really suffering
for want of employment opportuni-
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#es. We ysed to send our people all
over the world to get  employment.
We used to send our people to Malaya,
Burma, Ceylon and other places. The
doors of those countries are closed
now and people are coming back in
hundreds and thousands and adding
to the hundreds and thousands of
prople, who are in the category of
unemployed in the State every year.
Secondly, b cause of the fact that we
were neglect'd in the First and the
Second Plans in the matter of central
industries and breause of the peculiar
position in which we are put due 1o
our high edurated unemployment, I
hose the Central Government  will
show samr special consideration to
Kerala at least this time.

What is the position now? The
scheme for  the ship-building yard
which travelled at snails speed during
the First, Second and  Third Plan
p:riods is stil! on paper, The s heme
for  phyto  chemieals has  at last
vanished now. And, as Shri Mani-
yangadan pointed out, the small in-
dustries that we hive pot are suffer-
ine due to shortage of electricity. My
information is that 5 25 per cent cut
in cle tricitv has already peen impns-
ed on the Malabar side of Kerala. Be-
cause of the troubles and difficulties
that the textile and handloom indus-
tries are facine many prople have
been thrown out of emplovment. Even
the littln amount of industries  that
wr are having are fast disappearng.
Thorefare. this problem must be con-
sidered serious'v and sympatheticallv.

Another important matter which I
have to point out is the negie.t of the
Malabar side of Kerala which was
formerly with the Madras State. The
peaple of the Malabar side of Kerala
have no representation or there is no
Assembly. So long it has been a
ne¢lected part of the Madras  State,
Travancore and Cochin have advanced
v~rv much in the matter of edu-ation
and nther things. When Kerala i«
considered as a whole only the aver-
are ir taken into consideration. When
th= nuestion of education is consider-
ed It is sald that Kerala has reached a
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stage when there is nothing more to
be done with the rusult that My abar
suffers. n the roatier of ranways,
afier independen o the people uf Mala-
bar did not get even a single inch of
railway line. Whatever the Dritish
did is there and nothing more has
been added.  After 1B years of inuc-
pendence this is our grievance. T hope
the hon. Railway Minister, the Minis-
ter of Industries and other Ministers
will be porsuaded by the hon. Minis-
ter of Home Affairs or the Home MI-
nistry, which has fortunately or un-
fortunately become our rulers now,
to pav more heed to the backwardness
of Malahar.

Shrl P. R. Chakravertl (Dhanbad):
Sir, at the outzrt T would like to ray
that the Aistine' perannality of Kerala
has its o'vn enigma which creates eon-
fusion when we get to nppreciate thelr
difficulties ag well as their local situa-
tion. Shri Chatterjer has raised some
basic questions. Professor Mukeries
and Professor Ranga have also touchsd
on certain aspects which parg'ieally
persunded the Government to come
forward with this small summary
which has been presented to us. sug-
gesting the continuance of the present
regime, b

At the beginning, T would rather sy
that Kerala with its clime and clima‘e,
with its contour ang texture, with the
peonle's mood and motivations.  the
entire facets of the national life of this
State have go' deflnite chararter which
i= not as c'early reoresented in other
States of the country. A s'ate with
14 5M square miles. with 19 milllon
population and 4000 square miles of
which is reserved foresta naturally hag
pgot the preatest densi'v of ponulition,
The peonle are most literate intelll-
gent and sharn!'v conscioug of their
rights and oh'irations so murh =0
when we had to attend a meeting after
midnight. 18000 to 25000 perp's were
sit'ing at 200 am. Tt is only :n Kertla
when the Congress banner wnos raised
to B0 feet the Coammunist banner of
Shri Wariar's partv way raierd to 2
feet and we had ageén to lift un our
banner to A5 feet. Thin i« t»- State
which we have to discuss here Tt jo
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mot go easy, as put by the great jurist-
cum-politician, to compare it with
Uttar Pradesh. It is something more,
It has got its problems. We have to
study deep into these problems. The
people  are  enormously  intelligent.
When I went to New York I found one
Mr. Menon. 1 asked him: “From
which State do you come?” He said:
“I come from the State where menon-
€itis prevails”—that ig the State from
where Krishna Menon, Gopala Menon,
KPS and others come. They are poli-
tically conscious. Politics can bring to
the fore certain aspects. Can we de-
mean the importance of the same now?

What happened is this. Shri Ranga
is not here. He happened to be one
of our friends on thig side brfore he
did Hara Kiri. He spoke about demo-
cracy. When this question of election
was posed before the country, the peo-
ple also were kept in detention. We
know how in 1046 we won the elec-
tions. We swept the polls with hands
down becauge we were detenus. The
moment we came out, 19 years earlier
the pencral elections, we ransacked
every position. How?  Because we
had the fragrance and odour of deten-
tion, round about us. We had the halo
because we had been kept under deten-
tion without any trial. Naturally,
when these people who are Marxist
Communists were kept in prison, while
their leader was parading the sireets
with all sortg of propaganda in the
Blate the outcome wos fonomable to
them. The whole propaganda machine
was there, but a better machine was
ewitched on by Shri Nanda and Hathi
by keeping them in detention, Their
photos were presented to the people.
Photos of those young, ardent and
charming personalities, photos of the
boys and girls looking helplessly for
their fathers held in custody, were
presented and that roused the politi-
cally conscious people. When these
photos were circulated, eonsiderable
wvotes went to the people who were in
detention and, as a result Shri
Mukerjee's party got only three seats.
It is not that the Communlist Party had
lost all its strength, but because
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of that glamour which was
touched off by Shri Nanda and

Hathi. It was because of their mag-
nanimity, because of their liberal
mindedness, because of their strong
adherence to democratic principles
which they wanted to expound even at
a risk, Shri Warior faded out while
Shri Nambiar came forward. There-
fore, you have to consider this. Once
¥ou put a man in detention, the picture
of the victimised hero is placed before
the country and the people vote for
him,

What did the Congress do? We
should not forget that chapter. When
Shirn Kamara) went there the people
who scceded from the Congress came
forwurd. Members of the “People's
Congress”, the “Janata Congress” or
the “Kerala Congress”, whatever you
may call them, came to the President
of the Indian National Congress. But
the President of the Indian National
Congress said: "“No, you have trans-
gressed the discipline of the party, you
have flagrantly violated the principles
of the Cungress and we are not going
to accommodate you". Was it not said
for upholding the democratic prinei-
ples? Could we not have tagged them
on, all of them together? Then do
yvou know what would have been the
strenglh of the Congress Party in the
Assembly. But because of their differ-
ences the President of the Indian
National Congress said that he was not
going to accommodate them. It was
a lesson to them for the way in which
they behaved. I: il nol an instance
of upholding the democratic principles?
If anybody has done anything strong-
ly advocating the cause of democracy
to which the Congress Party iz wed-
ded, it is Nandaji, Shri Kamaraj and
the Prime Minister of India. Indeed
the Congress went out of power, The
Congress did not cling to power. 1
have traveled the whole of thig prob-
lematic State from village to village
For your information, I may say that
1 met 52 Ex-Ministers there. Since
there is a matriarchal society there and
the ladies who gave me the best cofee
suggested to me In whispering tones,
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Look here, Mr. John must get the
thance, Mr. Thomas must get the
chance, and 8o on, and every lady was
coming forward to recommend her
husband to be the Chief Minister of
the State. And I met 52 of them, each
of them clamouring for the Chief
Ministership. And why not? Each of
them is equally equipped with the
potentialities of the administrators to
carry on the responsibilities, and so
mnaturally they wanted to have a say
in the government. We have to con-
sider such a State with thig type of
people who are emotionally charged.
When we analyse the entire social
structure of the State and the type of
people that it contains, naturally we
come acrogs difficulties, and we have
to grapple with those difficulties

If for that purpose the Congress
Party came forward and said ‘We have
accepled principles, and whether we
are here ur we got into the wilderness,
whether we are in power or we are
thrown out of power, we stand by
these principles, is it not advancing
the cause of democracy?

Today, we find the jurists-cum-poli-
ticians coming forward with the enun-
ciation of the constitutional provisions
which were introduced long long acgo
in this regard. Here is a provision
which iz an essential ‘must’. The
Constitution must make provision for
certain contingencies? And what is that
contingrn-y? The contingency is that
in the context of the present order of
things which obtain in the country, in
the political situation thal prevailg in
this State, it is not posssible to form a
Ministry with a stable majority. It
is not that a particular party should
have an absolute majority. Nobody
Bays s0. It was the Congress which
supported the PSP Government with
a strength four times that of the PSP,
and the leader of the PSP accepted it
at that time. But we stood by cer-
tain principles.

Again, it was the Congress which had
elected my hon. friend Shri Moham-
m-d Koya as the Speaker of the
Kerala Assembly where they had got
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12 geats by ou- support. We selected
this gentieman to be the Speaker of
that Assembly because we wanted te
give everybody a chance provided he
would stick to certain principlies
which are of permanent value.

Bhri Warlor: Distributing leaves.

Shri P. B, Chakraverti: If the Mar-
xist Communist Party of India today
can stand together and advocate certain
principles, nobody can step in belween
them. The Congress has its own pie-
ture placed before the country; the
image of the State is also there; and
then, the different programmes of the
parties are all placed before the coun-
try. So, all these things are factors
which demand consideration. But be-
cause of the distinctions that they
drew amongst themselves, and because
of certain ideological differences that
were there, the whole thing has hap-
peneg like this. It is true that the
Communists have their own a'rength,
but that strength has been divided. In
the face of this divided strength, what
is the contingeney that has arisen? The
contigency is well known. The Presi-
dent had to take power af'er consider-
ing all aspects of the matter.  When
the elections to the Kerala Assemhbly
were held, after the results were all
considered in detail, when the so-called
rebel Congress prople came up to the
Congress Party offering their fullest
co-operation and tried to cut them-
selves off from their old assoclations,
8till, the Congress Party suid No, we
are not in a mood to accept you today
in forming the Minlstry'; so, the Mini=
stry couid not be formed. Naturally,
the President of the Indian Republie
had to take power.

Once he has taken that power, the
provision in the Constitution jy thot
within six months, this factor has le
be brought up before us again, so that
we could consider whether things have
improved and whether there i3 sgain
a possibility of any Ministry being
formed or whether the president’s rule
should continue.
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&hri A, P. Jain has been discussed
were. He is a goldier. He had been
clucted from Tumkur, in Mysore State,
and when the Prime Minister asked
‘him, he said ‘When the orders come I
must go’, and so he went ag a soldier.
1t is not as if he was enamoured of this
gubernatorinl position in the southern-
most Stat - 7 T2y But because he is
a soldier and he has promised to work
out the democratic principles, he has
been selected. He has gone there as a
disciplined  soldier of the Tongress
Party which is wedded to «mocracy
and it is because of thot that he has
agreed to hold that office. The Cong-
ress Parly not only p...liims belore
{he world that it stands 1or democracy
but it has also piactised il; when the
Congress could easily come into power,
by departing from the accepted prin-
eiples: it did not. It went out
power. Today, the Congress is not
making any atlempt at forming any
coalition becaus: of that reason. But
suppnse the circumstances change,
and suppose there is g situaticn which
is brought about by the rhange qf
the moods and psychologis and moti-
vations of the other people also,
then the Congress may accept the
respoansibility. And why should it
no!? But that does not m-an that
thereby the Congress is justfying
this slagin raised bv opnosition that
the Congress is transgressing  the
fundamental principles of democracy
and thnt there is an outrage of the
Consti‘ution. As a student of the
Constitution, T also claim to know
something about it, though I do not
practize in the Supreme Court. T have
studied the Constitutions of the world,
and 1 can say tha', in every Cnns_ti.tu-
tion of the world there is a provision
that in an emergency, in extraordinary
circumstances, the central government
or some other agencv, set up under its
agis, should take charge so that _tha
peonle shomid not be denied the privi-
leves and ameni‘ies and other things
which follow from the democratic
avatem of government.

My hon, friends who moke earlier
spoke about the consultative commit-
tee. When Shri Kappen was speaking
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aboutl it, I was wondering whether he
wus really supporting it or opposing
it. He was out-heroding the Herods
on the other side, becuuse he knows
the practical difficulties and he feels
them every day, because he comes in
contact with the people, and naturaliy
he wanted to point out those difficul-
ties to this aupist House. When Shri
Warior and Sari Koppen share the
same difficulties, then naturally thoy
&2 vqualiy competent to urge those
puai. My hon. friend Shri Moham-
med Koya could not go ahead of Shrl
Kappen in pointing out the difficultivs.
Indeed, those difficulties are there and
they have to be taken into arcount.
Naturally, when those difficulties are
put forward from all sides, then the
Government have to consider it

In the consultative committee, other
Members were also 1aken in to see that
justice was done, and attempts are be-
ing made to solve the difficultics. Shri
Hathi is there, and Shri Nanda is also
present there at the committee meet=
ing. They are there to give guidance
and sce how the elec ed representativeg
of the people feel. The elected repre-
sentatives of India sit there on tnat
committee including representatives
from other States: for instance, I
understand, my hon. friend Shri Kashi-
nath Pande is ‘here, then Shri 8. C.
Samanta is there. and then Shri G. N.
Dixit is there and gn on; all these im-
portant luminaries of the country are
sitting there. And why not?

This factor should be taken into
account that it is an emergency; it is
a period of six months for which these
difficulties have {0 be faced; there is
a plausible condition which has been
incorporated in the Constitution and
that is now tried to be ‘ranslated into
practice. It hv no means vio'ates the
fundamental provisions of the Consti-
tution, nor is there anv question of an
outrage or an encroachment on  the
fundamental princivles of democracy;
if it is worked out in that cnntext.
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wrar 3 a3 Wi & qvAr Eh Fr AT g
Fawr g & a1 1 & gaar g 19
FOEL AN FOATE % 16 7 F@AT 0
graar.r g &t - w A wEe F g
¥ arfy & g Cooa gl gesan
& (% 1z Frzir1aq Fqaan & faad|
g Al g v drafags 2 fw
afg 341 ofdf qf1 *& s g1 sy
oIT 921 0% TRk afefrafa geaw
g1 AT A7 181 79, 8.2 FT ©F A0 Z0°0 1
ag 6 aft7 i fag Ny gamgr ) AT YA
w1 9z4 T AT AT4T 41 §F TE 9T 54
FIIETT AT 6 13K AT F20-
ZIATE 0 niET Tz F A fw ag
wAriTafamey | fEfrygg warar
feazaria rrg g Awan g
f& qar a1 Ty 10af we AL AT 0
4z ICATAR T 48T 61 7207 3 1 78 *id
F17 TAIT K0 LT AILA qTH FA
WITH 2 5 @ 6 AgM7 72 F0q A,
wezify ma1 a1 F@a & ag e
IR AT AT F AW ;gFgLw
st Fefear @ g3 JaTym g
& 37700 f fF A7 {7 FAAT WA 7
qzy s & fraea g gowd
@i wi Pygem arg fenm qr M 39
WITZ T 9009006 TIHT T AATT TET
TR AL ATAT F44 1 ITF TF 9T
qgr Frar g &

Q% w10 e o w0 Af
&
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sitag: Tad ¥ og amar ¢ fie wres
wt g gwa @t ® fawd s
& OT AT w397 0 AT A
qAFvAa Fiad & fan §iF zav7, anda,
&7 Oz TIFA &1 38 FOT w7 §
ag 7 &7 &A1 7w T F 5Eg
g 1 ET 1952, 1857 ®IT 18632
&1 s At § &7 @ (6 A
RAF AT f1Aw T § T AW AR
At | o Ay fasat g 7 femd @&
& qa Faw i safAaTz a1 WwET T
w7 w7 mirneg § ww @ w7
gTimFwm i ia R disE wm
AET FAAT AT orord w1 AN KT £ )
g AT AT FA F ag W T A
sy 73 & aw faga ¢ A P
w1 afrore gz g ¢ fF #er 9%
fAat 4Y T waAg & AR AW
FR AT AR AN EA & a7 R wegee
gram i zamam g fo 3 mowme
fae A 2 F17 37 07 fR7 wgd A% 2)
ot LI A 22 T ZAIT KARATE
& frnis a7 fer ma o v A7 AF
®T 3F JUATE | T g A feat
fe & w79 51 fasefy a1 77 & Wi
TIAT 1 A A1 ST ZHET WRT A
& 381 AEF 1, ofrfazy o7 & .21 A
2y § ot 7 TAmiz fam s
) Tg AT T FTHA MR A 9W
W@ g1 &M H oAz g ATE
zgy 5 fadr 5 &1« Z1 A%
wiqr  wax  wem fear fagnr
qrEt §1 A2 T WIAACSE AZ AT
7 A1 AT 397 F1 gz Aara 20
f& 77 q 7361 frrpme & a0
qr | freenfon ga 87 & §1 .% &2
weqfaee mAT T g1 AR, S 2199 47
¥ A 91 AT AT KF A AGTHATEY
VT AT ET T A1 AT A AT w74 7AT

*1 T TOETH {1 ofzgwg Mg
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g1 {3 o1 1 qvval 7 fawdqr Zom Wy
® fufaredt gadr wifzo | Afga o=
®HE WA 4 77 gar f@ ¥
wrgfage mAA g1 w1anT, T4 w1 A1
AN TG ~—T TR 150 AZ === §,
I TG TTFE G q4 F1 AL,
&1 347 AET O I FmET AT
w7z wafr &= ¥ ow Fdtaa
forfamd amam g1 s o1, AfeT g
ot & g @y qr fwagi o
lﬁi zaT fafied 7 qat srfey

s e s o, ﬂmiﬁh
wgt 9% feqmw @19 TR AAAR g7
sifed | & 9w @ fag wTaTE 0 6g
wret § feam e win A@AgT weE
grm, dffr Fwdam & e
% 98 ¥ fedaem 1 fam o g qfF
W § g A AT K qArs gs
¢, zafen ag ot duinfer e ome
iz g iz A I & A
faft aEft @ wmaw ge fge o
wr fret ard & danfedy a8t g &
a1 a1 &t ST A rar g Wi
FIENATA Tz @AY T ) g
¥ TmA areE &9 &1 Fa9 & qEel
w1 agere e ar, et s A fafasdy
I T T | i & A e aETe
oY aTal g e A & 1 EREAT 0
favnw 7 & W gat & anfoser
ETHRATE F1 BE FE 8
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ot oo dle A7 ®1 TF ¥ T
wafan w1 7 fie & s = R
& monm g fr o wor €W WG,
#fFT gx ag ar A & farg Ao Al
Efr gFrecfrod amw mile,
W= maidT ¢W iz, faw wwm W=
st feagefng s s A oA
weeT feRaeT N 9T 998l & g
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R gud feader W 9T e -
g | g g fedt oF sofE § e
qSBT A1 I EF K7 F AT AL G
e 7g ¢ f F § rfer nende
g Tz W agt ox Wty w1 A
g A R s SR )

ooz y fFat ¥
T Adi g, v ag s w=
F oz 2w fagr | gw S0 AT & H
ey & wree g1 ¥ S g A g,
Wit aade S-argfa werfwel &
waa F faeg § o 70 9a | faom
w7 § W w39 F a7 maand
Y 7% oz fafs famfor fen mam |, A
W § wrf 7wl A ¥, Afe g
wa T &7 § {57 el 1 wey waw
wa AAfed @ wf, a7 FH maq
W WAW § AT Ty &1 mas A
WY AT | gH A W 99T efeae
et m  Amfarz @ fadt Bz ¥
T ¥ 97 w7 |1k, A agt o afy
g Evit—-n St w2 o agh o afe-
feafy fame o &, wing o F Av oA
Yz Agrgrnh & €& fF T 9T\
I FE1 T /T F1E FTow 7
FI—FTT WA FOOAT 9F AT @0
FTw @ § agd @ifwm § wdR
fF 2zt o Tegaf 1 wrAA SO FET
afge

g ag ¢ fr adara ofcfefy
# w1 e wifog ) v feafr oz 2 e
ST ¥ W T gwe fear g 4
£ % 30 ¥ wiA Pree ofcfrafy
B\ gafad st @1t 3w w1 Aww Aw
T faim o #fa gmr =fge | =T
qifeat &1 g7 78 & | WX a7 qifeay
ot gAaT | e Aw A AT
@ wifqy | v aw ag feefy @l
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ot &, v Wi wfeema @ wrd
wifl T}, a9 AF AT o AR R
o & Y, 37 & oo @ 3w § og-
& %1 oA @ QU g § )

i ¥ Gofrgz, St sTUOT ¥,
o Y S ogwaa it wmg & oA
@ aF W sy E frev fol
v & 2w & T f wfed | P
w9q wrig ST arfee & fta aerd
0 W@, Fw wdt T & fag e
W qr, 9rE #7 fawg-nfeg &
wifeeara ¥ mi @3 @Y 41, 99 T
off wraw ¥ AW ¥ AT A A
ywra foar 1 x@ w1 oad oz § fFoww
wrEA 2w AT g1 &7 & st Ofent
e amg §

1525 hrs,
Dw. SAROJINI MARISRI in the Chair]

Fq T X oft wTIOT K 77 AT
T, A TW KT T30 W g | i Ty
¥ st & §rn 5w st e Y
W}, ww W w e
ST G §, FN T @ e woy
wdt & few

WET AF FEIC T W A §, AW
Y § v ¥ § i & wrae Y
T I ® IR F & STy W §,
W e raforg w1 Fada v § e
W %y #w o7 A% ¢, Peem d
wifiger Y wreré wa & § o gafed
q AT, TE FTA AT AL R | W
W TG & X 77 e sam, A
w97 g izl e oo 6 F e,
gToe § a7t T AR, a9 7 ey
o ¥W Y Tar o7 ¥fww A D qrfeny
o AT F1 an T=7 gm, faEy
WA TR IERA | KA w i sTon
® ¥ ¥ wETE & ogwdT ey § fe
whurg afcfenfa # gt vom &6 At
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b o\ gw fom e § iegafis & wrew
w1 wafa agr & @

¥R §F @A § A gfomw e
AT oAz FY 7E . a7 wear AT W
WY AT Qo qle FF A W AT Y
e & wfafafudi €1 g w7 9w
¥ faar-fafrog v &1 ot sr w0k
AT et oA A FrF A §,
FEWAR A} % Ig smen
wam T Y

| & 77 w31 g § fw
% x7 armE #1 Faw g fAm ogwdw
FTAT g fr o7 Avzpea afvfafy §
Tty 7gt fot and safug | g g
Wwafadgd

Mr. Chairman: Shri Khadilkar.

st o Wy wewT : (3ATH)
T wERw, grew § awyia @Y d
Mr. Chalrman: The bell is being

rung. .Now there is quorum. Shri
Khadilkar.
Shri Khadllkar (Khed): Madam

Chairman, about six months back,
this House had an opportunity te
discuss this matter.  Unfortunately,
it has come before the House for a
second time. On the earlier occasion,
when the question of the President's
Proclamation was  debated, [ had
made it very clear and questioned
the propriety of the measure, as many
on this side also felt that this pro-
vision in the Constitution should not
be resorted to unless Governmend
was compelled to take action under
the enabling provision. This argu-
ment, I am told, has been advanced
again by my hon. friend Shri N.C.
Chatterjee. He has questioned the
constitutional prop iety. Shri Mu-
kerjee Ras alleged that the Congrese
want to have monopoly of the power,

and thesef.ce thev are trving o
evade elections under some prelext
or other. Shrl Ranga would like to

test npublic opinion before coming o
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a decision.  But, on  this  occasion,
anfortunately, all these argumnets,
in my view, are beside the point,
because the situation  has  radically
altercd, and when we are debaling
the Proclamation on this  occasion,
we will have to apply our minds,
scarch our hearts, to see whether at
this junctuce, when we are engaged
m a war with Pakistan, we can afford
to divide a State or the country in
party warfare which would be un-
leashed if electivns take place. This
is the main question, and unless any
one here is prepared to take this risk,
%o my mind .

8hri Alvares (Panjim): That is not
what the Governor hus glated.

Shri Khadilkar: 1 am coming to
thut, to the assessment of the situa-
tion given by the Govenor of
Keraia which has become the prob-
bem State of the Indian Union. 1 am
®ot going to by-pass this lssue.

But this gquestion will have to be
asked by  everyone, though  his
sonscience might be a little wuneasy
about the constitutional propriety of
this measure. 1 know that on this
mide wpiso many people questioned
this, whether the Congress was right

or wrong, whether there was a&any
alternative or not, whether all
avenues were exhausted, were

pearched end found impossible or im-
practicable. All these things were
said. But now, when stalwarts from
the Opposition come forward and
say, brushing aside the asscssment of
the Governor, that we should go to
the people or order elections and
unleash party warfare in Kerala, are
they serious about the Indian
shtuation?

In my Siate, Maharashtra, the
guestion of municipal elections was
ralsed. They were about to take
place. 1 would like to Inform the
House that the Government did not
‘sake any initiative, but the Opposi-
tion, including PSP, Communists and
other parties, approached the Gov-
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ernment and said  that it would be
Incungruous  if municipal  elections
were ordered at this moment, and
they suggested that it might be post-
puned for the time being. That was
said by the Opposition there, because
1 think they were conscious of the
present emergency as it is.

The nature of the present cmer-
geney is totally different from the
emergeney  aller the attack by  the
Chinvse. We must bear this in mind.
There, a small skirmish took place,
the Chinese withdrew and they de-
clared a unilateral ceasefire, and we
were in a sort of shock for the time
being,  But today, the situation in
India, because of this war with
Pakistan, has qualitatively changed.
1t is not a superlicial thing. It has
gone very deep. The whole atmos-
phere has altered, and a new assess-
ment of the whole situation is called
for. !

The situation has changed in  two
directions, Firstly, we were, un-
fortunately, harbouring certain mis-
conceptions about Pakistani strength,
and we were always fearing  that
Pakistan, well equipped with arms
from America, would be able to give
us a blow. That sort of complex had
developed. But now, the myth of
Pakistan's superiority on the battle
front has once and for all been shat-
tered. It will have a major effect on
the Indian situation.

Secondly, for the first time, in spite
of all differences in the country,
all people, all parties, all sections of
opinion, have stood like one man and
are prepared to support the Govern-
ment, At the time of Pakistani ag-
gression, my hon. friend Shri Muker-
jee never questioned the Prima
Minister about monopoly of power im
directing this war, but gave his sup-
port. So, is it not illogical to argue
in this fashion on this occasion?

Perhaps he would like to satisfy
Kerala oplnion. At least the majow
forces in Kerala are not represented
here, because most of them from the
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left gide are in jail. The revisionist
eommunists, if I were to know that
eurrent description of the section, to
distinguish them Irom the Marxist
sommunists, are sitting here, Lo the
two forces are there. They are b
major forces, and ultimately the
question  of  constitutional govern-
ment in Kerala will have to be dis-
gussed and settled by the Congress
and the Communists who are inside
jail, the Murxist communists. 1 am
talking on the basis of the results of
the last elections.

Unfortunately, the Congress Party,
after the emergency, have not shed
the divisive and  rigid attitude and
bave not come closer. Frem  the
report it is clear that the dissident
Congressmen have not seen the wis-
dom of maintaining unity and coming
back to the Congress fold. > .r has
the Communist Party, a major forece
in that State, secn the light, realised
that the time has come when, in the
tight of the changing world situation,
it will have to apply its mind afresh
to the objective realities present  in
the country, and, instead of dividing,
instead of carrying on this internecine
warfare, in the interests of democracy
and progress of the country, should
ecome closer. There are no signs of It
unfortunately. There is one symptom
mow discernible from the latest state-
ment of Shri Namboodripad that
he is trying to give a second
thought I am wvery happv, to
the whole situation and applying his
mind afresh to the Indian national
problem vis-g-vis Pakistan, vis-a-vis
China and the internal situation. I
bhope he will take courage and also
come round to the view that in the
ehanged context of the world situa-
tion, it is necessarvy for him and his
pa-ty to change. The so-called Afro-
Asian solidarity has been shattered
all round. Formerly, the communist
movement used to present a picture
of unity, united thought, a projection
that has been shattered all over the
world, and the appeal of that thought
has  been bl.nted considerably,
because T consider communism as &
philosophy has an appesl and Is a
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force to be reckoned with. But un-
furtunately, those silting on the lef
side here do not see that in Kerala
today or tomorrow they will bave o
face this problem.

It is not a question of appealing te
the ¢ omiral Government, because, as
1 said, constitutionally 1 was Do
satisfied, but then when the ruling
party finds itsclf incapable of evolw-
ing a majority under the Constitution
that can carry on the government,
what  else is  there? Unwittingly
they have been compelled,  whether
they like it or not, to take recourse
to the measure that they had tuken
on the last occasion. We debated it
thoroughly then.

This is o very good summary of
the (overnor's report. Qur old
friend, Shri A. P. Jain, who happene
to be the Governor, is n good demo-
crat, @ man who has come from the
movement itself, I do not fur w
minute imagine that he would like
finid exruses to continue the present
state of affairs. From this, as I sald
earlier, the same picture emerges.
the same rigid attitudes are there
between the Marxist and non-Marxis
communists, the Comgress and the
dissidents. There are other small
forces like PSP, SSP etc. T do not
know  their real  fundamental
philosophical and  organisational
approach is to Indian politics and
the Indian situation in the presend
context. So long as these rigid atti-
tudes continue in Kerala, cven after
six months, again the Home Minister,
whether he likes it or not, will have
to come forward with such a mea-
sure, as there is no solution in sight
When community-wise there is &
rigid attitude. when party-wise there
is & rigid attitude, and there is ne
sign of a major force coming up oF
emerging out of the struggle for
power, in such a situat!on.‘under the

given C lon, mo acy,
1 N tunctioning.

parl ¥

ble.

Shri Ranga suggested,

and lam
time 1 had slso suggested, that ¥
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slection after election we find in
Ke.ala that no solution within the
Bamework of the present Constitu-
Won, with a majority ruling, is possi-
ble, what is to be done. I said that
some other way should be found out,
0 that a constitutional government
would be installed in power. But is
¢his the time? Can we do it? Can
we afford to do it now? Will our
attention not be diverted? Will not
e forces that have gathered united-
&y to meet the challenge from Pakis-
tap be weakened?

These are the issues. And there-
fore I thought that on this occasion
Members from the opposition and on
the Congress side will see that under
fhe given situation, when we have to
tave this emergency, there is no
question of questioning the propriety
af this measure, because there is no
slternative.

Mudam, we are debating Kerala
question. After six months I am certain
that again we will have to take it up.
Perhaps the whole matter might be
olved at the time of the general
election. 1 say “perhaps”, because
with the present rigid attitudes I do
oot think 8 common consensus and
understanding for a majority, which
ig the basis of a parllamentary demo-
aracy, would be ever evolved in that
#tate. Thiz is rather gloomy pros-
pect, as I see it

Ome thing we must bear in mind.
it is the most literate Stale in this
country. The people are virile, the
people are active to the issues.
Though they are poor and there is
vast unemployment, industry has not
doveloped, and  agriculture cannot
provide employment, nor is there
sell-sufficiency of food. In such a
state of affairs, when they are not
faving a popularly-elected fovern-
ment, I would plead with the Home
Minister that he should see that they
get justice on these counts. Because,
at the present juncture, at the Cen-
tre all the States of our Union try to
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pull their weight in some directiom
or the other. Kerala not being re-
presented in  that sense, it is the
responsibility of the Home Minister
and the Home Ministry to see that
they get adequate, a little generous,
measure regarding all these things at
the present juncture.

Madam, as I said, I do not want te
look the question in the narrow sur-
rounding of Kerala only. If in the
Indian Union this state of affairs
continues in any State, the constitu-
tional pandits will have to give a
second thought and they will have to
consider. When we framed the
Constitution on the pattern of the
British model we had visualized »
certain situation. If that situation is
not obtained in this country, I would
plead with the Home Minister that a
little advance thinking is called for.
If the same development takes place
next time, if after the next election
the same forces emerge, then he will
have to find a measure of evolving
sume consensus and forming a gov-
ernment. [ do not want Kerala to be
deprived of a popular government.
1 am absolutely unhappy about it
Whatever the position there, of the
left or the right—I am not warried
about it—but in no State should the
Indian Union have for a considerable
period a government which is not
elected and is not functioning as an
elected  government, because that
would be a failure of the Constitution
to that extent. And it is socially and
otherwise a failure, because in the
long run it will have a long-range
effect.

One word more and 1 will finish
Today in all these South-East Asian
including India, we are faced with a
new problem. That also the Kerala
people must keep in mind. Mr. M. N.
Roy once said after taking a survey
of this region that in this region the
basic force will be nationalism, but
that nationalism will be painted red.
If this basic understanding of the
situation in the Asiatic world is taken
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into account by those who want to
worship at the shrine of British
democracy based on a certain social
pattern, we will have to give second
thoughts to it. And therefore while
applying our mind to ¥erala, endor-
smg the proposal that has beep
brought forward, and trusting the
Home Minister—though he has ad-
mitted that he is a disillusioned
socialist—but I am certain that he is
a radical democrat at that at least;
he is not disillusioned about demo-
cracy in this country. And therefore
we must entrust to him this task of
looking after thelr welfare and trying
to see that the popular opinion,
people’s mind, is properly gauged and
that the government is carried on
through the Governor in a manner as
if there is a popular government
there.

With these few observations I com-
clude.

Shkri Hari Vishnu Eamath:
man Madam. ...

Chalr-

= R WA €AW : FEE |7
moifr @ &

Mr. Chairman: The Bell iz being
run. .Now there is quorum. The hon.
Member may speak now.

Shri Hari Vishon Eamath: Thank
you, Madam,

Chairman Madam, it is a matter for
gratificaticn that the speeches of all
hon. fricnds who have spoken earlier,
including my hen. friend Shri Khadil-
kar who tried to show off his ideolo-
gical facade, and my hon. friend Shri
Kappen whose speech could have done
credit to theg opposition benches and
whao but for his label would have been
mistaken for a member of the opposi-
tion. ail the specches have been an
indictment of the President’s rule in
Kerala. T am zorry to say that the
Mioister and the Government have
been isolated in this House already.

Shri Hathi: Is it?
1588 (AiQ) LSD—T
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Shri Hari Vishou Kamath: And I
am sorry to say that a senior Member
like Shri Khadilkar has shown him-
self in his true colours today by
aligning himself or, shall 1 esay, by
echoing Chinese parlance and Chiness
nomenclature and referring to the
right communists as the revisionist
communists. If you listen in, Madam,
to Pcking Radio nowadays you will
hear every night references to “UB.
Imperialists, Soviet modern revision-
ists, and Indian resctionaries”.

An bhen. Member: Do you listen to
it

Shri Harl Vishan Eamath: | believe
Shri Khadilkar will not include him-
self among ‘“Indlan  reactionaries”
when he refers to himselfl

Be that as it may, I am sorry to say
that the Governor's report, which i
before the House and on the basis of
which the motion has been made, I& &
sorry document. It is a flimsy reed,
it not a broken reed. And the motion
made by the Minister of State is proof
enough that even today the formula-
tlon of policies and implementation of
decisions by the Government are still
bedevilled by unprincipled expediency
and partisan interest They have not
yet got over, even In this emergency,
the anxiety, they have for their own
party and the concern that they have
for their party’s welfare. And before
1 proceed to the other points of tlhe
Minister’s speech T would llke to dis-
pose of the Governor's report.

The Governor, T will not go to the
Jength of saying—knowlng him so well
as we do—T will not say that he has
shawn himsclf as being unworthy of
the hirh office he holds T will not
sav that he has not done justice to the
high office he holds. hut T do sav with
all respect to him that he has not been
a shining exemplar of gubernatorial
competence, The report hefore the
House is so careless. so slipshod (An
Hom. Members: What ie Ioft nowi; it
bristle. with Inconsi-tencles, snlecisms
and blunders—not mere mistakes a8
my friend prof. Mukerjee said. He
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has been bere long enough; he has
been a minister for umpteen years
and he has been a member for more
than umpteen years. He refers to
the mid-term elections. It was not a
mid-term election for Kerala. It has
been an election after a full term. It
may be mid-term with reference to
Parliament's term, but not for Kerala.
Throughout this report, he refers to
‘mid-term elections’. And behind the
lines and between the lines, I can also
see a sneaking sympathy for a Con-
gress victory at the polls, for a Con-
gress Party victory. The Constitution
does not preseribe that a Governor
should resign party membership and
I belicve this Governor, in line with
the other Governors also, is at heart
still a Congress Party Governor....
{An hon, Member: He is a Governer,
not a Congress Party Governor). A
Congress Member could say so. The
report in the last but one para says
that Shri K. M. George the Congress
Party leader, not the Kerala Congress
but the National Congress Party
leader, opposed immediate elections—
there is an important ‘but' here—but
said that his party would be prepar-
ed to face elections whenever the gov-
ernment decided to hold them. But—
unfortunately again there is another
‘but'—the Governor thought, as Prof.
Mukerje> said, as a political astrolo-
ger, the Congress Party would not be
ahlc to get a majority of scats in the
elrctions if they are held new, Shri
Chatterjer has made the point very
eogently, precisely and succinetly, that
the Constitution nowhere lays down
that the Council of Ministers should
have a majority of their party behind
them. Here iz article 183 for the
States and the corresponding srticle
for the Centre. Tt is nowhere lald
down that the Chief Minister and his
Ministers should have behind them a
majority of Members belonging to
their party. It has been amply prov-
ed even in Kerala itzelf. The party to
which T have the honour to belong
ran a government there quile a long
tlme without an absolute majority,
with a membership of 19 seats only
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in that legislature. Therefore, it is
late in the day for the Minister to
come forward before the House and
plead that because electiong would not
result in a viable majority for any
party, it should not be held. The real
reason is—the cat is out of the bag—
and it would have been enough to tell
the House, that there is an emergency
before the country and therefore, in
the name of emergency which serves
as a dark and thick blanket to cloak
their sing and crimes of omission and
commission, in the name of this emer-
gency they want to postpone every
election, even municipal elections,
and panchayat elections. In Maha-
rashtra the State Government have
postponed elections for the munici-
palities for the next two years till
after the next general elections. Seo
also in Madhya Pradesh, the panchayst
elections have been postponed indefi-
nitely. Therefore, government must
come forward and say definitely: are
they or are they not going tp hold
elections after elx months in Kerala?
Are they or are they not going to hold
the next general elections in India in
1967 it the emergency continues? Let
us know. I think this will go down
in Indian history as an emergency
Parliament! The emergency was pro-
claimed in October, 1962 and it con-
tinueq through 1963, 1964 and 1963
and it is petting into 1866, And it
may become, God forbid, the Long
Parliament in Indian history. Let them
tel] us whether it will become a Long
Parliament and what the position will
be in 1967.

MNow, therefore, the report of the
Governor of which there is only a
summary before us, is a hopeless do-
cument. I am sorry that the Govern-
ment has taken a decision on the basis
of this report which is not worth the
paper on which it is written. The
Governor has defamed my party. (In
terruption).

Shri Mohammed KEoya: He has
only enrolled some¢ members in your
party!
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Shri Harl Vishou Kamath: Not
merely enrolled; he says that Mr.
Adhikari. ...

Mr. Chairman: He need not try to
answer all the interruptions raised by
hon. Members.

Shri Hari Vishng Eamuth: 1 am
temperunentally 50 made that I emo'y
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featist policy of Shri Namboodiripad,
that we should write off Aksai Chin,
write off Azad Kashmir, should go;
the time has come now, when we all
are in a mood, in a spirit of unity and
determination, to ask, demand, in the
United Nationg and outaide, that there
shall be self-determination in Tibet.
Tibet should be entitled, the people
of Tibet should be entitled, to self-
determi That is the first de-

tion

those interruptions; I am not opp
them. Now, the Governor has defam-
od my party by saying that Shri
Adhikari and Shri Rajeshwar Prasad
Rao belong to my party. This is the
first thing. Secondly, he says that the
PSP leaders said that they would n
she normal course be prepared for an
electoral  alliance  with  the  Jeft
communists, the Marxist communists.
This is a libel, defamation and a
slander on my party. Tt is true that
the Governor cannot he brought 1o
book, I wish he could be brought to
book under the law, and I do not
know whether it js possible; I feel
that the question of investizating the
possibility of bringing & Governor to
book may be gone inlo by eminent
lawvers including yourse!f, (Inter-
ruption). Now, Shri Namboodiripad is
she leader of the Marxist communists.
I hope Prof. Mukerjee will excuse me
for saying ‘left communists': because
1 should not use the words “left and
right". Shri Namboodiripad is an
estimable gentleman. 1 know him
well. He is s good friend and a man
of integrity and honesty. But we are
here only concerned with politics, and
his politics as a leader of a party.
Therefore, T am very unhappy and
sad, nay I am angry with the state-
ment that he recently made with re-
gard to so-called Azad Kashmir and
Aksai Chin. I hope that he will yet
®ee reason, see wiser counsel; I do
not know why he has taken a differ-
ent line.

Shri Khadllkar: There is a similar
remark Shri Ranga has made regard-
ing Kashmir I believe. (Interruption).

Shri Harl Vishnu Kamath: The time
has now come, today, when the de-

mand. The second demand should be,
not write off Ak:al Chin; but the de-
mand should be the true liberation of
Tibet from Chinese imperialism. That
is the demand that we, the Indian
nation, should make today and not, as
Shri Namboodiripad says write off
Aksai Chin and write off Azad Kash-
mir. If similar policies had been
adopted, pursued, by the Furopean
nations in the 1930s and 19405 in res-
pect of Hitler, wouldq there have been
a free Europe today? Mao's Ching is
to Asia, in the 1960s and 18703, what
Hitler's Germany was to Europe in
the 1930s and 1940s. T think self-
determination for Tibet, liberation of
Tibet should be the guiding line, »
truly nationalist line, a truly socialist
line, and not the so-called Khadilkar
line in respect of our policies.

An hon, Member: Come to Kerala
now. (Interruplion).

Shri Harl Vishnu Kamath: I am
glad that one of the Cabinet Ministers
at least, the Education Minister, has
voiced the feelings and the thoughts
of many milllons of Indian people,
and he suggeste? a policy which my
party propounded many years &go.
The acceptance by the Indian Govern-
ment, by the Nehru Government, of
Chinese suzerainty over Tibet was the
first blunder which has led to the con-
flict with China, which brought
China to our doorstep, and all these
peace-pedlars, peace-mongers brought
war tn our very doors. Therefore, it
is high time—as suggesied by the
Minister of Education, which ha: not
been contradicted so far, and no other
Minister has spoken against it—that
this policy of accepting Chinese suzer-
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ainty over Tibet was repudiated.

After all, it is a feuda] concept.

An hon. Member; Come to Kerala
now.

. Sthrllhrl"hhnum: It Is all
intimately bound up with this. To
drive the point home that the Gov-
erncr has defamed my party I had to
enter into these details.

16 hra

The minister said that

wedded to democracy, to wﬁﬁ?rﬂe‘:
ence has already been made. I would
only say that the wedding i3 now on
the rocks they are fast heading for g
divorce in Kerala, I hope the divorce
is not coming very soon. I hape, as
Mr. Mukerjee said, it has been only
a judicial or judiclous separation, and
not permanent divorce.

In the last session, I raised certain
points when the Kerala budget was on
the anvil. The Finance Minister
brushed aside all the observations 1
had made, saying that he was not
competent tg answer them and that
he would consult his colleague and
get the answers laid on the Table or
answer them later. Now here comes
the Home Minister. Behold the man.
I hope he will answer those points
which I had raised last session. The
Home Minister had classified the left
communist detenus as deserving dete-
nus angd undeserving detenus. 1 wish
to know on what exactly is the cate-
gorisation based. 1 also referred at
that time lo another Shahi or royal
detenue  somewhere in the south—
Kodaikanal, I now read in the papers
that the discrimination has been re-
moved and he is no longer a royal
detenue, With regard to Kerala dete-
nus, we should know why some are
deserving and some non-deserving.

Another point I raised was with re-
gard to pro-Pakistanl detenus in
Kerala. There are two kinds; pro-
Pakistan detenus snd Pro-China dete-
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nus. I am sorty my very good friends,
Shri Koya and Shri Ismail misunder-
stood what I said on that occasion, I
did not blame the entire mopla com=-
munity, They are a good community,
I am fond of them; they are also pat-
riots. But 1 did suggest that some
moplas who hed been to Pakistan and
came back had been rightly arrested
and the Adviser made a statement in
a press conference that they were &
danger to the peace and order of
Kerala. Now 1 would like to know
what the present position is with re-
gard to both pro-China and pro-
Pakistan detenus.

As regards Mr. Namboodiripad there
have been ambivalent statements
made by the Central Government and
the Kerala Government, Where exactly
do they stand? My friend, Mr. A K
Gopalan has been arrested. Is Mr.
Gopalan's crime any more or any less
than Mr. Namboodiripad's? Why
should the latter be left at liberty? If
he is at liberty, Mr. Gopalan should
be at liberty also. If the Government
still adheres to this document—the so-
called White Paper....

An hon. Member: It is black.

The Minister of Home Affairs (Shri
Nanda): What is the colour?

Shri Harl Vishno Eamath: This is
greyish, neither black nor white. If
the Government still adheres to this
document, the time has come for the
Gover t to id this matter
from all angles and decide what is w0
be done with Mr. Namboodiripad and
whether his party should or should
not be declared unlawtul, and be ban-
ned. This has been pending too long
There should be some decision. They
should not be shaky. They should
take courage in both hands and de-
cide. They should not be a prisoner
of indecision sgain in thils matter—I
am not saying it in the sense in which
Mrs. Pandit said it.

One or two words more, Madam, and
{l have done. In the last sewsion, I
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also referred to the calamities that the
people of Kerala are suffering under
President’s Rule, The main one was
food 1 had produced here, in this
House, the sample of rice sent to me
by a chemiit in a co-operative sugar
mill—from a responsible person—and
I had sought to lay it on the Table of
the House but the Speaker, of course,
diq4 not permit me. But I had shuwn
the rice to my friends and read out
the letter from the chemist in the to-
operative sugar mill wherein he had
said: “Please cook it, smell it and
taste it”. Then the Speaker was good
enough to say that if it was cooked,
he would come and taste it himself,
but that occasion never came, The
rice position, however, as pointed out
by Shri Kappen, continues as bad if
not worse than what it was then. If
this, Madam, is the result of Presi-
dent's Rule, T think the sooner we
end it the better. President’s Rule has
been there too long. For God's sake
let it go and let us have the electinns.
Why on earth does Shri Nanda want
a majority? Why does he want it?
Has he no concern for the aspirations
of the people? As Shri Khadilkar
gaid—even he sail—the people want
elections, the people are against 1he
continuance of President’s Rule for
too long. Is it not time now....

Mr. Chalrman: The hon. Member
has taken his four minutes more,

Shri Hari Vishnon Kamath: I do not
think so. Your calculation might be
wrong. [ will take only a minute and
half and conclude. J have 1o make
only one more point. The President’s
Rule so Inefficiently ennducted by the
Governor, Shri A. P. Jain, must be
terminated. Shri A, P. Jain was &
Member of this House. 1 know, 1o
the amusement of the House, on one
occasion—you were also preent on
that occasion, 1 think—he blissfully
proclaimed his ignorance of the
emergency. He did not even know
that there was en emergency on. The
whole House burst into laughter when
he said so. On a second occasion, in
4 pompous manner, X cathedra, he
pontificated that with regard io the
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CBI Report incident here—he read out
extracts from the Officlal Secrets Act
and said—anybody who commits
breach of the Officia] BSecrets Act
would be liable to two years' impri-
sonment. 1 said I was glad that he
pointed It out. I also said that I
would be happy if I would be
in jail and as Governor he
would come and see me. He did not
become Governor then, he became
Governor later when he was assured
that there would be President's Rule.
Till then he did not want to go as
Governor.

1, therefore, suggest in all humility,
in all earnestness, that the Governor
has betrayed partisan bias in this re-
port. Therefore, it is an invalid docu-
ment. 1t is not good as a serious
document. It has maligned my party.
And, the Home Minister should have
been the la:t person to base his deci-
sion on this document. 1 would, there-
fore, suggest that even at this late
hour—even afier the first six months,
the Government should come to the
conclusion that what should be ex-
plored, what should be decided, what
should be seen is not whether it is &
viable ministry or there is a majority
and all that but whether the people
of Kerala—the democratic concept is
based on the people's wishes—want It
or not, All the parties here have sald
that they will be prepared for elec-
tions if the Government orders them.
1, therefore, plead once again that it
ig high time that the elections be held
in Kerala as soon as possible. I know
today this will be passed. But at least
let them not come again to the House
in March or April—not on the 1st of
April—and ask for another extenslon
by six months.

Therefore, Madam, I oppose the
motion before the House with all the
emphasis at my command and I hope
Members including my hon. friends
on the Congress Benches also would
see their way to oppose the resolution
and throw it out, ag it deserves to be
thrown oul
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oY Tt Gwe wewy . W gENy
e & g dw gon & qEw & faw
F & fAraar gu § | A% 3@ wT
qﬁmﬁﬁﬁmafwﬂﬁtﬁ&tﬁé
*1 €9 TEa ¥ wrgre wrar o
Y THET AT A F G TEA W
azt dw freay man 1 & wIORT ST
Zgwa & A AT 356 2 sEN
T g ATEET g 1 AT 356 ¥
qeria 9 OF AT TAEZ @ oavad
AT §Y AT § T AT B W G
st @ & ane fe7 gaT W ae
HiTr W RAETE € A @A A
wr FrAY 9FTC & a7 # fEE &
Wi grawgEar AgF a1 § W IR
ST Ty & fAe AT Ay fogE wman
@t a7 wRdt &1 ug A wfww g
a7 oo weA w1 g fr ag faand £ 7%
aary fr owg & agedr ®1 AT wgan
awr a1\ ase(1) ¥ uE
Frargar ¢

“If the President, on receipt of
a report from the Governor of &
State or otherwise, is satisfied that
a situation hag arisen in  which
the government of the State can-
not be carried on in accordance
with the provizions of this Con-
stitution, the President may by
Proclamation—

(a) assume to himself all or any of
the functions of the Government of
the State...... "

o oag v § fs ooy ex
waTe ) TR § o« fir T owy Foid
¥ WTHTT AAT AMQ | Ew A qH
afir gl Er § 1 W O A
t:

“Provided that it and so often
as a resolution approving the con-
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tinuance in foree of such a Pro-
clamation is passed by both Houses
of Parliament, the Proclamation
shall, unless revoked, continue in
force for a further period of six
months from the date on  which
under this clause it would other-
wise have ceased to operate.”

o vy oz § 5 oy wee
fraat & faeg ¢ a7 @ Ty =0
a3 F folr & wEAT A foR W
wrar g fafrez ¥ s @ 0w
% faws 2, faamr & faem 80 ogt
T A o |y &7 ey g fafaedy
£ o) ¥ wAr wfEm gr 9 ey
®1TR ¥ a9g §, WUT U4y AnE-nT
At o I9 9% =T &7 gwem an
21 71 afawm o & fr om & s
Frisz a1 MWy A6 FY A I wHD
At az fomr gan § f9 mae T 9 foi
§, wEa@ @t g fay gew
oA 9T W gET §1 wndarg
i AT gFAT § 1 T O WEH F W
AT & AT A wEA A wiuwrT
g ufu®IT & ©F ZIIw £ 4T ey
gwr w1 & ag Iy gomar g,
afczwrgs gawat , doafas gwad
g ot wam & 1w A Fooe faegw
froae & 1 ag dfaw, g afmz @
SEITT FT ALY EY AR § 0 g av A
TEeT WA Wt § 6w gew & A
#

O Ay ag & fe qR awr g
fix wifzwwr 356 aY 97 amar & Afe
vt gt wEET wrE Qd frmrer ot @@
ww § fir woit 2y 3 oft Gor g & fiee-

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfled that
a situation hag erisen in which
the government of the State can-
not be carrieq on in accordance



457 Proclamation re.  KARTIEA 13, 1887 (SAKA)

with the provisiong of this Con-
stitution....”.
QU WTATE ¥ W R gEwl g
foat mar §1 1 wm @ 7w A
STz w1 w10 & Frefy o F g
¥ ? xwd wroo faar gum b W
g frargar &

“that a gituation has arisen in
which the government of the
State cannot be carried on in

accordance with the provisions of
thig Constitution....".

wE graew & &8 ged umfe
T § 5 o 7 @ ot @ mizwa
w rCREw fHEr Sy A WO @
ooy ¥w ¥ o oar g A fmm
afier w3%] gy fodd agi o< fe o
wTHA AT @ § IHw! wwrer e g
W A F&z w1 e e R ang
# gfuwregds wg foag #< oo §
fa 377 9T gWIL AfOra & aqar wad
LGSR RILE CLUR Ll S {1
war A ¥ f wam gAT AW A v fagre
# o gfrar & o gary Afeara ¥
sty e & f qx qify av froass
forar a=%1 =1 47 7, ¥ IARL WA
ar @t R Fop AT At § 7 owm
o1 fraf gr ol & ot ¥ g an
dfgara ¥ wgr ¥ SEwr ATt
gfaarg € argft 37 glaardt w1 g
TS AT # 7w qg AT AEY
agl § fe o wrat ¥, 397 w3w, fage
qr I F WO & qUE ® wrow &y
wtire ot 3 o AT § W o oo
¥ udi@ gFAE 67 Wy 9g=an §,
g% 1T Aft § fF wegafa v owm
agr any ey oy P g wifewsr &
w1 weE § X W BT Tegi & art i
wwars feqr am A s ag <Sfew
agt @m e o osat # A ofe
feafa oft § f& 91 s fon
ury ?
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T made o food ot B 1 A
® foE # ¥aw ox qg afene
wfer & € § e o qee T
A T A1 R A et g
T Ay g & fi ag aguw aw o
TR | & a7 T Mg g s gamw
@t ¥ wiremm s ar |
ot fedt gwT & Tewh W W
a% fr g 7 @ 9 fasgT aww
t o @ Ay aftfes § @
q3 & vy whifesa § 1« w1 @
FHiez o T W @y gl oA
3T ® Avq a8 WaAT & e ag oo
FET FI, Tg TAVT AAM | T
T AT AFT g A FFA T
g7 & 1 W wEA w7 g ag 2 fE
TEAT X A wRET W iy
¥ amare 97 oz FriiE 4r § B @rd
difafofa m&f Fv & g § agae
AL IA 77 WAL g, AF IAL FAGAL
W grarEfrg e § 1 Ao
®© ¥ g7 A7 T4 g oA §
wafen dm &1 oo fagza fom
o & afra W 8 7 wfafvw g @
ST 37 07 fRAT IR K Fi wiaa-
aroft A4 ®T AT AFAT R ) AT Ow AT
§ 1 gaTt nF 41 e ol g gw
T E g § W & wlgegai &
famm w73 ¢ 917 3% AT 9T
IEA @ S W e § AT w9
Fg gF favara & @t w0 g9 ) vz
Y g st i @ g %
qerat g3 feft Fover o7, Foeelt gy
9% faar qama o g w1 A g
Lz A

v & guAt W4t wmafe o avw
g o fawan wrdwrs Ty § IwEn v
3 fem st 9417 g0 A [Ae §
gt Sifafews aEdfy 7€t a=g AT
w gar 7w aga wgerpe ama gk )
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[t it siwre wwey]

# am & qEeTEE www ww
M i & g frgam e W ¥
g foid & o i eafy W
wrER A fear mr gEE ww ¥ A
g1 gurl widw a1 ar 1 & qre
¥ ug fag & awar § v form widw
qrEt & &t W ¥ g gaEe Ty
8, forawr ag wo-fir § i wg e o
¥ aq faer w7 oY Fiofoe g1 awdt §
Iw wite o & weaw I g wwiw
 fifer g ¥ 7y § waw W
T w7 fear fe gurd) o @7 awn
W ¥ a @ Aefview awmind ok A
et & e Frofomm wiom | e &
ug wg fir wrorors ofr 5 widle & oo
t, 1T wEwT 7w & wem § g
T ¥ fodr o S & Ao ag
e dare fem, e @ i
§57 Hew gu dotded w9 AT v
* A oz wvf wfa T a gl
wrt & ag wg fiv =it mee T
@ oy A wfaw a@ AE gei

| OF o AT 3 | AT e
¥ arx oY Pt &) vt v & o
* s A At af | & quwa ¢ fe
g wirmad #1 e @ gfmm A
Feey st &wrRe %, O 9 wmowy
Rwd ¥ fau o) fsht gnit | e
tirkfor @z gu H gw A =1 WA
w1 w1 F) 7 frem @ e A
wed ¥ a1z whad! waw & frdy a9y
AT 7 mar gt Wye fawit S ey
g7 ew wfusme ¥ dfaawx fan mar
B 1 "R ag 2 %< ga g fs e
ardf 1 WA AR frm s e
& @ifa 3 ¥ FA1 s IE Rl
¥ yo vy, foemn w3 g8 v W
W aTs & Tl g o W Ay
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e & ag A6 waw o R 9
Y A W &Y | O o T a8 Wy
fx weoff age aF avg i § A
T A Fgd § 3% wed § 9Ty W
fawg # s werifar  frarera
¢ ' aoifaw fasrearo 1 & wrew
sy og w frow 8 s £ TR
|T9-aT9 TR ag WY w7 fir e
oft v ¥ aga a? qfew {8 @i
Qe § AT ¥ i @ §
IR At AT g s form Ay aes
HTEA ¥ 9§ wT gATaT § Ag W Fvar
a3 9 Tl oo Siferw of F w7y
w1 WAe war 9t ? ot @ X St iF
oF § a1 & wg AwT § 7 Az wrgw
TwAifos 7 § wrag € wafen afee
B T W I fridee fAooe Al
§ s daerare o fomds are A oY
Wfafower ofrfodom & & s§ W
oAt 7 At &, v A A
ag Wit fromw Y & 1 F g fF @
ATg # A wgAr T e

T 0% I ag W1 w8, IEW
Wawm &t o awem At g e qa
wga & @ § W A s
A T eE g ¢, ] wre faw
oTE TEEE | W ¥ o & @
fir ag oW dWrH w 3W ¥ &
| §, O yAdd wree g A &
[T w7y § foe & fam g waw
BT worreETy agfar 2w o e a7
o8 79 " gl wr A m o aw
wr wam dfea ot &%, @ faeg ax
us =g aw fed w0 W
wor ofgw fad | oy
wa aw fed ox dOfew
grm f far qma wak g7 A ¥
wfew fz aw w 3w ¥ Taw femanm
grar § fag @ouy w1 Ewew WA
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w ¥ feqr gur §, 39 ® wow @
ot wear § o

At agn § fe
e # @ @fana § a9 fag g
£, % o fag go &, o o 9
Rfriz w1 wrEA an] §r oawar § W
o & wraT 9% wafy gwTer g & A
TR AT AT FEHAT § FEA F IO,
T fragr A, ¥ a0 N oawi §
g 1 g O awg {1 aNdT § 9 IER
forg T o= W gz Hdt W) AT
Wi F g iy fF ¥ ow gar
o & o e §Ow A ag O
T AfY, fm T Ad STz AT 9w
AT gu & 0 wiTE W gl «
wgua A < T g, wafag
w1 gaw fowe feor og fe faar-
AT 0 §q e w1 orHa agt
waw fear omg 1+ A
T w fF owor ooy ¢ f
& WEW AT § AW H gl fw e
o agwa § Agr mrn §, &9 faq ew
@ =g & ¥ agi o< fasfr avg &
segfeaa a1 Tonga w1 @f ¥
q@ a1 ag wEd g0 W 1@ g
¢ % qg o Fwret @ &1 wfeass
as gt 8

ol § TR Y a9 4 wwar #
a1 fr oW g fjefie wrarATardt
w1 frare § s am a8 $@h 1967
& T O At 9gd FAL 1ves A
wa faar g | #4417 gawT T a4
wana T fE dwanfadt w1 gwga wedt
TOHT &1 g1 W AAde 1 s a1 o
& 9 7 2w IZQ § I EWEA
foq g | o aTE WL L

nE-ed AT 7 IR (ot wo

wte frm): arod wg e TLA oY
Qe A wE

‘A A
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ot T e wewy ;o geard
¥ freer & 1 a1 w7 Fret 81 WY
ag ot foeem & e gl oo mi &
T T e A gk DNe FHo
ForATaTh & are # faar § 0

W gak are ¥ ® ag wgAr
ag § 5 o= o aww dw & T
#ifow o= v gree Al qOeT o
7 soedt Aifa w1 awgs v @ §,
a1 fot g% ar@ qF YA A Ay
aET T ¥ & fag gam T w1
% faq mevfs wmaa & wafs @R
T FETT O gATL ;oA W T ¥ 0
ag wgi a% 3faa &

o ¥ & ag wg a7 = g fn
# #vz @1 TRE wqfAee ® Wi O9%
qET 9TAT | @@ 4 TEATA WA a1 &y
#4 grh weAl # wgr a7 fe ¥aw @
wTaTT 97 89z #vqfaiE, %1 43 w7 dAT
T gAF W A7 #4721 fe q oA
aadw & Ifwm agr & 1 afy ag o= 2wt
TN FCF FAT AT AEGA Arq 7 FAT
§ @1 gaw1 v I Agr A ATy
w FETA AT W9 TAAA W
aegfeam i n3q WU g L Oy g
&% I=a ¢ 1 & g8 MIT 9T 4% FARAT
g fr g swma g ap & i
widEqm ¥ faars § o naAT &
fugiE & wrwr? 97 a1 ag e wian g
& guaal § fr ag sdxfandn g g
§ 1T x4 aga #1 A1 uiusry § wg
mage %1 frar @ o 3, o fe afama
& e agi g

xafag # & wemm w1 fady
Laos &
Skri Warler: Madam, with all the
arguments which the Minister of State

for Home Affairs, Shri Hathi, had
brought forward, we are not con-
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vinced, especially the Members com-
ing from Kerala. Although those
Memberg from the Congress Party
had to support the reselution brought
forwargd by the Government according
ty the party disvipline py which they
have to abide, still they also had to
find fault with many a thing, especial-
ly with those tall claims which the
Minister has been pleased to bring
forward when he introduced the re-
solution. For instunce 1 may refer to
what he said about the Consultative
Committee. It is true that there is
a Consultative Committee composed
of the elected Memberg both of this
House and of the gther House, and of
outsiders also. But even at the time
when this resolution about the com-
‘mittee was introduced, at that time
itsclf we had asked the Government
to consider the possibility of making
thiz committee a more effective com-
mittee rather than a mere advisory
committee on the legislative business
of Keralu, Kerala, because it has not
got a legislature, cannot thrash eut all
the legizlations which are now brought
forward by the Government. Hence,
as a substitute of the Jegislature, this
committee has been constituted to
advise the Government. Its primary
business is only to give advice on the
legislation and not on wll the other
pressing problems of the Government.
At that time itself we wanted the
Guvernment to think over this, that
the other pressing problems are
equally important and the ittee
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simple, Becuuse this is not a newly
conceived proposition, of continuing
the President's rule, Questions were
raised in this House formerly, and at
that time the Law Minister was pre-
pared to answer that unless Govern-
ment thinks or Government ig assured
that there will be a stable govern-
ment in Kerala, the elections will pot
be conducled. So it is already a fore-
gone conclusion,

Shri Kamath has already referred to
Shri A. P. Jain's attitude when his
name was first announced as the Gov-
ernor-designate that he would accept
it only if and when there was a possi-
bility of President’s rule rather than
a democratic, popular government; if
there was any possibility of a popular
government he was not prepared to
accept the gubernatorial chair. That
was freely talked about in all the
places, in the Lobby, in the Central
Hall, every-where.

16'29 hr,
[Sur1 KHADILKAR in the Chair.]

S0, once Government took e final
decision in their minds, though not
openly given, that there will not be
an elected popular government for
some time to come—and it {s freely
talked now that the elections will be
held only in 1967—I say that this
Government should have at least had
the h ty and straightforwardness

must be consulted on them, or at least
the advice of the committee must be
taken then ang there. Even on a
vitally important subject as the con-
tinuation of the President's rule we
were not consulted. Where is the
consultative committee now? It is
called a consultative committee. Let
us be consulted at least; if our advice
is nol taken, pever mind; if its deci-
sions are discarded, mever mind; but
at least have the courtesy to consult
thig consultative committee. But still
you have not consulted it. Govern-
ment had ample time. Why were wes
not consulted? The reason is quite

to come forwarg and ask this Parlia-
‘ment to record or to approve that the
elections will be conducted only in
1967 and that the President's rule
must be continued upto that time.
Why is the government not doing it?
In one of our schools, there are two
chairs put opposite to one table and
at times, the same person becomes
the director and at other times he be-
comeg the principal of the college.
Whenever he wants to take leave, he
puts a petition to the director, pushes
it to the other gide of the table, goes
round the table and sits on the other
side and immediately he becomes the
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director and approves that petition.
So, also the government ia sending
Mr, Jain and the government wants &
report from the governor. Governor,

sends in a report. It is all make-
believe affair. Why is the govern-
ment afraid to face the electorate?

Let them have the honesty to say: we
are under an emergency, a never-end-
ing emergency as far as present con-
ditions are concerned and we could
not have electiofis. Why all this pre-
amble of consulting all the political
parties and this and that Which
political party can say that there will
not be any majority? It is something
for the electorate and voters. The
voters are not stagnant in their mind
or political wisdom; it may change
with the situation, New problemy are
coming up. It is not because we have
anything 'much against the governor's
rule as such; either it is'congress rule
direct or governor's rule indirect; it
is all the gume. But the problems are
not tackled. It is tragic that when-
ever plans are on the anvil, we have
no popular ministry. The implemen-
tation is not satisfactory and large
amounts are allowed 1o lapse. What
ig the effect of the present bureau-
cratic administration. Rs 40 crores
are lapsing, projects worth Rs. 40
crores could not be implemented on
acrount of the emergency. Mr. Hathi
had been kind enough to remark that
Rs. 55 crores had been given to the
Kerala gpvernment. May I ask him
whether it was not something like
Hs, 20 crores? After axing all these
items, one by one, Government has
come to the conclusion that only
Rs. 55 crores tan be given. It is not
a graceful act. When you hide the
other part of the story, this seems all
right, It happens because there was
np popular government which could
be pressed by the popular represen-
tatives in the legislature. The officers
who are sent from here have always
to kowtow before the powers that be
and they could not press the govern-
ment to give more amoant.

There is an editorial in one of our
di tionalist Cong dniline
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and I wish the government could get
it translated. They can then know
what their own supportery gay. The
rice distributed is 575 punces and that
rice is inedible and stinking. They
say that they do not want such rice.
Not only that. Even there, there are
depots where there Is many a day
when, there are no sto.ks and the peo-
ple do not get rations. These are
complaints raised by the people, but
to whom can they complain, 1 ask. If
it is a popular minister or a popular
Eover t, the people can naturally
have an approach to them. If Shri
Hathi is there, I can go to him and
ask him. But what is the use of my
going to an adviser who is not to ad-
vise the people but to advise the
Governor?

Shri Hathi: He can always come to
me.

Shri Warlor: We both together can
try. The Central Ministers—Shri
Nanda and Shri Hathi—and everybody
in the Consultative Committee tried
together to raise the ration. It was
raised, in that particular case, to twu
ounces. But now it has been reduced.

Shri Hathl: 1f Shrl Nanda could not
do it, the Minister there also could not
do it.

Shri Warlor: But we must have lie
satisfaction of having approached tue
proper authorities. The people cannot
approach Shri Hathi or Shri Nanda.
The popular government must be
there; the adviser government will
not be a substitute for popular gov-
ernment, however much it is acting,
it at all effectively or efficiently. That
is our contention. So. this cannot be
carried on for long like this. There
must be an end to this.

Another point is about the tood
situation. 1 referred to the implemen=
tatlon of the Plan. As 1 said, many
a plan has gone phut. Recenlly, as
Shri Maniyangadan has saild, there
was a demand for a thermal plsnt by
the people of Karsla ia the comtext
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[Shri Warior)
l_:af the fajlure of electric Power and
In the context of the stoppage of in-
dustries; that has been already given
a go-by. After having said so many
times that we in Kerala can have the
theapest hydel power in India, we had
fo go with the begging bowl to Mad-
ras. Now, Madras is also in the same
condition; they are now taking their
begging bowl to Mysore; and always
we are fold, like something dangling
before one's eyes, what is never at-
tainable, namely, that the southern
grid is coming, So, until that south-
ern grid comes, there will not be any
power in Kerala. This question of
thermal plant was rajsed last time
also, and we were assureq not only
by the Minister of Finance but also
by the Minister of Irrigation and
Power that we will have it, to tide
over the period until the hydel power
is developed to such an extent that
we will have even a surplus. But what
is the point in saying that we are not
guing to get it?

The story is this: & technical com-
mittee went into this matter. It was
appointed by the 1&P Ministry. They
said this should be done, but then
somebody came round and said it
should not be there. I do not know
what hand is pulling this behind.

Shri Hathi: Again, the Minister of
Irrigation and Power has pressed for
it, The question of finance is there.

Shri Warlor: I do not know why in
certain respects the hon. Ministers be-
come impotent and in certain other
respects they become a]] potent. The
Planning Commission came in the
way. The story goes that they de-
cided that jt should not be there.
Another technical committee went
into the question. Because the Plan.
ning Commis:ion had taken g decision
already, it is said that the technical
committee is also doing the same.
When the Minister saysthat there can
be a project, the technica] committee
says no. When another Minister or the
corporation is only having an equ-
ity capital of Rs. crores, If
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Planning Commission or another
authority comes and says that there
should not be a Project, another tech-
nical committee gays, “Not Okayed"”,
This is al] pre-planned, pre-decided
and pre-concluded thing. What is the
use of such a machinery operating?
There Is nobady to ask; the people at
large are orphaned by the political
manoeuvrings of a Government sit.
ting here. Where shall we go? To
whom sghall we appeal except to God?

Now, take the Fisheries Corpora-
tion. I had always been dwelling upon
that gubject. I want to get an answer
from the Government to the question
whether it is true that in the newly
constituted Fisheries Corporation, the
majority of shares are going to some
American concern or not. It is a point-
ed guestion.

Mr. Chairman: His time is up.

Shri Warlor: If all these questions
had been thrashed in the consulative
committee which should be called to
meet moré often, I would not have
raised these things here. If it is true
that the majority of shares in the
Fi:heries Corporation are going to an
Amerjcan concern, the government
should give some explanation. Why
should the American concern get so
much priority when all other things—
even elementary things like food and
clothing—are denied to the people un-
der the name of emergency? When
they are packing Pakistan with all
their arms, why should we pack away
our fish to America? What is the
sense in it? You will understand,
Mr. Chajrman, that it is not only a
question of fishing, They fish many
more things there. It is our coast-
line. The Seventh Fleet is there and
so many things are involved. Is it
safe for us to invite the activities of
a foreign country, whose friendsnip
{s now suspected by all concerned? 18
it good? I think the government will
give a second thought to this. The
Corporation is only having an equity
capital of Rs, 2 crores. It the
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State Government cannot manage
it, let the Central Government do it.
The Centra] Government will find that
instead of Rs. 2 cores, even Rs 20
crores will not be enough to have a
fully developed Fisheries Corporation
in India operating with the highest
profit and highest earnings of foreign
exchange, We had been dwelling on
this 80 many times, but the govern-
ment is so lukewarm about this. This
aspect also should be considered.

Ancther vita] question is ebout the
pay commission that has given its re-
port recently in Kerala. Every under-
dog of the government is dissatisfled
with that. All the top echelons of
the bureaucracy get very good emolu-
ments and increments. But the enire
non-gazetted staff is completely dis-
satisted with the decisiong of the
government. Government should re-
view that. I would have given a more
detailed exposition of it, but I do not
have time. Those people who are just
entering service now may get some.
thing, but those who have served for
10 or 12 years are meagrely paid. This
is closely linked up with prices. Prices
are increasing. Cocoanut oil price in
Kerala has risen by 50 paise today
compared to yesterday. We get the

market reports daily and you know -

cocoanut  oil is consumed more in
Kerala. Such is the rocketing of
prices that let alone others, even the
Government servants cannot make
both ends meet. If the government is
not golng to do something about fit,
the genera] public will suffer; much
more the government departments
will suffer. Added to ineffeciency,
bureaucracy and red-tampism of the
government, if the government staff
also are dissatisfied. where will it end?
Government must give serious consi-
deration to this problem.

Mr. Koya hay referred to railways.
After al] these plans, even in the
fourth plan, not an inch of railway is
there for Kerala, which has propor-
tionately more imports and exports
than any other State. There i3 no
development there at gll. People are
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enamoured of the beauty of the land-
ecape there.  They come back like
Mr. Dikshit and say that people im
Kerala are very rich, glorious and full
of lite. Mr, Dikshit himself does not
know the contradictions in his speech.
He said productivity in Kerala is the
highest. Next moment, he said, peo-
Ple of Kerala are very idle. Is it logi-
cal? People must know what they
are saying. It is not because people
are speaking politics, it is not because
people are conscious about their poli-
tical obligations to the country and
the State, it is not because people gra
ducated, it is not b the nature
is bountiful that Kerala is suffering.
Kerala is guffering because of the rot-
ten policy that the Centre has been
following for the last eightcen years
in cloge continuation of the imperialist
policy of exploitation where we were
kept as a hinterland to the metropoli-
tan cities which developed at our
expense. If that policy is not reversed,
if a stop Is not made to that policy
and regional parlty ls maintajned
whereby all other regions like Kerala
are developed, this suffering will con-
tinue, We are not revolting. This
iy a fact. This fact must be under-
stood by the Government and the Gov-
ernment must reverse its policy and
help a State like Kerala, which is com_
posed of the best elements in India,
with the highest productivity In
India, with the highest Intelligence
and education in India, and make use
of it for the nationa] cause as well as
for the cause of the people of that
State.

Shri Parashar (Shivpurl): Mr.
Chairman, Sir, T am very much thank-
ful to you for giving me an opportu-
nity to express my views on this re-
solutlon.

ot gvn @Y wwwtw : wurefy
weYe, & =AY mEer ST g
T " 7IE § mwt #E
Mr. Chatrman: The hon. Member

may resume his seat.  Quorum has
been challenged. The Bell Is  belng

rung.
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[Mr. Chairman]

There is quorum now. The hon.
Member may continue his speech,

Shri Parashar: I am also thankful
to my colleagues who spoke before me
for having remjnded thjs House about
the intelligence and the potentiality of
Kerala. 1 heartily congratulate them
and support them. Having been in
Kerala twice, and having come from
Kerala only two days back, I want to
express my views on the present reso-
lutjon.

Sir, it anybody has a dcsire to see
what havoc an unstable government
can play for the people let him go to
Kerala and have a look at the condi-
tinon there What weo fing there is,
Government  officials, bureaucracy,
taking perfect liberty with the Consti-
tution, with the rules and regula-
tions and with all the government
machinery. That ig what we saw in
Kerala during our recent visit just a
week ago. Government there are taking
law into their own hands, just to
scrve, 1 do not know whose interest,
definitely not the irerest of the people
of Kerala; they are splitting the
estimates of a project into six differ-
ent part: and allotting the contracts
without tenders at their sweet will
so that they may give the contract to
one particular person presumably of
their own choice. That is the ad-
ministration that we see in Kerala
under the Minjstrics which have
never been able to find even a breath-
ing time for themselves to do a little
bit for the people of Kerala who have
always been finding it difficult to
maintain themselves.

So, if after con:ulting all the part-
fes, the Governor comes to the con-
clusion that there is no chance yet of
A stable Ministry in Kerala, he has
committey no fault by tendering that
advice to the President.

My hon friend Shri Gauri Shankar
Kakkar had raised the objection that
thiy resolution was against the spirit
of the Constitution. He went even 13
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the extent of citing some provisions
of the Constitution I tried to search
very laboriously and find out what
provisions he was referring to. He
mentioned article 356. I find nowhere
any provision to justify his conten-
tion that this present resolution is
against the spirit or even the letter
of article 358 of the Constitution. He
referred to clause 4 of that article
where it iz very clearly laid down:

“Provided that if and so often
as a resolution approving the con-
tinuance in force of such a Pro-
clamation is passed by both Houses
of Parliament, the Proclamation
shall, unless revoked, continue
in force for a further period of
six months from the date an which
under thi: clause it would other-
wise have ceased to operate....".

The reference to Proclamation in this
clause is to the same Proclamation as
is referred to in clause 1 of this arti-
ele, where it iz 1nid down specifically:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfied..”.

My hon. friend put great emphasis on
the words ‘or otherwise’, According to
the ruleg of jurisprudence, we have
first got to interpret the word that
comes first. The mention of the opi-
nivn of the Goverror in this clause
has been given the first preference.
Naturally, what else ean be a more
reliable source of information or opi-
nion than that of the Governor who is
the highest constitutional authority in
the State? My hon, friend says that
the opinion of the Governor in the
present contexi is not applicable. But
1 would like to know under what
clause it iz not applicable. He 3aid
that under the provision in clause 4
this was not applicable; but in that
case clause 4 itself should have been
deleted: that is what it would come
to. Thercfore, constitutionally and
legally, whatever opinion has been
tendered by the Governor to the Pre-
sident is perfecily logica] and per-
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fectly constiutional and perfectly le-
gal and no objection can be taken to
that opinion on that ground in this
House.

Coming to the other portions of the
opinion of the Governor, I do not
know why my hon. friends have taken
complete liberty to ignore the other
very important factor which is to be
found in the opinion of the Governor.
The Governor says:

“A new factor which has emerg-
ed in the politics of the State is
the emergency due to India's war
with Pakistan (now an uneasy
truce) and the Chinese threat on
the north-east border”

And he further says, and thig is very
important,

“All the leaders of the parties,
except Shri E. M. S. Namboodi-
ripad, said with varying degrees
of emphasis that it would not be
advisable to hold elections during
the emergency.”.

In the operative portion of the opinion
given by him, he again says:

“The political partics are gene-
rally desirous of an early restora-
tion of popular rule....”

—that is very natural—

“....but they realize (Shri
E. M. S. Namboodiripad exclud-
ed) that it would not be advisable
to hold the elections so long as the
present emergency persists.”.

If the Governor, after consulting the
plitical leaders, comes to the con-
clusion that the leaders of Kerala, of
the political parties there, think that
in the interest of Kerala as well as
in the gencral interest of the country,
under the present emergency, there
should be no elections, may I ask my
hon. friend who spoke before as to
what alternative is there for Govern-
ment except to bring forward a Re-
solution before this House and get it
approved by it?
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Therefore, without taking much
more time of the House, I support the
Resolution and would appeal to my
hon. friends from Kerala who have
spoken in opposition to the Resolution
to reconsider their auttitude and in the
interests of Kerala try to achieve a
stable government there rather than
criticise or blame anybody else for the
ills of Kerala. I have nothing else to
add except to repeat that T whole-
heartedly support the Resolution and
ask those hon. friendg al:o to whole-
heartedly support # and try to res-
tore things there rather than blame
anybody here in this House,

Shri Vasudevan Nair: Mr. Chair-
man, before you occupied the Chair,
you tried to pinpoint the attention of
the House on the fact that you nre
supporting or endorsing this Resolu-
tion only from one point of view,
that is from the point of view of the
existing emergency. 1 believe that
from that statement, it is implied that
you do not give much credit to the
other point raised in the Governor's
report, the first part of the report.

My leader and many other speakers
referred to the relevancy of the lu-
boured arguments by the Governor
where he tried to establish that thurs
is no chance of any one party or any
group of parties getting a majority in
an election. So let us all together
dismiss that party. But then this on
this question of emergency, 1 shoutd
like to point out to you aid through
you to the House that even for the
effective mobilisation of the people of
our State for defence in the situation
of emergency, as early as prssible we
should have a popular government
there. We are looking at the problem
from that point of view also. You very
correcily tried to emphasite the depth
of the crisis our country iz facing to-
Any, which iz quite different from the
1962 cituation. Tt is very relevant 1
do not mean to say that the present
government in Kerala led by the Gov-
ernor is not doing its best in its own
way to mobilise the State for defence,
but it has its own drawbacks and
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[Shri Vasudevan Nair]

weaknesses, and I may state that in
certain respects, the ways and means
and methods adopted by that govern-
ment which is essentially led by bure-
aucracy stand In the way of mobilis-
ing the people for defence.

I wil] not try to dwell in detail on
the way the defence effort is going on
in our State. At this stage, I may,
however, say, that people have already
begun to feel that in the name of col-
lection of funds for defence, for ex-
ample, a lot of official compulsion is
there. I can understand that a govern-
ment machinery like this cannot en-
wisage methodg other than they adopt
today. For example, how do they
collect funds? In Kerala State, there
are 20 lskh children in schools.
They say: one rupee for every child,
that means for 20 lakhs children, you
collect Ra. 20 lakhs from the children,
primary school children you should un-
derstand. 1 know of many cases where
from a poor family there are three or
four children. This campaign of
family planning, loop ang all that is
there, but today the children are
there, many children in many famil-
fes, and I know that they have to give
three or four rupees in the primary
schools.
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Then if there are children in the
soBeges, it is Ra. 6 each, and for five
lakhs of children you collect Ra 2§
lakhs at the rate of Rs. 5 each, I can
understand the anxiety of people to
mobilise funds, but & popular ap-
proach will be deflnitely diffrent. So,
without enlarging or dwelling too
much on details, I am sure you will
agree with me that even for the sake
of effective and successful mobilisa-
tion of our people for defence in this
emergency, a popular set-up in the
place of the present Governor's rule
is essential.

Mr. Chalrmmn; May 1 request the
hon. Member to continue tomorrow?

17.01 hra
BUSINESS ADVISORY COMMITTER
Forrixra RxrorT

Shri Mane (Buldana): Sir, I beg to
present the Fortieth Report of the
Business Advisory Committee.

11.014 b

The Lok Sabha then adjourned il
Eleven of the Clock on Friday
November 5, 1885/Kartika 14
1887 (Saka).
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